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LEGISLATIVE ASSEMBLY.

Wednesday, 20th September, 1933.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

MusLiM Gazertep OFFICERS IN THE UNrtEp ProvINCES Postan CircLE.

1020. *Mr, 8, C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (a) Will Government be pleased to state the number of perma-
nent Mushm Superintendents of Post Offices and Railway Mail Service in
the United Provinces Postal Circle ¢

(b) Wil Government be pleased to state the number of Muslim
Deputy Postmasters General and Assistant Postmasters General in the
United Provinces Postal Circle ¢

(¢} Will Government be pleased to state the number of Muslim
gazetted officers in the United Provinces Postal Circle 1

(d) Will Government be pleased to state the communal composition of
the permanent holders of the following appointments in the Umted Pro-
vinees Clirele :

(#) Deputy Post Master General ;
(17) Assistant Post Master General ;
(si1) Superintendent, Post Offices ; and
(iv) Superintendent, Railway Mail Service ¢
The Honourable 8ir Frank Noyce : (a) One, who is, however, em-

ployed at present in the Director General’s Office as Assistant Deputy
Director General.

(b) None.

(¢) It is presumed that the Honourable Member refers to the Postal
Branch of the United Provinces Posts and Telegraphs Cirele ; if so, the
number of Muslim officers is two.

(d) The permanent holders of the posts of Deputy Postmaster-
General, and of Superintendents, Railway Mail Service, are all Hindus.
Of the three permanent Assistant Postmasters-General, two are Hindus
and one is an Anglo-Indian. Of the thirteen permanent Superintendents
of Post Offices, eight are Hindus, four are Anglo-Indians, and one is a
Muslim.

(1821)
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1822 LEGISLATIVE ASSEMBLY. [20TE SEPT. 1933.

CoMMUNAL CoMPOSITION OF THE HOLDERS OF SELECTION GRADE PosTs UNDER
THE POSTMASTER, ALLAHABAD.

1021. *Mr. 8. C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (a) Will Government be pleased to state the number of selection
grade posts under the Postmaster of Allahabad, and the communal composi-
tion of the holders thereof %

(b) Is it a fact that for the last two decades not a single Muslim was
appointed as Head Clerk or Assistant Head Clerk or Accountant or
Assistant Accountant -in the Allahabad General Post Office ? -

The Honourable Sir Frank Noyce : (¢) The information is not
readily available. I may, however, state that appointments to selection -
grade posts are by promotion and promotions are not made on a com-
munal basis.

(b) Government have no information hut postings of officials are
not made on communal considerations.

PromotioN oF Two NoN-Hinpus as TowN INSPECTORS IN THE GGENERAL
Post OFFICE, ALLAHABAD. .

1022. *Mr. 8. C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (e¢) Is it-a fact that in the General Post Office, Allahabad, two
junior non-Muslims have been promoted to Town Inspectorship ?

(b) Have these newly appointed men had any previous experience
of Town Inspector’s work, and have they worked on that post before ?

(¢) Were senior fit Muslim clerks available for Town Inspectorship
If so, why were they not appointed %

(d) Is it a fact that there are Muslim clerks and Sub-Postmasters
under the General Post Office, Allahabad, who have experience of Town
Inspector’s work and are senior to the non-Muslims who have been recently
appointed ¢

. (e) If the reply to the above questions be in the affirmative, what action
is proposed to be taken to safeguard the interests of Muslims ?

62 yVill Government be pleased to state the length of service and
tenure of the office of the two recently appointed Town Inspectors in the
Town Inspector’s line and of those referred to in part (d) above ?

. The Honourable 8ir Frank Noyce : (a) to (f). Government have no
1qformatlon. The matter is within the competence of the Head of the
Circle concerned to whom a copy of the question is being sent.

NoN-APPOINTMENT oF MUSLIMS AS ExTrA-DEPARTMENTAL POSTMASTERS AT
ALLAHABAD.

. 1023. *Mr..s. C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (¢) Will Government be pleased to state the number of extra

departmental Postmasters appointed recentl e t
‘Allahabad 1 PP cently under the Postmaster,

() Is it a fact that none of these posts has been given to a Muslim ¢

(¢) Is it a fact that representations of Musli
) 1 uslims for the posts were not
entertained, and their names were not even registered ¢



- QUESTIONS- AND ANSWERS. 1823

- The Homnourable 8ir Frank Noyce : (a) to (c). Government have no
information. The matter is one within the competence of the Head of
the Circle to whom a copy of the question is being sent. 1 may explain,
however, that Government orders as to recruitment do not apply to the
posts of extra-departmental agents since these are not included in the
cadres of whole time (overnment posts.

Mr. M. Maswood Ahmad : May I ask, Sir, whether they will get any
information froimn the Department concerned %

The Honourable Sir Frank Noyce : If the Honourable Member is
anxious to have it, I will do so.

CoMMUNAL REPRESENTATION OF THE INFERIOR SERVANTS IN THE ALLAHABAD
GENERAL Post OFFICE.

1024, *Mr. 8. C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (a) Will Government be pleased to state the communal represen-
tation of the inferior and lower-grade staff in each scale in the Allahabad
General Post Office and its Sub-Offices ?

{b) How many vacancies in each cadre occurred during the years
1928 to 1932 in the Allahabad General Post Office and its Sub-Offices and
how many of these were given to Muslims in a permanent, officiating and
temporary capacity ¢

(¢) Were Government orders about the third vacancy rule followed
in the General Post Office, Allahabad, and if not, why not ?

The Honourable 8ir Frank Noyce : (a¢) Government regret that
information as to communal representation in each scale of the inferior
serviec in the Allahabad General Post Office and its Sub-Offices is not
available. There were, however, altogether 74 inferior servants in these

offices on the 31st December, 1932, of whom 65 were Hindus and 9
Muslims.

(») and (¢). Government regret that the information is not readily
available. If, however, the Honourable Member will bring to my notice
any specific and authenticated instances of the non-observance of the
recruitment orders in recent years I will gladly enquire into the matter.

ApH-KUMBH MELA, HARDWAR.

1025. *Mr. Mubhammad Azhar Ali: (q¢) Will Government please lay
on the table a statement showing :

(¢) the total expenditure incurred by the East Indian Railway
\ Administration on the Kumbh Mela, 1927, and Adh-Kumbh
Mela, 1933 at Hardwar ;

(#1) the total inward traffic (éxcluding Rishikesh Branch) at hoth
these Melas and the Solar Eeclipse Fair, 1933, together with
the corresponding figures of the said period in 1932 ;

(¢41) the strength of the staff at these three Melas and the period of
duration of the. posting of extra staff for the purpose, with
the total expenditure incurred on each Mela ¢

L304LAD A2



1824 LEGISLATIVE ASSEMBLY, {20t SEPT. 1933.

(b) Are Government satisfied that the expenditure incurred during
Adh-Kumbh Mela, 1933, was justified ¥ If not, what action do Govern-
ment propose to take against such squandering of the public money !

Mr, P. R. Rau: With your permission, Sir, I shall reply to ques-
tions No. 1025 to 1027 together. I shall collect whatever information
is readily available with regard to questions Nos. 1025 and 1027 and
lay a reply on the table in due course. As regards question No. 1026,
the number of Melas, regarding which information is required cannot be
small, and Government do not consider that the expense involved in
collecting these reports and printing them in the debates of the House
is justified.

Mr. Gaya Prasad Singh : May I know, Sir, what is the reply of the
Government with regard to part (b) of question No. 1027 ¢

Mr, P. R. Rau: I am collecting the information.

MELAS BELD AT PLACES IN THE MorRADABAD DivisioN, EasT INDIAN Ramway.

$1026. *Mr. Muhammad Azhar Ali : Will Government be pleased to
lay on the table a copy of the working reports of the Melas held at places
gituated within the jurisdiction of the Divisional Superintendent,
Moradabad Division, East Indian Railway, during the period from the
1st January, 1933, to the period ending the 31st August, 1933 ?

ApH-KumMBH MELA, HARDWAR.

. 11027, *Mr. Muhammad Aczhar Ali': (¢) Are Government aware
whether it is a fact that the Adh-Kumbh Mela, 1933, was held at Hardwar,
East Indian Railway on the 13th April, 1933 ¢ If so, () who was directly
in charge of the Railway administration at Hardwar ; (%) what classes and
number of staff were employed there ; (4#¢) what was the net loss to Admin-
istration, and (fv) what was the number and nature of complaints, if any,
received from the publie with the result of their disposal ¢

(b) Will Government be pleased to lay on the table a comparative
statement of the earnings and expenditure under each head of the Melas
of Adh-Kumbh, 1927, 1933 and Kumbh 1927 showing separately, (i) pay
and allowances of the staff under each group, t.e.,, Traffic, Commereial,
Power, Engineering, etc., (1) hire of tents, chouldaries, ete., (i#11) construe-
tion of temporary quarters for staff, (+v) haulage of officers’ carriages,
(v) haulage and hire of four wheel first class carriage for Mr. Amar Nath
Logwany and family for the days it remained at Hardwar, (vi) consum-
able stores, (v11) kerosene oils, (viit) purchase of high power kitson are
lamps, (iz) electric installation and current consumption, (z) temporary
constryuction of cabins, platforms, ete. ¢

(¢) Is it a fact that the passenger traffic was only 65,000 (sixty-five
thousands) in excess of ordinary traffic for the.corresponding period during
the year 1932 ¢ If it is not so, (4¢) what was the inward and outward
traffic respectively at Hardwar exeluding side traffic to and from Rikhikesh,
(+#) what was the inward and outward traffic at Rikhikesh, (i#%) what was
the number of Special trains which arrived at Hardwar, and (¢v) what was

tFor answer to this question, ses answer to queetion No. 1025.
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the number of Special trains which left Hardwar, with the number of
passengers in each train, together with the number of engines attached to
each ?

(d) Is it a fact that 17 engines remained on steam for more than 48
hours and that due to lack of traffic no Special could be arranged ? If it
is not so, will Government please lay on the table a copy of the tiwe table
of the Specials which were to be run during Adh-Kumbh Mela, 1933, issued
and circulated under the signature of Mr. A. H. Hollis, in which no less
than 26 Specials were to run during 24 hours each day ?

(e) Is it a fact that the time table of Special trains was never adhered
to and that the public was put to much inconvenience and harassment ?
If so, who is responsible for an unworkable time table and what action has
been taken against the officer for such gross inefficiency 1

(f) Is it a fact that the Sawan and Solar Eclipse Mela 1933 was
much more successful than the Adh-Kumbh Mela, 1933 ¢ If not, what was
the expenditure incurred and the earnings, derived from these two Melas
respectively, and what was the strength of the staff employed during these
two Melas respectively ?

RECRUITMENT OF BENGAL MUSLIMS IN SERVICES UNDER THE GOVERNMENT OF
INDIA.

1028. *Mr. 8. C. Mitra (on behalf of Mr. Muhammad Anwar-ul-
Azim) : (a) With reference to the replies to starred questions Nos. 636
and 637 by Mr. S. C. Mitra, will Government please state whether they did
not accept the resolution of Sir Devaprasad Sarbadhikari on the 10th
March, 1923, with regard to the recruitment of the subordinate staff in
the Government of India offices and that no province or a class of people
should have prepondcrance in any branch or office thereunder ¢

(b) Is it a fact that there is a preponderance of any province or
class in the Government of India offices ¥ If so, what measures have they
adopted to remove the same ¢

(¢) Is it a fact that the Bengal Musalmans form 35 per cent. of the
Muslim population in India ¢ If so, what steps have Government taken
so far for the representation of the Bengal Mussalmans in the services sub-
médilmate, judicial and administrative under the control of the Government
of India ?

The Honourable Sir Harry Haig : (a) and (c¢). In the Resolution
adopted by the Legislative Assembly on the 10th March, 1923, it was
recommended that Government should take steps to prevent the pre-
ponderance of any one community or province in the services under
their ¢ontrol. After careful examination, the Government of India
decided that it was not practicable to take special measures to redress
inequalities of provincial representation in Central Services which are
recruited on an All-India basis. As regards the first clause of part (¢),
I would refer the Honourable Member to the reply given by me to
Mr. 8. C. Nitra’s starred question No. 636 on the 5th instant.

(3) As regards the preponderance of any class in the Government
of India Offices, I would refer the Honourable Member to the annusal
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statements showing the communal composition of the staff which are
placed in the Library of the House.

ABoLITION OF THE EMPIRE MARRBTING BOARD.

1029, +*Sir Leslie Hudson : (a) Are Government aware of the decision
of His Majesty’s Government to abolish the Empire Marketing Board !

Is it not a fact that the Board’s activities have been of increasing benefit
to India in recent years %

(b) Have Government made any representations to His Majesty’s
Government in connection with this decision, and if so, what are those
representations ?

Mr. G. 8. Bajpai: (a) Yes.

(b) No, Sir ; I may, however, state for the information of the
Honourahle Member that although the Empire Marketing Board will
cease to exist after the 30th September, 1933, some of the important
functions performed by it, 142, (1) the preparation of periodical market
intelligence notes, and (2) the carrying out of world surveys of produc-
tion and trade, will after that date be carried on by the existing Imperial
Economiec Committee. The question of agricultural research activities
which might in future be conducted on a co-operative basis will be con-
sidered by the Executive Council of the Imperial Agricultural Bureaus.
In this connegtion. I would invite the Honourable Member’s attention
to paragraph 358 of the Report of the Imperial Committee on Economie
Consultation and Co-operation, 1933, a copy of which is in the Library.

Mr. F. E. James : Am I to understand that all the propaganda acti-

vities asscciated with the Empire Marketing Board are to be discontinu-
ed ¢

Mr. G. 8. Bajpai : So far as I am aware, that is the position except

to the extent that the Imperial Keonomic Committee may take over the
work.

Dr. Ziauddin Ahmad : May T ask, Sir, whether there was any Indian
in this Marketing Board and whether there would be any Indians on the
Committee which this Marketing Board would replace ?

Mr. G. 8. Bajpai : The Empire Marketing Board works through
various Committees and the High Commissioner for India in London or

his Trade Commissioner were associated with its important Committees
or in the Board itself.

Dr. Ziauddin Ahmad : Will the Government of India inform the House
of the reasons for abolishing this Marketing Board when it is admitted
that it has been doing important work ¢

Mr. G. S. Bajpai: The position is explained in the report of the
Committee to which I have referred. The main reason is that the
Empire Marketing Board had been financed exclusively by His Majesty’s
Government in the United Kingdom and they feel that they are not in a
position to continue the burd:n of financing it alone.

Dr. Ziauddin Ahmad : Did they approach the Government of India
to share the cost !
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‘Mr. G. 8. Bajpai: The matter was considered, as a result of recom-
mendations made at Ottawa, by a« Committce which was representative
of the various Empire Governments and the conclusion reached was the
one which is set out in the report.

Dr. Ziauddin Ahmad : Did they approach the Government of India
to pay the proportionate cost of the Marketing Board ?

Mr. G. S. Bajpai : The position is that the report of this Committee is
under consideration by the various Governments at the present moment,
but the representatives of the various Empire Governments in London
appear to have made it clear that they were not prepared to finance the
Empire Marketing Board on the bisis on which His Majesty’s Govern-
ment have been doing it.

Mr. F. E. James : Did I understand the Honourable Member to say
in answer to part (b) of the question that the Government of India have
made no representations in the matter to His Majesty’s Government {

Mr. G. 8. Bajpai : That is perfectly true. The Government of India
did not represent that the Empire Marketing Board should continue.

Mr. F. E. James : Were the Covernment of India consulted either
through the High Commissioner ar through their representatives on the
Economic Committee ?

Mr. G. 8. Bajpai : The Government of India were represented by
Sir Atul Chatterjee and Sir Padamji Ginwala on the committee of the
representatives of the various Empire Governments which considered the
whole question of the activities of these various imperial bodies such as
the Empire Marketing Board, the Economic Committee, the Imperial
Agricultural Bureau, ete.

Mr. F. E. James : Did they report to the Government of India and
is there any available information as to the views which the representa-
tives of the Government of India put forward in connection with the abo-
lition of the Empire Marketing Board which is of very great importance
to India ¢

Mr. G. 8. Bajpai : The report of the Tmperial Committee on economie
consultation and co-operation is unanimous and represents the views of
all the Empire Governments including the views of the representatives
of the Government of India.

Mr. F. E. James : May I take it that the Government of India have
aequiesced in the proposal to aboll'éh the propaganda activities of the
Empire Marketing Board %

Mr. G. 8. Bajpai : I have said that it does not imply the complete
cessation of the publicity activities of the Empire Marketing Board.
Some work which was being done by the Empire Marketing Board will
continue to be done by the Imperial Economic Committee.

DeLAY IN THE IssuE oF THE REPORTS oF LocAr, RAILWAY AbDVISORY
COMMITTEES.

1030. *Mr. J. Ramsay Scott : (a) Are Government aware that the
reports of Local Railway Advisory Committees for the quarters ending the
30th September, 1932 (No. 13), and the 31st December, 1932 (No. 14),
have only been issued this Session ?
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(b) Will Government please state the reason for the delay in issuing
these publications ?

(¢) Will Government please state when the quarterly reports for
March 31, 1933 (No. 14) and for June 30, 1933 (No. 15) will be issued ?

Mr. P. BR. Rau: (a) Yes.

(b) Government regret the delay in the issue of these publications and
have taken steps to expedite them in future,

(¢) The report for the period ending March, 1933, is in print and that
for the next quarter is under compilation.

RuNNING OF A THROUGH BOGIE BETWEEN LUCKNOW AND BoMBAY.

1031. *Mr. J. Ramsay Scoit : (¢) Have Government received a copy
of a letter dated the 24th August, 1933, from the Upper India Chamber of
Commerce, Cawnpore, addressed to the Agent, Great Indian Peninsuls
Railway, Bombay (Receipt acknowledged in the Deputy Director, Railway
Board’s No. 4013-T. of September, 1933) ¢

. (b) Have Government seen the reply from the Secretary io the Agent,
Great Indian Peninsula Railway, Bombay, No. 14041, dated the 29th
August, 1933, to the Secretary, Upper India Chamber of Commerce,
Cawnpore ? )

(¢) Are Government aware that no reply is given to the specifie
enquiry for information regarding a first, second and third class composite
bogie which was promised to be put on Bombay-Lucknow mail ¢

(d) TIs the Agent, Great Indian Peninsula Railway, due to arrive in
Simla in the first week of October ¢

(e) Do the Railway Board propose to see the Agent, Great Indian
Peninsula Railway, when he is in Simla, regarding the reply %

(f) Are the Railway Board aware of the great inconvenience caused
to the public of Lucknow and Cawnpore by having to change at Jhansi
when travelling by the Mail between Lucknow and Bombay and vice versa ?
If so, do they propose to inform the Agent, Great Indian Peninsula Rail-
way, about the same ?

(¢) Are Government aware that in view of the number of passengers
travelling and the large amount of merchandise given to the Great Indian
Peninsula Railway, the public of the United Provinces consider that the
Great Indian Peninsula Railway should improve the service between
Lucknow and Bombay ? Are the Railway Board prepared to take this
matter up with the Agent, Great Indian Peninsula Railway !

Mr. P.R Rau: (a) and (b). I am oblized to my Honourable friend
for copies of these communications.

(¢) The Agent’s reply shows that he is prepared to meet a deputation
in Bombay and his intention is no doubt to discuss the matter fully on that
occasion,

(@) Yes. T

(e), (f) and (g). The Railway Board have already been in communi-
cation with the Agent on this subject, and 1 shall be glad to bring these
questions again to his notice.
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REvisiON OF THE TiMINGs OF THE GRAND TRUNK ExPRESS BETWEEN MADRAS
AND DELHI

1032. *Mr. T. N. Ramakrishna Reddi: (¢) Will Government be
pleased to state if it is a fact that it is proposed to revise the timings of
the Grand Trunk Express hetween Madras and Delhi and vice versa t

(b) Is it proposed to take a longer time during the journey betiween
Bezwada and Madras ?

(¢) Is it proposed to start the Express from Delhi much earlier than
at present ?
(d) Will Govenment please state if the saving in time proposed to

be obtained is mostly spent in stopping at a larger number of stations
en route ?

(¢) Do Government propose to consider the question of speeding up
the trains so that they may leave Madras or Delhi at least two hours later
than they do at present and arrive at Delhi or Madras an hour or two
earlier, not stopping at unimportant places en route ?

Mr. P. B. Rau: (a) Yes ; from October 1st, the journey each way
will take about 2} hours less than at present.

(b) The time will be the same as at present.
(¢) 13 hours earlier.

(d) From the reply to part (a) of this question, my Honourable
friend will notice that this is not so.

(e) The proposed timings are as follows :—

North bound. South bound.
Madras departure 9.20 Delhi departure 16.30
Delhi arrival 10.00 Madras arrival 15.20

MunNicipaL ApDMINISTRATION OF AJMER CITY.

1033. *Mr, Gaya Prasad 8ingh : (a) Has the attention of Government
been drawn to the proceedings of a public meeting held in the Ajmer Town
Hall on the 2nd September ; and published in the Hindustan Times,
dated the 5th September, 1933, severely condemning the municipal adminis-
tration of Ajmer City ?

(b) Do Government propose to appoint an enquiry committee, as
suggested, or take any other step in the matter ¢

Major W. K. Fraser-Tytler : (o) Yes.

(b) An enquiry on the subject has been made from the Local Ad-
ministration, and a reply will be laid on the table in due course,

DiscHARGE OF RAmway EMPLOYEES IN CERTAIN DEPARTMENTS IN THE
DiNAPORE DivisiON.

1034. *Pandit 8atyendra Nath 8en : (a) Is it a fact that quite a large
number of non-gazeited Railway servants have been discharged during
recent years in Traffie, Engineering, and Locomotive Departments im
Dinapore Division ?
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(b) If so, what is the approximate number in each Department duriné‘
1932 and 1933 ¢

(¢) How many of the discharged servants have been re-instated %

(d) How many of them have been discharged on suspicion and how
many under specific charges against them ¢

(e) In how many of such cases as mentioned in part (d) were joint
enquiries made and appeals allowed under the rules framed by the Rail-
way Board *

Mr. P. R. Rau: (a) to (e). I shall obtain whatever information is’
readily available and shall place a reply on the table.

INADEQUATE REPRESENTATION OF, MusLiMs OoN THE CANTONMENT BoARD,
Poona.

1035. *Maulvi S8ayyid Murtuza Saheb Bahadur : Will Government
be pleased to state :

(a) the population figures of the following communities in the local
area of the Poona Cantonment Authority :

(4) Hindus,
(%) Muslims,
(wt) Christians, and
(tv) Parsis ;

(b) the number of seats allotted to the four communities on the
Cantonment Board, Poona ;

(¢) whether it is a fact that the Hindus whose voting strength is
500 are given three seats, while the Muslims with a voting strength of
400 are given only one seat on the above Board ;

(d) if so, the reasons for the poor representation of Muslims on the
Board ;

(e) whether it is a fact that some representations have been made
to the Officer Commanding, Poona Brigade Area, for at least nominating
a Muslim on the Board with a view to give adequate representation to this
important community ; and

(f) if so, the action taken or proposed to be taken by Government
in the matter of rectifying the anomaly of the inadequate Muslim repre-
sentation on the Board ?

Mr. G. R. F. Tottenham : (a) to (d) and (f). Government have
no information and do not propose to call for a report. Under section
31 (a) and (b) of the Cantonment Act, the question of the division of the
inhabitants of the Cantonment into classes and the determination of the
number of members to be elected by each class of persons, is the concern
of the Liocal Government to whom a copy of the question is being sent.

(e) The proviso to section 14 (1) (e) Cantonment Aet does not allow
the nomination of a person to represent any community which is already
represented.
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ARTICLE IN THE Indian Railway Gazette AGAINST THE STANDING FINANCE
COMMITTEE FOR RAILWAYS.

1036. "Mr. K. P. Thampan : (a) Will Government be pleased to state
whether their attention has been drawn to an article in the July issue of
the Indian Railway Gazette on the Standing Finance Committee for
Railways ?

(b) Are Government aware that the members of the Standing
Finance Committee are stated by the writer to be ‘¢ ignorant of Railway
needs ’’, ‘‘ that they are very stupid people’’ and require ‘‘ more
intelligence ’’ and that they should append to reports their ‘‘ assinine
observations ’’ 1

(c) What action do they propose to take against the editor of the
Gazctte ?

(d) Are Government paying any subsidy to the Indian Ruailway
Gazetle either by cash payment or by way of subseription and advertise-
ment charges ¥ If so, what is the amount paid during the last three
years ?

Mr. P. BR. Rau: (a) Yes.

(b) Government are aware of these criticisms which they consider to
be unjustified. As Chairman of il:ie Standing Finance Committee I can
testify to the valuable help I am constantly receiving from the members of
the Committee and to the great care and attention whieh they bestow on
the examination of all questions placed before them,

(¢) Government consider that the article is deplorable in tome and
would like to add that in their view it should always be possible to indulge
.n eriticism without at the same time offending against the canons of
ordinary oourtesy and good taste. They consider, however, that in all the
circumstances it is best to take no notice of the article in question. I may
add that the members of the Standiug Finance Committee at theu' last
meeting were unanimously of the same opinion.

(d) Government do not pay any subsidy of any sort to the Indian
Railway Gazette, but subseribe for one copy of it, the subseription being
Rs. 10 per annum. I have noticed certain railway tender notices in the
advertisement columns of the paper.

Prorosepr TRANSFER OF ONE SUDHANSU RaANJAN SEN, A PoriTicAL PRrISONER,
TO THE ANDAMANS,

1037. *Mr. 8. C. Mitra : (a) Is it a fact that one Sudhansu Ranjan
Sen, a political prisoner, is being sent to the Andamans ?
(b) Is it a fact that the said prisoner is at present suffering from
pharyngitis and tuberculosis {
(¢) Is it a fact that he is suffering from serious eye troubles also !
(d) Will Government he pleased to state whether the said political

prisoner was gent up for medical examination before it was decided to
send him to the Andamsaus ? If not, why not ¢

(e) Is it a fact that the jeil authorities asked the father of the
prisoner to supply spectacles for the said prisoner {
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(f) Is it a fact that the said prisoner has lost 25_ Qog:nds weight due
to suffering from tuberculosis while in the Rajshahi jail ¢

(g) Do Government propose to cancel the order of his transfer to
Andamans ¢ If not, why not ¢

The Honourable 8ir Harry Haig: (a), (d) and (g). Sudhansu
Kumar Sen Gupta was selected for despatch to the Andamans but was
held back on the recommendation of the Medical Board because he was
temporarily unfit.

(b), (¢), (e) and (f). No.

ConvErsiON OF THE NoakHALI Post OFFIcE INTO A SuB-PosT OFFICE.

1038. *Mr, 8. C. Mitra : (a) Is it a fact that the Head Post Office at
Noakhali has been converted into a Sub-Post Office ?

(b) Is it a fact that the District Bar Association, Noakhali, made
several representations to the postal authorities including the Post-
master General, Bengal, against such conversion ?

(¢) Will Government be pleased to state the reasons why this Head
Post Office has been converted to a Sub-office ¢

(d) Are Government aware of the difficulties and hardships to which
the public of Noakhali has been subjected by such conversion %

(¢) Do Government propose to remove the grievances of the Noakhali
public by restoring the Head Post Office to that town ? If not, why not !

(f) Are Government aware that a large number®of District Board
and landlord fee money orders, landlord fee notices and ecivil court
notices are received at the post office for postal money orders and regis-.

tration ? If not, do they propose to enquire as to the number of such
tansactions in a year ¢

The Honourable Sir Frank Noyce : (a) Yes.

(b) 10 (f). Government have no information. The matter is with-

in the competence of the Head of tle Circle concerned to whom a copy of
the question is being sent.

ALLEGATIONS AGAINST THE CALcuTTA PORT TRUST.

1039. *Mr. 8. C. Mitra : Are Government aware that there is a

strong feeling amongst the public that Port Trust, Caleutta, ignores the
Government of lndia control ?

The Honourable 8ir Joseph Bhore": Government are not aware of
any such feeling. The Commissioners for the Port of Calcutta exercise
the powers conferred upon them by the Calcutta Port Act, 1890, in ac-
cordance with the provisions of that enactment.

Mr. 8. C. Mitra : Are not the Government of India aware that even
as regards policy of Indianisation the Port Trust is not following the
general policy of the Government of India ?

The Honourable 8ir Joseph Bhore : That is rather a difficult matter
to pronounce an opinion upon. I would not like to pronounce an opinion.

.llr. 8. C. Mitra : Are not the Yovernment of India aware of the strong
feeling among Indians on this point in regard to Indianisation ¢
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The Honourable 8ir Joseph Bhore : I think that matter has been
more than once brought to notice.

Dr. Ziauddin Ahmad : I take it that the Honourable Member is con-
gidering this matter.

The Honourable Sir Joseph Bhore : My Honourable friend has to
realise that the Port Trust is given certain powers within which they are
at liberty to act, and the power of the Government of India to interfere
is limited.

EcoNoMY AND RETRENCHMENT IN THE CALCUTTA PorT TRUST.

1040. *Mr. 8. C. Mitra : (a) Has the attention of Government been
drawn to the article headed ‘‘ Economy and Retrenchment in the Cal-
cutta Port Trust ’’ published in the Advance, of July 5th, 1933 ¢ If so,
what action do (Government propose to take against the Calcutta Port
Trust to remove. the grievances noted therein ¢

(b) Do Government propose to redress the grievances of the staff
mentioned in the caid article ¢

The Honourable Sir Joseph Bhore : (a) I presume the Honourable
Member refers to the letter published under that caption on the date
mentioned. That letter deals with two matters, namely, the stores
purchase policy of the Port Commissioners, Calcutta, and the labour
contract given by them to Messrs. Bird and Company, Calcutta. As
regards the former, Government do not propose to take any action as
the Port Commissioners have full power to make their own purchases
without interference by Government. As to the latter, the attention of
the Honourable Member is invited to the reply given to Mr. Gaya
Prasad Singh’s starred question No. 375 in the Legislative Assembly on
the 1st September, 1933.

(b) I have not been able to discover any reference to the grievances
of the staff in the letter in question. :

ALLEGATIONS AGAINST THE CaLcurTa Porr TRUST.

1041. *Mr. 8. C. Mitra : (a) Has the attention of Government been
drawn to the article headed ‘‘ Port Commissioners and Stores purchase,
Gcvernment explanation of non-protective policy ’ published in the
Advance, dated the 26th May, 1933 ¢

() Do Government propose to enquire into the allegations and
remove the grievances mentioned therein ¢

(c) Has the attention of Government been drawn tc the article
headed ‘‘ Retrenchment in the Calcutta Port Trust’’ published in the
Advancs, dated the 14th July, 1933 ¢ If so, will Government be pleased
to state whether they propose to investigate the allegations made
therein and remove the grievances mentioned ! If not, why not ¢

The Honourable 8ir Joseph Bhore : (a) Yes, Sir.

(d) The attention of the Honourable Member is invited to the
answer give® by me just now to part (a) of his starred question No. 1040,

. (c) Yes, Sir, the attention of Government has been drawn to the
article or rather the letter referred to, but the power to appoint, dismiss
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or dispense with the services of the clerical and menial staff in question
vests entirely in the Port Commissioners and the Government do not

propose to interfere.

PusLic Service CoMMissioN ExAMINATION FOR RECRUITMENT oF CLERKS
FOR THE GOVERNMENT OF INDIA. ’

1042. *Mr. 8. C. Mitra : (a) Is it a fact that the Public Service Com-
mission propose to hold a competitive examination for the recruitment
of Government of India clerks ? If so, is it a fact that nine posts are
reserved for ladies ¥ If so, what is the number of total vacancies ex-
pected to be filled on the results of this examination, out of which nine
vacancies have been reserved for ladies ?

(b) Is it a fact that Government have laid down that candidates
who have failed at two previous examinations will not be allowed to sit
at the forthcoming examination, even if such candidates are otherwise
eligible ? If so, do Government propose to remove this bar ? If not,
why not ?

The Honourable Sir Harry Haig : (a) The answer to the first two
parts is in the affirmative. As stated in the notice issued in the Supple-
ment to the Gazette of India, dated the 12th August, 1933, the number of
vacancies to be filled on the results of the examination is not yet known
definitely, but it is expected that it will not be less than fifteen.

(b) The answer to the first part is in the affirmative. The restrie-
tion referred to by the Honourable Member was imposed after due con-
sideration and Government do mnot propose to remove it. )

Dr. Ziauddin Ahmad : Are the lady candiddtes to be included
among the minorities who share one-third seats reserved for the
minority communities ? ‘ _

The Honourable Sir Harry Haig : I think, if my Honourable friend
wishes to pursue this question, he had better address it to my Honour-
able friend, the Army Secretary, who is the expert on this matter.

Mr. 8. C. Mitra : May I take it that lady candidates include mnot
only Anglo-Indians, but also Indians ?

Mr. G. R. F. Tottenham : Indian ladies are also equally eligible.

EconoMy AND RETRENCHMENT IN THE CALcUTTA PorT TRUST.

1043. *Mr. 8. C. Mitra : (¢) Has the attention of Government been
drawn to an article ‘“ Economy and retrenchment in' Calcutta Port
Trust—Fairness sacrificed at the altar of favouritism ’’ pablished in the
Advance, dated the 28th June, 1933 ¢

(5) Are Government prepared to enquire into all the allegationy
made therein and state how far the statements made therein are coirect
and how far incorrect ¥ If not, why not ¢

The Honourable 8ir Joseph Bhore : (a) Yes, Sir.

gb)_ Government have already enquired into the question of the
appointment of an outsider as Assistant Yard ~Superintendent. It
appears tha.t the Commissioners for the Port of Calcutta found it neces-
sary to revive this post and though they are usually opposed to filling
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appointments by outsiders they considered such action necessary in t.his
particular case. As regards the other matters referred to in the article
mentioned by the Honourable Member, I would invite his attention to
the reply I have just given to part (c) of his starred question No. 1041
and the reply given by me on the lst September, 1933, to Mr. Gaya
Prasad Singh’s starred question No. 375.

ILLNEss oF ProrFessor J. C. GaosH, o PoLiTicaL PRISONER.

1044. *Mr. Bhuput Sing : Has the attention of Government been
drawn to the article headed ‘‘ Condition of professor J. C. Ghosh—Bengal
Goverument’s statement ’’, published in the National Call, dated the Tth
September, 1933 ¢ If so, will they he pleased to state whether Professor
dJ. C. Ghosh, a political prisoner under Regulation III, is suffering from
paralysis, and if so, when did he get it, and do Government propose to
release the said political prisoner for better medical aid and treatment ?

The Honourable Sir Harry Haig : I have seen the newspaper report
to which the Honourable Member draws attention. My inquiries from
the Local Government show that the State Prisoner is not suffering
from paralysis. The other parts of the question do not arise.

RECRUITMENT oF DEPUTY FINANCIAL ADVISERS.

1045. *Mr. Bhuput 8ing : (a) Is it a fact that five Deputy Financial
Advisers have been recruited from the Military Accounts Department {
If so, are Government aware that all these officers overlook the elaims
of the men of the Military Finance Secretariat in favour of the men
from the Military Accounts Department ¢

(b) Do Government propose to appoint one of the Assistant Finanecial
Advisers, who does not belong to the Military Accounts Department, as the
Establishment Officer by transferring the present Establishment Officer to
some other branch of the Military Finance Department ?

The Honourable 8ir George Schuster : (a) The reply to the first
part is in the affirmative and to the second part in the negative.

(b) No.

Avprr ConTrROL OF FURNITURE, ETC., OF THE (OVERNMENT OF INDIA
DEPARTMENTS.

1046. *Mr. Bhuput 8ing : (¢) Will Government be pleased to
state whether there is any rule by which junior officers of the Govern-
ment of India are entitled to take office furniture and carpets to their
private residences either in Simla or Delhi ¢

(b) Is there any system of audit control of the furniture, carpets
and durries of the different Departments of the Government of India ? If
50, what are the methods of control used by the Government of India T
) (c) Will Government be pleased to state how many carpets and
durries were purchased by the Military Finance Department since 1921
and how maxy have heen sold and how many are being used in the
office of the Military Finance and how many are unaccounted for ¢

The Honourable Sir George Schuster : (¢) No.
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(b) No, as regards the first part. As regards the second part, the
Heads of Departments are expected to maintain inventories of furniture,
ete., in possession of the Department.

(¢) Sixteen carpets (the last purchased in 1926) and 29 durries.
None have been sold. All except three carpets and five durries are
actually in office use. All are accounted for.

TENDERS FOR F'URNITURE SUPPLIED TO THE MILITARY FINANCE DEPARTMENT.

1047. *Mr. Bhuput 8ing : (a) Will Government be pleased to
state whether tenders are invited by the Military Finance Department
when furniture is purchased for the office and whether Messrs. Gopinath
and Company, the contractor for the Military Finance Department,
became a contractor by the tender system or whether the firm was
appointed by the Establishment Officer ?

(b) Is it a fact that the record boxes were supplied by Messrs.
Gopinath and Company, to the Military Finance Department in the
vear 1932 ? If so, what was the number of such record boxes and the
total cost of such boxes ?

(¢) Is it a fact that in the first journey from Delhi to Simla most
of the boxes were broken and had to be rejected ¥ If so, what steps
did the Establishment Officer take against the firm for smuch loss to
Government !

The Honourable 8ir George Schuster : (a) Furniture is rarely pur-
chased by the Military Finance Department. Such articles as may be
required from time to time are usually made by the office carpenter.
Within recent years certain small stationery cabinets and chairs were
purcaased from Messrs. Gopi Nath and Company, Delhi, as their rates
were the cheapest obtainable in the market. This firm is not the con-
tractor for the Military Finance Department, but it is believed to enjoy
a considerable patronage among the offices of the Government of India.
It is not the practice to call for tenders for petty and occasional supplies
of furniture.

(b) The reply to the first part is in the affirmative. As regards the
second part, 50 record boxes at a total cost of Rs. 550 were ordered. The
rate, viz., Rs. 11 per box, which included painting and numbering was
considerably lower than the quotations of various office carpenters which
were in the region of Rs. 16 per box.

(c) Certain boxes were damaged owing to rough handling in
transit ; and the Establishment Officer succeeded in having them
repaired by the firm without any extra expense to the Government.

Bir Cowasji Jehangir : Will the Honourable Member kindy tell me
what proportion of the cost of the articles referred to in the answer is
the cost of the reply to this question ?
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The Honourable 8ir George Schuster : I am afraid $has::Honourable
Member must wait until the next Session for a full reply.

EXTENSION GIVEN To THE EsTABLISHMENT OFFICER OF THE MILITARY
FINANCE DEPARTMENT.

1048. *Mr. Bhuput BSing : Is it a fact that the present Establish-
ment Officer of the Military Finance Department is under extension !
If so, will Government be pleased to state why in these days of
retrenchment he has been given an extension when Government is
seriously thinking of retiring the men serving under the old rates of
pay at the earliest possible date provided in the rules!?

The Honourable 8ir George 8chuster : The reply to the first part
is in the negative. The question in the second part does not arise.

~ DEPUTATION oF MEN FROM THB MILITARY ACCOUNTS DEPARTMENT.

1049. *Mr. Bhuput 8ing : (a) Is it a fact that a large number of
men of the Military Accounts Department are being employed in the
Military Finance and that they are shown on. deputation ? If so, will
Government be pleased to state whether such men are paid deputation
allowance over and above the pay and other allowances such men are
entitled to in the Headquarters of the Military Aeccounts %

(b) Is it a fact that the men on deputation from the Military
Accounts Department to the Military Finance draw more salary than they
would have been entitled to if such men would have been recruited per-
manently in the Military Finance ?

(¢) Will Government be pleased to state the different kinds of
allowances and the different sums of each of sueh allowances that are
raid to those men shown on deputation at present from the Military
Accounts Department to the Military Finance Department over and
above their actual pay ?

The Honomrable 8ir George Schuster : (a) Five men of the Mili-
tary Accounts Department are on deputation in the Military Finance De-
partment, which has a total staff of over 100. They receive no deputa-
tion allowances. ) E

(b) Yes.

.(c_)\I lay a statement on the table showing the pay and allowances
admissible to men on deputation in the Military Finance Department.

The section to which these men are on deputation was transferred
en bloc from the Military Accounts Department in 1925. They draw
the rates of pay to which they would be entitled under the rules if serving
in the office ¢f the Military Accountant General. The only exception is
the Assistant-in-Charge who gets the usual special pay of Rs. 100 per
mensem for the. control -of a section, in addition to his smoluments in the
Military Accountant. General’s office. : :

L304LAD ' B
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ﬁu y allowance .. 100
Special pay .. .. 100
Local allowance 80....
80
1 Accountant .. .. Pay 230
Local dlowunce 70
Duty allowance 46
346
1 Clerk .. . oo Pay e we 150
owance 65
215
i Clerk .o . .. Pay 205
Local a.l]owsnce 70
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260

APPLICATIONS FOR LEAVE BY THE GUARDS oN THE EAsT INDIAN RamLway.

1050. *Mr. D. K. Laliri Chaudhury : (¢) Is it a fact that the
application for leave by the Guards over the East Indian Railway are
always to be made through the Station Master of their Headquarters 1

b) Will Government be pleased tc state the mumibér of applicitions
fo;; le,avq by, Guerds which. were rnceived by the Btatiafi Mastér, Gayd;

the year, 1932, und the number of cases in which leave was refidsd
by the said Station Master ¢

(¢) Will Government be pleased to state whether in such case; of
refusal of leave to the Guards by the Station Master, the applicants cannot
;hg zmlﬁ‘i ly dirget. Lo the, Divigional Supanntandent for grant
ggd B&p ,under, the ruls the Divisional Superintendent can
grant eave to subor&mate staff when they app]y direet to him for such
leave 1

. {d) Will Government be pleased {0 staté whther the ap}m ation;

for leave direct to higher railway aithorities con}.ra.venes .an; the

Railway Servants’ Cofiduct Rules ¢ T so, will Governmeﬁt be b ease'ii to
quote the rule 1. |

16 it & fabt thit for ¥dch fica
duecget)xa thetlgmmznal tSu(l’)!;:l‘ll;;eni:i:zh ]'E‘ulgeme lg?}fﬂp&l&?
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dnmnﬂeed 1. I.ﬁm, will Government be pleaged to state whether the d!ip‘ﬁ-’
eant for sach leave vialated the Railway Servatits’ Cotiduct R _
whether the officer granting lguve on sach ditect applications violatsd ﬂi‘@

Railway Servants’ Conduct Rules 1

M PR RBah: (a): (8), (¢) and (e). Government have no in-
information but have sent a copy of the question to the Agent, East
Indian Rallway, for any action that may be necessary.

(d) The Government Servants’ Conducet Rules do not deal wmth quéﬁ-
tions of procedure about apphcatlons for leave ; but ordinarily a Govefd-
ment servant’s application for leave is made to his immediate superior.

RETIREMENT OF SUPERANNUATED MEN FROM (GGOVERNMENT SERVICE.

1051. *Mr. D. K. Labiri Ghaidhury : (@) Will Government be pleased
to lay on the table a statement shoving the number of men with 30 years’
service or more and of 55 years age or more (i) in the dlﬁeren.t Depart-
ments of the Government of India and Attached Offices, () in each of the
different Railway Offices, and (#1) i tHe Posts and Telegraphs Depart-
ment ¢

(b) Do Goveriment propose to retire such men from all Government
posts for relieving to a ecertain exteat the hardships of the unemployed
young men of India ¢ Jf not, will Government be pleased to state the
reason why they do not propose o retire all si.ch superannuated men from
Government service ?

. (¢) Are Govemment aware that by adopting the suggested course in
men thr 6ii§hout the oountr;, and Ll}at it may lead to removing to a great
extent the general cry of unemployment ?

(d) Will Government be plecsed to state whether they have under
consideration a proposal to retire compulsorily all persons who have put
in 25 years’ service or more ? If so, have they come to any decision in
the matter ¥ If so, what is the decision ?

, (¢) Will Government he pleased ic state whether there will be any
actual saving to the country by adopting the procedure of retiring men
with 25 years’ service or more on half pension and by reeruiting men in
‘their pldces on new and lowev rates of pay ?

Thé Honourable Sir George Schuster : (a) Government have not
got the information readily available and do mot consider its collection
woild be worth the tiine and labour involved.

(b) No. Officers of the first ca cannot_be_compulsorily retired
before they reich the ﬁée of superaglglzi ation unless redu‘gtl(]ﬁ?s arerf)’gmg
e in the nutiibet 6F posts i in the of their service or they are pe;—

so ly inefficienit. A§ regards,officers of the second category,. 1%
refer the Honourable Member to clauses (a) and (b) of rale 56 of

Fundamental Rules, a copy of which is in the Library of the Hovge.

et

(¢) Governhidnt aF6 unisbis to express an opinion.
(d) Government have no such proposal under consideration.

(e) In most cases the immediate saving in salaries would b} eqa
balanced by the addition to pensionary charges. Governmen ve no
. L304LAD
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power to retire officers oﬂ'ﬁdﬁépénsion' as a means of economy and further-
more it is not part of Government policy of retrenchment to discharge offi-
éers and replace them by officers of the same grade on lower rates of pay.

ASSAULT BY A GURKHA SEPOY ON SOME PROFEssORS OF A BarisaL CoLLrge.

1052. *Pandit Satyendra Nath Sen : (a) Is it a fact that on or about
the 2nd September, 1933, some Professors of the B. M. College, Barisal
(Bengal), were assaulted by a Gurkhba sepoy on a public road in the
town ?

(b) Has any enquiry been made into the case %
(¢) If so, by whom and with what result ¢

Mr. G. R. F. Tottenham : (a) to (c). The Government of India
have no information. No troops are stationed at Barisal.

CERTAIN ALTERATIONS IN THE ‘‘ D’ TYPE ORTHODOX QUARTERS IN NEW

1053. *Mr. 8. G. Jog : (¢) Arc Government aware that the floor area
of ‘ D’ type orthodox quarters in New Delhi is hardly as much as that of
the floor area of garage and servani quarters of big bungalows for officers ?
If not, will they please state its proportions %

(b) Are Government aware thal owing to the allotment of very small
area for this type of quarters, the court-yard of the quarters is left com-
paratively very little after providing the necessary living accommodation 1

(¢) Are Government aware thal ir a corner of this small court-yard
there is a latrine provided for the inmates of the quarters ¢

(d) Are Government aware thal owing to the very close proximity of
the latrines in the ‘ D ’ type quarters, it becomes very difficult to sleep in
the court-yard during sumiaer sea.on ?

(e) Are Governmert aware that owing to the above mentioned diffi-
culty some of thc tenauts are compelled to sleep in the front common

space and thus leave the quarters open to theft, ete., from the back side
during the nights ¢

(f) Did Government consider the above defect of the quarters when
preparing the new plans of this Lype of quarters, and tried to widen the
inner court-yard ¢ If so, with what result ¢

(g) Are Government prepared ic remove this great diffienlty of the
tenants of this type of quarters ? If not, why not ¢

The Honourable 8ir Frank Noyce : (¢) The information is not
immediately available and I do not think that any public purpose would be

served by collecting it. Its collection would further entail considerable
labour which I consider would not be justified.

(b) ‘The smallest courtyard in the ‘ D ’ type orthodox quarters has an

area of 400 square feet, which is considered -sufficient for all reasonable
requirements.

() Yes.
7 (d) No. .



QUESTIONS AND ANSWERS. ~1841

(e) No ; turther all doors can be locked and iron bars are provided
to all vnndm

(f) Government do not consider the size of courtyards in the ‘D’
type orthodox quarters as a defect. The suggestlons received from tenants
regarding these quarters have been incorporated in the new plans so far
as they are consistent with reasonable economy.

(g) Does not arise.

Sardar Sant 8ingh : What trouble can there be in finding out the
area of a garage in officers’ bungalows in order to compare it with the area
of the ‘ D’ type orthodox quarters ¢

The Honourable 8ir Frank Noyce : The reason is that there are
various types of officers’ bungalows and it will involve trouble to collect
the information for all of them.

Sardar 8ant 8ingh : Where is the difficulty of comparing it, specially
when the question mentions the ‘ D ’ type orthodox quarters and the floor
space therein 1

The Honourable 8ir Frank Noyce : If the Honourable Member is
anxious to have a comparison made, I am prepared to ask my staff to
collect the information.

Mr. 8. G. Jog : Have Government consulted the persons for whom
these quarters are meant as to what their requirements are %

The Honourable 8ir Frank Noyce : I doubt whether their require-
ments, as stated by them, would be quite the same as those Government
would be prepared to give them. But I would point out that, in the
reply to part (f) of the question, T have said that the suggestions re-
ceived from tenants regarding these quarters have been incorporated in
the new plans so far as they are consistent with reasonable economy.
The Honourable Member will sec from that that the tenants of these
quarters have been consulted.

Mr. 8 Q. Jog : May I know if Government took steps tc consult
their wishes in this matter ¢

The Honourable 8ir Frank Noyce : I have said that their sugges-
tions have been incorporated. It is, therefore, obvious that they must
have -been consulted : or, at any rate, if they were not consulted. they
made representations which were duly considered.

. \

DismissaL oF PuBrLic ServaNTs IN Mimitary EMmprov.

1054. *Mr. 8. G. Jog: Is it a fact that wunder Rule (V),
Appendix XI, Regulations for the Army in India, no permanent public
servant in mijitary employ is permitted to be dismissed from service unless
he has been allowed an opportunity to know the charge against him and
to submit his defence to the same ?

Mr. @&. R. F. Tottenham : Yes.
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-JyplayIsaTion op REE GENTBAL Cvpums Buesu or tHE Hopmey AnD

PovLrricAL DEPARTMENT.

1055. *Mr. Bhuput 8i g (a) Has the attention of fovernment been
drawnt to the’ following'Stdtement ~piiblished in the Hindusian Times,
'&gwuvﬁday, the" &h*sép?é%‘éy, 1933 1 ‘ '

o vy 3 - [ P LASSRnS LHIS It REEERCRIR
% ¥ Might and 'Right :
An Indian can become thc Governor of a Province, a Member of the Governor
General’s Executive Council and even be the C(Hsef ~Justice of a High
Court, but he cannot be appoinied even as a clerk in the cypher branches
of the Foreign and Political Department of the Government of India.
The difficulty, Sir George Schuster told the ‘:Assembly, was that the
oyphet &odéh were iMiled by HIS* Majesty’s Govetnment on the under-
standing that they would be used by British subjects only, the implica-
tion being that Indians were not British subjects. But the more
important point is that by a ruling of His Majesty’s Governmcut, Indians
are excluded from appointments, in a Department of the Government
of Iidia. And still this very same Government insist on all sorts of
commercial and financial safeguards because there is just the possibility
of the new Federal Government discriminating against British subjects
in India. But consistency is not the virtue of politicians whose only

conception of i ht!’s"the"xr own might.”’

(b) If so, will Government be pleased to state whether, in view of
the said inconsistency as complained of therein, Government propose to
remove the anomaly * If not, why nott

" Major W. K. Fraser-Tytler : (a) The answer is in the affirmative.

(b) The answer is also in the affirmative. I may refer the Honour-

ﬁg}e Member to my reply to the Honourable Mr. Muhammad Muazzam
ahib Bahadur on the 15th. Every effort is being made to open the
Central Cypher Bureau as soon as possible to Indians.

Mr. Uppi 8ahib Bahadur : May I know if the typists of this De-
pgftmén'g "’gl"e drawn only from ome particular community ?
r Major W. K. Fraser-Tytler : I am afraid I have no information on
that pomnt and shall require nofice.

UNSTARRED QUEé’i‘fONS AND ANSWERS.

FizorosEp SHIPTING OF THE GOVERNMENT OF INpia PrEss, Caucurra, To
L ; : Ut

. 122. Mr. Bhuput 8ing : (a) Is it a fact that Government inte_,nd to
#ﬁf the Jovernment of India Press, Calcutta, from its present location to

elhi ¥ '

 (b) TIsit a fact that the shifting of the printing machines and establish-
ment from Calcutta, the present location, to Delhi will entail heavy expendi»
ture ?

(¢) If the answers to (a) and (b) be in the affirmative, have Govern-
gen_t congidered” whether it is advisable to remove the said Press from
aleutta to Delhi at an abnormal cost § Is there any difficulty in minaging
the work at Calcutta ¢ . ' : o o
The Honourable 8ir Frank Noyce : (a), (b) and (c). It is the policy

of Government to concentrate their ordinary printing work at New Dethi,
as they are satisfied that this is desirable both on administrative and on
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‘fifiancial_grounds. But any wholesale transfer would involve substantial
- copitaf ‘expedtitare and the transfer is likely to be effected py gradusl
stages. The Honourable Member will find further particujars ,t}l the
-ProGEe !_}gs of the §tanding Finance Committee, Volume XIII—No. 2,
oS P4 | e
INTRODUCTION OF LiNo MACHINES IN THE GOVERNMENT OF INDL!L ?xmsn‘s
123. Mr. Bhuput Sing : (a) Is it not a fact that with the infrodue-
gqn of mono lino machmes in 1 4'§n"the“(}6'x"£rﬁﬁienf of’ India Presses,
Sifeuttd, Delhi, “Sitla atid Aligarh, a large number of comtpositors and
distributors have been rédueed’t e ' -
(1) If the answer to part (a) be in the affirmative, will Government be
pleased to state the exact number of the compositors and distributors
reduced from 1922 to 1982, respectively, year by year ¢
(¢) Is it a fact that the mono machines capsed o the Goycrnment a

loss of 40 per cent. ¢
(d) Is it a fact that matters composed in mono have to be melted away

after printing, and that such melting can go on for five times only ¥
(e) Is it a fact that hand-composed matter lasts 90 lakhs of impres-

sions !
(f) Is it a fact that hand compositors are entitled to remuneration

giter the ‘?rs‘t reading, second reading, third reading, reyised corrections
and rule dresspp are fipjshed 1~ © i | |
(g) Wil Government be pleased to lay on the table a comparative

statement showing the cost of do;ﬁ josinig vlg hind ‘34 X T2 Em"horpareil
yg; 15 column statement, and tHit 'of Havihg it ih &'mono muchitie, noting

t
gpccially the-charge of -
(4) Qperator,
(#) Caster,
(1) Armanging,
(1v) First reading corrections,
(v) ?econq Re?ding Corrections,
7, HI NASIREES SEL R T I .
(vi) Thisd Reading Corrections,
(vit) Revise corrections,
(vitd) Rule Dress up, ’
(1z) Gas,
(z) Electricity,
' (zi) Water, and
: AL R
(zit) Metal ?
. (k) If the replies to parts (a) and (c) be in the affirmatjve, will
GoYe.rnment be pleaseq to state why Government have Tep} ﬁ e’nd com-
positign by mopo machiges and Fhy these have nof beep abofished ¥ *
e number were

. Fqlgo ble 8ir Frank Noyce : (a) A farg
;" % 3 kS . sl O B AP 1) v 3 ]
l.gldu 815924. t%:%eégl’t ’Ba;!gc;ngtg, {5%;@ gnd §w°_ }133'#18 the yeary

'
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“(b) No record givin'g;'ihis information has been maintained in-my
‘Department or in the office of the Controller of Printing and Stationery.
~ (¢) No.

(d) Matter cast in monotype is ordinarily melted after printing and
this saves distribution charges. It can be melted many times and can then
be rejuvenated at a very low cost for many more remeltings.

(e) Yes.

(f) Yes, if the various operations are necessary.

(g) Owing to the varying factors it is not popgible to prepare such .
a statement in respect of monotype or hand composition.
(h) Does not arise. i

PrinTING CLEARING OFFICE.

124. Mr. Bhuput 8ing : (a) Will Government be pleased to state :

(3) When the Printing Clearing Office was started ;
(#t) What is its funetion ;

(#¢) What is the number of men working in it ; and

(sv) The number of officials which compose the management, their
respective designations and salaries ?

(b) Will Government be pleased to state how and by whom the work
now done by the Printing Clearing Office was managed before its creation 1

{¢) Will Government be pleased to state the total annual cost for the
maintenance of the Printing Clearing Office ?

The Honourable 8ir Frank Noyce : (a) The Honourable Member
is referred to the answer to Mr. S. C. Mitra’s identical question No. 249 ~
asked on the 2nd February, 1931. Since that date the office has been
merged in the office of the Controller of Printing and Stationery.

(b) The Honourable Member is referred to the answer to Hononrable

frijut Lokenath Mukherjee’s identical question No, 74 asked in the Couneil .
of State on the 23rd August, 1926.

(¢) This office does not now exist as a separate office : it is merged
in the office of the Controller of Printing and Stationery ; but the
approximate annual cost of the staff engaged on the work formerly done
by the Printing Clearing Office is Rs. 73,000.

MEMORIAL OF INRMEN OF THE GOVERNMENT OF INDIA PrEss, CALCUTTA.
125. Mr. Bhuput 8ing : (a) Is it a fact that the inkmen of the
Government of India Press, Calcutta, submitted a memorial to the Honour-

able Member in charge, Department of Industries and Labour, through
the proper channel in May, 1933 ¢

~ (b) If the reply be in the affirmative, will the Honourable Member in
charge, be pleased to— ’

(¢) furnish this House with the contents of the said memorial ;

(%) state what action has been taken or is intended to-be taken in
the matter ¢ If not, why not ¢ e

t

)
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. - The Honourable 8ir Frank Noyce : (a) and (b). I understand that a
memorial addressed to the Government of India by certain inkers of the
Government of India Press, Calcutta, praying that their service may be
elassified as superior has been received by the Controller. The question is

at present engaging his attention and will be considered by Government
when his proposals are received.

MEMORIAL oF TEMPORARY PrEcB-WORKERS OF THE GoverNMENT OF INDIA
PrEss, CarLcoTTa.

126. Mr. Bhuput 8ing : (a) Is it a fact that the temporary piece-
employees of the Government of India Press, Calcutta, submitted a memorial
ltgsgh(; Honourable Member in charge, through the proper channel in May,

(b) If the reply be in the affirmative, will the Honourable Member in
charge be pleased to—

(s) furn;sh this House with the contents of the said memorial ;
an

(1) state what action has been taken or is intended to be taken by
the Government in the matter ¢ )

The Honourable 8ir Frank Noyce : (¢) and (b). Memorials from
temporary binders of the Government of India Press, Calcutta, praying
that they may be granted permanent status were received. The question

Is at present engaging the attention of the Controller, and will be consi-
dered by Government when his proposals are received.

PRINTING OF THE ARMY DEPARTMENT TRAINING MANUAL IN PRIVATE PRESSES.

127. Mr. Bhuput 8Sing : (¢) Is it a fact that the rate of the private
firms for printing the Army Department Training Manual and the binding
charge of Army form No. A.-64 were considerably higher than that of the
Government Presses ¢

(b) Is it a fact that Mr. H. I. Macdonald, Special Officer, Central
Revision Section, Army Department, Government of India, in his note,
dated the 1st July, 1931, expressed the desirability of the said work being
done at the Government Presses on economic grounds ?

(¢) Is it a fact that the Government of India have five well-equipped
efficient presses—two presses in Calcutta, one in Simla, one in Delhi and
one in Aligarh ?

(d) Is it a fact that Government received a resolution passed in the
All-India Press Employees’ Conference held in June, 1926 under the
presidency of Mr. T. C. Goswami, a Member of the Assembly, as well as
in the second session of the said conference held in Calcutta in Aungust, 1927,
under the presidency of the Honourable Sayyed Muhammad Padshah Saheb
and mnoved by the Government Press employees that the present practice
of giving work to outside presses was detrimental to the interest of the
Government Press employees and urging the Government c¢f India and the
Provincial GoYernments to abandon the practice as early as possible ?

() Is Vif‘ a, fact that mamy employees of the Goyernment of India
Presses, Delhi, Calcutta, Simla and Aligarh, lost their jobs due.to paucity



. 1§46 .- LEGISLATIVE ASSEMBLY. .. [20THE SEPT. 1933.

of work in 1322 fo 1924 and the years following and are Goverament aware
_',t t even at 3 Qgesent moment a large nuriber ‘of thrown dut bmployecs
the Govefnment Ptesses are sitting idlet 7 -
(f) Is it a fact that the Government of India Pl;egs Calcutta, can
gmb)’ W printing Posts ahid Teleghiphh‘ Forind \ﬁ'ﬁoﬁ valué is aboiw
s. 2, ?

(g) Are Government aware that private contractors make a profit out
of the order placed with' them by’ qovernment ?

(h) If the answers to parts (a) to (g) be in the affirmative, will
Government be pleased to state if they are prepared to consider” the advis-

ability of dlsébntmumg printing orders with private contractors and haw mg
them done in the Government Presses instead §

The Honourable 8ir Frank Noyce : (a) Durmg a short period when
Training Manuadls were printed at private presses without the interven-
tion of the Stationery and Printing Department the cost of their printing
was considerably higher. The printing of these Manuals is now arranged
for through the Controller of Printing and Stationery either at Govern-
ment or private presses at rates which compare favourably with those of
Government Presses.

There is no Arm)‘7 form No. A-64. There are, however, Army Books,
4-M and 64 for which a slightly higher rate than 'that of the Governmens
Tess was allowed This was discontinued as soon as the matter came to

notlce

(b) I have not seen the note to wluch reference ls made, but all

opinions recorded in motes are confidential.”

(c) and (d) Yes
e answer to art is in the a tive. regards the
second p:‘x:-il f’HHe no' ﬁtiﬁrgs 3£pthe numbei- snl uhemploytgi13 e

"D Y.
(g) I assume that unless the contractors secured some profit they
Fquid not ynderfgke the work.
(h) Does not arise.

»

Lmo aAND Mono OPERATORS OF THE ROVERNMENT OF INDIA PrESsES.

(e Is act 1. e li d mo
operators"g the Gﬁvernment of Indl * l?esg a{e A ir}h hx*%aayn ot
(b) 1s it a fact that the compositors of the Government of India
l;resseq are p}ece-rated employees 1

© o (e) Is it a fact that the outturn of the lino and mono operators as
well as of the com*posmoté m systematma]ly checked ‘dnd caleulated ! *

( (d) 15 it a fact that when the outtum "of the lino and’ meno
ﬂgerators is "found to' Eé dater ‘in volumé than E d? dard outtu
ed, the o?ergfors ir awﬁ'r'ab'd a speci?l bb ver I& above the
pdy ? u\ ey pavs tlm vy
(e) Is it a fact that when the outturn of the cpmposntors is found to
Haye increadsd i Folhufte 'over fhe 'ﬁﬂkd&' o‘htt‘?i-nk it feshlts in the hands
Befii ' PetialSHd Tor fRa datie’ g f=o 116 Tow vl ®8 0w 58 T ppasne s



UNSTARBER QPESTIONS AND ANSWERS. 1&4’!
1) 1t the W&‘& () $9 (¢) g in the affirmative will Govern-

‘ment be pleased o'% ¢ Teasons for what is §1‘:_gafed' in part (e) !

The Honpu_mblo Pn’ g‘rank Noyoq : (9) Yes.

(b) Inf]le@&légtta and New Delhi Presses, compositors are employed
on piecé-rates. =

() t}nd (d). Yes.

(e) There fﬁtl; no ‘ fixed outturns ’ for compositors on piece-rates.
They are paid full rates for all work done on piece.

(f) Does not arise.

DrcreAse 1v THE EARNING OF THE PEcE-WORKERS OF THE GOVERNMENT OF
Inp1A PrEssEs AT CALCUTTA AND SIMLA.

129. Mr. Bhuput 8ing : (a) Is it a fact that the earnings of the
piece-workers of the Government of India Presses at Calcutta and Simla
are daily decreasing ?

(b) Is it a fact that the Government of India Resolution No. A.-31,
dated' the 15tk July, 1920, stated that the compositors of the Govern-
ment of India Press used to earn from Rs. 35 to Rs. 90 according to the old
class-rates ¥ S

(¢) Is it a fact that by the said resolution an increment of 40
per cent. was given t6'all workers in the Government of India Press !

(d) Is it a fact that according to the rates of increment given by
Governméiit ‘in"pursuanice 6f the resolutibn, above referred to, the
earnings of the compositors worked out at ‘From Rs. 49 to Rs. 126 ¢

~(¢) Will Goyernment be pleased to lay on the fable a statemept
showing the minimum 'and maximum earnings of the compositors in the

overnment of India Presses in Calcgttq, Simla, Delhi and 4ligg;p_ per

6hth'Huring the yeafs 1930, 1931 and 1939 year by yéhr{

The Honourable Bir Frank Noyce : (a) I have no reason to suppose
that this is the case. Y

(b) This statement was made in respect of the piece-w__o,r}t composi-
tors in the Government Presges dt Caleutta, Delli and Simla only.

" (¢) Piece-rates were raised by the percentage stated in the presses
at Chleuttd dhd Dol -~ o o Teb T e e e R e

(d) Provided that their output had remained unaltered piece-workers
who were receiving between Rs. 35 and Rs. 90 would have drawn, on
getting a 40 per cent. increase in rates, wages varying within the limits
mentioned by the Honourable Member.

(¢)' T have not the particulars of the maximum and minimum earn-
ing during the three yeats riéntioiled in thé'questiéh in the Calcutta and
Pelhi Presses, but the figures for 1931-32 are as follows :

Calcutta : minimum Rs. 41 ; maximum Rs. 82.
Delhi : minimum Rs. 48 ; maximum Rs. 131.
There are Mow no piece-work compositors in the Simla and Aligarh
_presses. T,]lgdco;qusitors in the;e_pl;gsgeg, are salaried hands and the
maximum and minimum pays duying the yeers ip.qgpestion were in
S?gﬁl Rs. 90 an ﬁs 55 az?d in Ahga!ﬁl Rs. 45 and ?s 25. o
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FavrLty CHECK OovER CoMposiTors’ WORK IN THE (OVERNMENT OF I.Nnn
PrEssEs AT CALOUTTA AND SIMLA,

130. Mr. Bhuput 8ing : (a) Is it a fact that the compositors of the
Government Presses are employed on the piece as well as on the hour
gystem 1

(b) Is it a fact that work—both piece and hours—are distributed

among the compositors by the respective Section-holders under their
immediate supervision who issue certificates accordingly ¢

(e) Is it a fact that the checkers check the outturn of the com-

positors on the basis of the papers forwarded to them being certlﬁed by
the Section-holders ?

(d) Is it a fact that the checkers of the Government of India Presses,
Calcutta, Delhi and Simla, deduct almost daily something from the
actual hours of work of the compositors in spite of the certificates from
the Section-holders ?

(e) Is it a fact that the majority of the Piece-workers’ Committee of
1922 stated in paragraph 22 of their report that the differences among
the checkers were serious ?

(f) Is it a fact that these deductions by the checkers seriously affect

the earnings of the compositors and thereby the class-rates and the
pensions ?

(g)If the answers to parts (a) to (f) be in the affirmative, will
Government be pleased to state if any action has been or is being taken
or is contemplated to be taken at an early date to remedy the present
faulty checking system in the said Government of India Presses at Cal-
cutta, Delhi and Simla {

The Honourable 8ir Prank Noyce : (¢) Only in the Caleutta and
New Delhi Presses. ’

(b) Yes.

(¢) Yes.

(d) Deductions are made when necessary.

(¢) No. The Piece-Workers’ Committee stated that the difference

of the compositors with the checkers were more serious than with the
eomputors.

(f) No. '

(g) Does not arise.

Fainry CeECK OvER CoMPOSITORS’ WORK IN THE GOVEB.NME.NT oF IND1A
PrEssEs AT CALCUTTA AND SiMLA,

131. Mr. Bhuput 8ing : (¢) Is it a fact that the piece-works of
the compositors of the Government of India Press. Calcuttta, are dis-
tributed by the Section-holders and are done under their immediate
supervision and that a register is maintained for that purpose *

(b) Is it a fact that computors. are engaged for the purpose of cal-

culating the outturn on the bams of the certlﬂcate msued by the Section-
holders ?
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(¢) Is it' a fact that differences in calculation occur often even on a
specific piece of work 1
" (d) Is it a fact that Mr. Jagadesan, the Examiner of Press Accounts,
admitted before the Piece-workers’ Committee of 1932 that no two com-

putors would arrive at identical calculations in respect of a specific piece
of work !

(e) Is it a fact that compositors are not evenly paid even for
a speclﬁc piece of work due to this difference in calculations ?

(f) If the answers to parts (a) to (¢) be in the affirmative, will
Government be pleased to state what steps have been or are bemg con-

templated to be taken to remedy the evils of the present system of com-
puting in the said Government ‘of India Press $

The Honourable 8ir Frank Noyce : (a), (b), (¢) and (d). Yes.

(e) and (f). As recognized in paragraph 21 of the Majority
Report of the Piece-Workers’ Committee, 1922, the differences in com-
puting are ordinarily infinitesimal, and no action to remedy this has
been considered necessary.

Non-PAYMENT TO PIECE-WORKERS IN THE GOVERNMENT OF INDIA PrESSES
ON CERTAIN BANK HorLmays.

132, Mr. Bhuput 8ing : (a) Is it.a faet that in 1931 the Government
of India Presses, Calcutta, Delhi and Simla, were entirely closed for
22nd, 23rd and 24th August by reason of all the banks being closed ¢

(b) Is it a fact that the piece-workers of the Government of India
Presses, Calcutta, Delhi and Simla, were not paid for those three days ?

(¢) 1f the answers to parts (¢) and (b) be in the affirmative, will
Government be pleased to state the reason therefor ?

The Honourable 8ir Frank Noyce : (a), (b) and (¢). There is no
record in my Department of the days on which the presses were
closed in August, 1931, or of the payments for such days ; but one of
the days mentioned was a Sunday and the presses are ordinarily closed
on that day. Piece-workers are not ordinarily paid for holidays on
which a press is closed, but they can at their option get payment for the
holidays actually enjoyed by them by having them counted against the
leave with pay admissible to them ; and I have no reason to suppose
that the ordinary rules were not applied.

SeNiorITY LiIstT OF STAFF IN THE MoORADABAD Division, EAST InDIAN
Ramway.

133. Mr. Muha.mmad Aghar AH: <4) Is- it a fact that the
semonty is counted according lo the grades aud not according to cliss 1
If so, how are combined seniority lists made up on. the East Indian Rail-
way, especlally in’ the Moradabad Division 1

( b) Is it a fact that the instructions contained in the note under see-
tion II—Recruitment and Training of the Rules for Recruitment and
Training of Subordinate Staif—cireulated by the Agent under his No. 548|
AE.-2460, dated the 15t October, 1932, are not adhered to by the Divisional
Supormtendent Moradabad Division, 'East Indian- Railway ; for instance,
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Asgistant Station Masters (Higher Grade). ox uards are selected as Trans-
porta.tfgitl I?sgectors, viz,, Mr. A. N. Logawney, T.:K, Reilly, efc. j.isud
similarly Station Masters (Lower Grade) are not promoted o Asgistant:
Station Masters (Higher Grade) * if rot, what are qﬁq peme.ptﬁp f

roriotions of persons from Siation Masters (Liywer Grade) and qﬁ,:ég
l()Gobds or Pasdenper) to Assistant Station Mastér (Higher Grﬁ'é) diiring
the preceding three years §

(¢) Is it a fact that senior most Assistant Station Masters, Class
*“ 0’ in Moradabad Division are deprived of the privilege of officiating
a) inty}eﬂ. . Assigtant Station. Magter igher Grade) ¢ If not, what
aggghe rules llg-‘éivalént ig Miﬁ'&d&p(bad Diﬁ?éi?; IE‘elf}g:rding‘ﬂze normal channel .
of promotion to Assistant Station Master (Higler Gradeq ?

(d) Is it a fact that the Moradabad Division in violation of Agent’s
Circular No. 548|A.E.-2460, dated the l1st October, 193 3y maintaiped a
panét for ¢ F *’ Class Assistant Station Masters (Higher Grade) and they
place in and place out any subordinate according to .their . will and

asure or discretion ¢ If not, what are the correct interpretations of the
following letters issued by tie Divisional Superintendent, Moradabad
Division :

(1) (a) 12|88|E.T.-2, dated the 14th July, 1928 ; (b) Order, dated
the 9th December, 1930, signed by Superintendent, Transpor-
tation ; (c) 12|88|27-E., dated the 9th March, 1928 ; 16th
March, 1928 ; 24th April, 1929 ; (d) Circular letters Np. 11|
31-E.T., dated the 16th November, 1931 ; 19th Noveémber,
1931 ; ‘

(#) 11|31|E.T.-2, dated the 22nd April, 1932 ; 20th Sepiember,
1932 ; 2nd November, 1932 ; 19th November, 1932 ; 17th
January, 1933 ; 15th February, 1933 ; 27th February, 1933 ;
16th March, 1933 ; 20th April, 1933 ?

Mr. P. R. Rau : Government have no information but have sent a
copy of this question to the Agent, East Tudiar Railway, for any action
thdt may be necessary.

RECRUITMENT OF GuArDs IN THE MORADABAD Division, Eastr Inpian
Ramway.

134. Mr. Muhammad Azhar Ali: (a) Is it a faet that the
fallowing persons were recruited as Guards in the Moradabad Division
direct on Rs. 140—10—230 as ‘“ C >’ Class :

Messrs. T. K. Reilly, C. N. Logawney, D. MacLeod, J. H. Bond;
‘W. D. Hayde, P. L. Pearce, A. H. Luders, J. N. Vanspall,
E. R. Blackford, and L. O. Mantheroo ?
If so, under what circumstances were the rules for the recruitment
and tgaili:in aOf Transportation (Traffic) Group infringed ? )

L8 Is i 3 fact that the following employees are qualified Guards and
wyrked nﬁsgﬁwr diéerent pexiods, apd were denjed xﬁs:nfgsment to per-
manent vacancies to which direct appqintmgnts were made ; ‘

Messrs. M. V. Bhawnani, T. T. E.; Kanhaya Lal, Pandey, Parcel

Clerk ; Syéd g;‘ar Hussain. Parcel Clerk ; R. D. Pandey,

‘ Frec Service Clerk, Moradabad Division .

I, $0.: wha}, :are ﬂaq‘\r;gaqns,fér the appointment of persons direct or of
those who aré junior in service ? S O A -
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M. P. X Ban : Government have no information, bit have sent &
copy of the question. to the Agent, East Indian Railway, t6 see whether
any actlon is necessary.

mem; UP OF VACANCIES OF SUB—HmDs oN THE Basr ixrmm
Ramwway.

1?5 Mr,.Muhpmmd Aghar All Is it g fact that the Cq n;rollel of

Railway Accounts 1n his letter No. 77-E.-31-C.R.A.- III dated tbcé: 20th Tuly,

1932, prescribed that the vacancies in the grade of sub heads are to be ﬁlled

) b the romotlon o erks who ha assed e he Appendix ‘D ”
Hlﬁ ?: q p b '%a{:ﬁﬂxﬁnf ﬁ aﬁgﬁ thEir chanee
for proﬁwh n to the r of ccountants? If §o, under what ecir-
cumstances was this authorlty suberseded by the Chief Acéounis Officer,
East Indian Railway, vide his No. 11-T.A. |33lRKKaul dated, the 24th
Angust, 1933 7 Do Govemment propose to inquire into the matter ?

Mr. P. B. Bhu Government have no information; but have sent g
copy of the question to the Controller of Railway Accounts to see
whether any action is necessary.

. 3 [ > gy, g
WITUDRAWAL OF DALY ALLOWANCE oF INSPHCTOES OF STATION ACCOUNTS,
ETC., ON THE EAsT INDIAN RAmLway.

136. Mr. Muhdtnmiad Azhar Ali : Is it a fact that the daily allowancs
of the class of Inspectors w based on the pay drawn subject to a minimum
of Rs. 2-8-0 per day, vide ﬁllway Board letter No. 6087-F., dated the 9tk
March, 1931 ¢ If so, under what circumstances was this pnvﬂege only
withd,i-awn from the Inspector of Station- Accounts, Stores: ghd -Stock
Verifiers, and not from the other class of Inspectors, vide Railway Board
letter No. 5239-E., of 11th July, 1932 ¢ Do Government propose to extend
the old privilege to Inspectors of Station Accounts, ete. ?

Mr. P. R. Rau : Government have no information, but have sent a
copy of the question to the Controller of Railway Accounts to see
whether any action is necessary.

GRANT OF INCREMENTsS To THE OFFICIALS OF THE SoOrRTING OFTIcE, MADRAS
GENERAL Post OFFICE.

137. Mr. N. M. Joshi : (a) With reference to the reply given by
Sir Thomas Ryan to question 1169 put by me on the floor of the Assembly
on . the 10th April, 1933, will Government be pleased to state whether
any action has been taken for the grant of increments without any

stoppage to the men affected ¢

(b) If the answer be in the negative, will Government be pleased
to state the reasons for the same ? § . _

The !oﬂBurible Sir rnnk Ndyce (¢) The matter is under con-
siderhtion, and a décikion has not yet been réached:

(3) Does not arise.

ALI.OWANCE 'ro THE STENGGRAPHERS OF THE CENTRAL 'I‘xr..mmpu OFFICE
AND GENERAL Pogr Orrfte, MADRAS.

138, Mr. N M. Joski: (a) Will GoveHhmedt .bé pléased. to state.
whén {he an6w§née§ to the &tenographers working ifi the Cehtral Tele-
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graph Office, Madras, and in the General Post Office, Madras, were
suspended and restored in the year 1931 ¢

(b) Will Government be pleased to state whether they ha.ve restored
the grant of allowance to the stenographer of the Central Telegraph Office,
Madras, for the suspended period ?

(¢) If the answer be in the affirmative, will Government be pleased
to state why the said allowance was not smulta.neously restored for the
suspended period to the stenographer working in the General Post Office,
Madras %

The Honourable 8ir Frank Noyce : (a) The special pay in both.
cases was held in abeyance on the 16th August, 1931, and was restored
on the 1st October and the 15th November, 1931, respectlvely

(b) Yes.

(¢) Because the official concerned did not actually work as a
stenographer during the period from the 16th August, 1931, to the 14th
November, 1931.

PosTAL RECRUITED TELEGRAPHISTS.

139. Mr. N. M. Joshi : Will Government be pleased to state whether
they have taken any action on the speech of Pandit Satyendra Nath Sen
made on 10th March, 1933, at the time of Budget discussions regarding
postal recruited telegraphists, and if so, will Government be pleased to-
place on the table a copy of their decision ?

The Honourable 8ir Frank Noyce : No. The case of the telegra-
phists referred to was re-examined by the Director General as promised
by him in this House on the 10th March, 1933, but he found no reason
to make any recommendation to Government to re-open it.

GraNT oF PENsION TO BaupoT MISTRIES.

140. Mr N. M. Joshi : (a) With reference to the reply given to my
question No. 181 on the 4th September, 1928, regarding the grant of
pension to Baudot mistries, will Government be pleased to state whether
they have come to a final decision on the matter and if so, what are the
decisions ?

(b) Will Government be pleased to state whether they now propese to
consider and grant compensation in lieu of pension as is given to the
Railway servants by the Railway Department and in view of the sugges-
tion given by the Government of India in Circular No. 5042, dated the
8th July, 1919, to consult the Railway authorities ?

The Honourable 8ir Frank Noyce : (a) and (). The attention of
the Honourable Member is invited to the reply given by Sir Thomas Ryan
on thc 5th April, 1933, to his starred question No. 1124. There has been:
no change in the position since that date.

RETIREMENTS IN CERPAIN GQrapES IN THE Posts AND TELEGRAPHS
DEPARTMENT.

141. Mr. N. M. Joshi : Will Government be-pleased to farnish a
statement showing the number of retirements (%) compulsory, and (4s):



UNSTARRED QUESTIONS AND ANSWERS. 1883

voluntary in each of the following grades after the introdustion of Bir
Cowasji Jehangir’s report {

(3) Telegraphists ;

(4#¢) Telegraph Masters ;

(#1) Deputy Superintendents ;

(sv) Officers of the First and Second Divisions ;
(v) Officers of the Engineering Branch ; and
(vt) Clerks.

The Honourable 8ir Frank Noyce : The Honourable Member is
referred to the reply given in this House by Sir Thomas Ryan on the 5th
April, 1933, to his starred question No. 1125. The information available
regarding the numbers of compulsory and voluntary retirements effected
since then are as follows :

(¢) Compulsory. (#) Voluntary.

Telegraphists .. .. none 61
Telegraph Masters .. .. none 5
Deputy Superintendents .. none none
Officers of the 1st and 2nd Divisions

of the Superior Traffic Branch. none none
Gazetted officers of the Engineering

Branch .. .. none none

The total number of clerks (including Head Postmasters, Sub and
Branch Postmasters, Inspectors and Town Inspectors of Post Offices,
Sorters, Supervisors, ete.) retrenched between the lst December, 1932
and the 31st May, 1933 (up to which date information is available) is
1,214 but no information is available as to the number who retired
voluntarily or were compulsorily retrenched.

CoMMUNAL COMPOSITION OF CERTAIN GRADES OF SERVICES IN THE ACCOUNTS
DrPARTMENT, EasT INDIAN Ramwavy.

142, Mr. M. Maswood Ahmad : (¢) Will Government be pleased to
state the present communal composition of the following grades of services
in the Accounts Department of the East Indian Railway :

(7) Accountants ;

{t1) Inspector of Station Accounts ;
{i11) Inspector of Stores Accounts ;
(fv) Sub-Heads ?

() Will Government be pleased to state the number of vacancies
filled in, in each of the grades specified above, since 1926 and the number
of Moslems and non-Moslems recruited either directly or by promotions 1

Mr. P. R. Ran : (a) and (b). Government regret they are unable to
supplement the information given about the communal composition of
Railway Staff in the Administration Reports by particulars about indivi-
dual offices or classes of staff.

L304LAD ¢
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PROI'OSAL FOR THE AMALGAMATION oF THB MUNIcIPALITIES OF OLD AND NEW
DrLHIL i

143. Mr. Bhuput Sing : Have Government any proposal to amalga-
mate the municipalities of the Old and New Delhi ¢

Mr. G. 8. Bajpai : No.

ESTABLISEMENT OF A DEVELOPMENT DIRECTORATE FOR O1bD AND NEW
’ DEeLHIL

144. Mr. Bhuput Sing : Do Government propose the establishment of
a development directorate for Old and New Delhi ¢ If not, why not ¥

Mr, G. 8. Bajpai : No. Government do not consider it necessary to
establish a Development Directorate for Old and New Delhi.

DangeErous CoNDITION OF TIMARPUR QUARTERS, DELHI

145. Mr. Bhuput Sing : (a¢) Has a telegraphic representation been
received by Government from Government employees living in Timarpur
quarters inviting Government’s attention to the dangerous state of their
quarters due to the recent rains in Delhi ¢ If so, what action do Govern-
ment propose to take ?

(&) Would the Tin'mrpur quarters be demolished and new ones built ?

(¢) Do Government propose to abandon the Timarpur site due to its
low level proximity to the Jumna and the terrible malaria that ravages-
there ¢

The Honourable 8ir Frank Noyce : (a) Yes. The repairs which
were considered necessary have since been carried out.

(b) and (¢). No.

MoTor aAND ErLEcTRIC OMNIBUS SERVICE IN DELHI.

146. Mr. Bhuput Sing : (¢) When is the motor and electric omnibus
service sanctioned for the Delhi Electric Supply and Traction Company
Ltd., to start ?

(b) Are Government aware that this company does not propose to run
the sanctioned electrie trolley omnibus service due to the overhead line
having to run through Azadpur, which is almost double the route requiring
considerable additional capital on a very large section, where there is no
traffic, which will be unremunerative for some years to come ?

(¢} Do Government propose to alter the route as desired by the Electric
Company ¢

Mr. @. 8. Bajpai : Enquiries have been made and the result will be
communicated to the House in due course.

INTRODUCTION OF A FastTER TRAIN viz Loor LINE FrRoM HOWRAH To DELHL

147. Mr. Bhuput 8ing : (¢) Will Government be pleased to state
wbether any steps have been taken to introduce the running of a faster
train via Loop Line from Howrah to Delhi, for the convenicnce of
passengers travelling from stations on this line ?
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(b) What are the difficulties in the way of running a fast through
train over this line ?

(c) Are Government aware of a very strong public feeling over the
matter for the last several years ?

(d) Does not the traffic on the line justify such introduction of a
fast through train ?

(e) Have Government considered that the train can be made to rum
vta Dhulian (B. A. K. Sectlon), if any of the bridges over the corresponding
section of the Loop Line is not able to withstand the running of a faster
train over it ¢

Mr. P. R. Rau : Enquiries have been made from the Agent, East
Indian Railway, and I will place a reply on the table in due course.

TENDERS FOR SUPPLY OF F'URNITURE TO THE Z00LOGICAL SURVEY oF INDIA.

148. Mr. Bhuput 8ing : (a) Will Government be pleased to state
whether tenders were called for by the present Director of the Zoological
Survey of India for the supply of office furniture ¢ If not, why not %

(b) Is it a fact that he has given the contract to a Chinese furniture
dealer * If so, do Government propose to enquire why instead of Indian
furniture dealers, a Chinese has been appointed ¢ If not, why not ?

Mr. G. 8. Bajpai : Enquiries have been made and the information
will be furnished to the House in due course.

RETRENCEMENT IN THE ARCHAEOLOGICAL DEPARTMENT.

149. Mr. M. Maswood Ahmad : (a) Is it a fact that Government
orders contemplated the appointment of a Board to select personnel for
discharge ¢

(b) Did the Director General of Archsology appoint such a Board ?
If 8o, will Government kindly state the names of the members of the Board?

(¢) Was any Muslim member appointed on the Board to safeguard
the interests of Muslims ¢ If not, why not ¢
Mr. G. 8. Bajpai: (a) Yes.
(b) Yes. The names of the members of this Board are :
1. Rai Bahadur Daya Ram Sahni, Director General of Archsology
in India. )
2. Mr. J. A. Page, Deputy Director General of Archeology in India.

3. Mr. K. N. Dikshit. Deputy Director General of Archaaology for
Exploration.

(¢) No, because there was no Muslim officer attached to the Head
Office at the time. Every possible precaution was, however, taken to safe-
guard the interests of all communities in the Department.

RETRENCHMENT IN THE ARCHAEOLOGICAL DEPARTMENT.
150. M¥. M. Maswood Ahmad : (g) Will Government kindly lay on
the table 2 statement showing the number of Hindu and Muslim employees
1.304LAD o
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aund their percentage before and after retrenchment in the subordinate ser-
vice of the Archsological Department {

(b) Was any assurance given to this House that the percentage of the
various communities would remain the same before and after retrench-
‘ment ¢

(c) Is it a fact that the percentage of Muslims has diminished in that
service ever since ¢ If so, why ¢

Mr. G. 8. Bajpai : Information is being colleeted and ,will be laid
on the table in due course.

FreE OCCUPATION OF GOVERNMENT QUARTERS BY CERTAIN EMPLOYEES OF
THE ARCHAEOLOGICAL DEPARTMENT.

151. Mr. M. Maswood Ahmad : (¢) Will Government kindly lay on
the table a statement showing the names of the subordinates in the Arch:o-
logical Department who occupy Government quarters and pay no rent ?

(b) On what basis have these concessions been allowed to them ¢

(c) Have Government considered the desirability of charging rent
now ! If not why not ¢

Mr. G. 8. Bajpai : The information is being collected and will he
l1aid on the table of the House in due course.

RETRENCHMENT IN THE ARCHAEOLOGICAL DEPARTMENT.

162. Mr. M. Maswood Ahmad : (a) Is it a fact that in the Eastern
Clirele of the Archsological Department the pbst of & Hihdu was abolished,
but actually a Muslim was retrenched %

(b) Is it a fact that disciplinary proceedings were in progress against
the Hindu subordinate in question 1

~ (e) If the answer to part (b) be in the affirmative, will Government
please state the reasons for keeping this man in service and for retrenching
the Muslim ¢ s

Mr. G. 8. Bajpai : (¢) and (¢). One post on the ministerial establish-
ment in the Cirele named was abolished and the Muslim employee who was
the most junior member of the ministerial establishment was discharged
in accordance with the general instructions laid down for the selection
of personnel for discharge in connection with retrenchment.

(b.) Disciplinary proceedings were in progress against two Hindu
subordinates. . Both have been degraded to lower posts on the minima of
the scales of pay attached to them.

ALLEGATIONS AGAINST MR. CHANDRA, ARCHAEOLOGICAL SUPERINTENDENT,
Poona. o

163. Mr. M. Maswood Ahmad : (a) Is it a faet that a certain firm
known as Messrs. Gorachand and Sons seeured huge contracts from

Mr. ‘Q.handra, Archeological Superintendent, while at Poona and had its
offiee in the very house of Mr. Chandrs ?
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- (D) If the reply to part (e) be in the affirmative, will Government be
pleased to state if this action on the part of Mr. Chandra was not considered
seriously objectionable ?

(¢) Did Government order an enquiry into the conduct of Mr. Chandra ¢
If so, when, and who were the members of the Enquiry Board ?

(d) Was Mr. Chandra’s case referred to the Public Service Commis-
sion before passing final orders, as was done in similar other cases in the
Department § If not, why was this preferential treatment shown 1

(e) Do Government propose to consult the Public Service Commission
now ?

Mr. G. 8. Bajpai: (a) The firm referred to by the Honourable
Member did obtain certain contracts. )

(b) and (¢). An enquiry was conducted by the Director-General of
Archaology in India and Mr. J. F. Blakiston, Superintendent, Archso-
logical Survey of India. (GGovernment came to the conclusion, after
considering their reports, that although Mr. Chandra’s conduet in the
matter was objectionable, the requirements of the case would be met if
-an expression of their dissatisfaction were conveyed to him.

(d) No reference to the Public Service Commission was necessary.

(e) Government do not consider such reference to be necessary.

TRANSFER OF THE ASSISTANT SUPERINTENDENT OF ARCHAEOLOGY, CENTRAL
INDIA AND RAJPUTANA, TO SOME OTHER CIRCLE.

154. Mr. M. Maswood Ahmad : (a) Is it a fact that the post of the
Assistant Superintendent for Central India and Rajputana remained
vacant for considerable periods during the past, and his work was done
in the Director General of Archeology’s office during his absence ?

(b) If so, are Government prepared to consider the desirability of
transferring the present Assistant Superintendent to some other Circle 1

Mr. G. 8. Bajpai : (a) Yes.

(b) The services of this officer are required at the Headquarters
to assist the Director-General of Arch®ology in India in Archsological
matters relating to the Indian States in Central India and Rajputana.
1t is not possible, therefore, to transfer him to a Circle.

IaNorING THE CLAIMS OF MUSLIMS IN THE ARCHAEOLOGICAL DEPARTMENT.
\

155. Mr. M. Maswood Ahmad : (a) Will Government kindly state
‘what is the length of the service of the present Director General of
‘Archzology "

(b) Will Government. please state how many Hindus and Muslime
the Directoy General has appointed permanently during his service

(¢) Will Government be pleased to state how many Muslims during
his long tenure were permanently appointed ?

(d) Is it a fact that he held charge of the Lahore Cirele of the
Archeological Department for a counsiderable period 1
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(e) Is it a fact that in the Punjab where there is such a large pupu-

lation of Muslims he did not appoint any suitable Muslim under his
control ?

(f) Is it a fact that when the present Director General of Archaology
was Superintendent of Lahore or other Circles, the Director General at the
time issued instructions to Archeological Officers for keeping regard of the
representation of the minority communities ¢

(g) Did the gentleman even then appoint any Muslim in his office ?

(h) What action did Government take against the officer for ignoring
the orders referred to ¢

Mr. G. 8. Bajpai : The information asked for is being collected and
will be laid on the table of the House in due course.

GREAT INDIAN PENINSULA RAILWAY TRACTION DEPARTMENT.

156. Mr. T. N. Ramakrishna Reddi : With reference to the Financial
Commissioner’s reply to Mr. B. Das’s questions Nos. 729 to 732 on the 13th
March, 1933, regarding the Great Indian Peninsula Railway Traction
Department, are Government now in a position to place before this House

the particulars promised ¢ If so, will they please lay on the table all the
available information !

Mr. P. R. Rau ;: The information was laid on the table of the House
on the lst September, 1933.

AssISTANT DIvisioNAL TRANSPORTATION SUPERINTENDENT (TRACTION) ON
THE GREAT INDIAN PENINSULA Ramway.

157. Mr. T. N. Ramakrishna Reddi : (a) With reference to Mr. B.
Das’s question No. 729 (¢) on the 13th March, 1933, and in view of the
IPinancial Commissioner’s assurance that if there is over-staffing in the
superior officer’s cadre of the Electric Traction Branch of the Great Indian
Peninsula Railway, it will certainly be reduced, and recent confirmation
of the Assistant Divisional Transportation Superintendent (Traction), are
Government satisfied that the retention of the post is absolutely necessary
‘in the interests of the Railway ?

(b) Are the qualifications of the present incumbent of the post of
Assistant Divitional Transportation Superintendent (Traction) considered
adequate for expert technical supervision of the three branches of the

-Electrie Traction Department, viz., Generation, Distribution and Rolling
‘Stock 1

(¢) Apart from his having held the position of Traction Engineer
~(Rolling Stock} on the Rallway, what special claims does he possess to
assume technical and administrative control of the generation and distribu-
tion seeticn as well of the Traction Department ?

(d) Has he qualified himself in the usual manner in train operation,

block signalling, ete., to discharge effectively the duties of a Transport
Officer ¢

(e) Is it the professed policy of Government to secure economy by
. eliminating wasteful duplication of labour ¥ If so, why is the Bombay
Division of the Transportation Depsrtment of the Great Indian Peninsula
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Railway saddled with two officers at its head in grade Rs. 1,950 plus
allowances and overseas pay ¢

Mr. P. R. Rau: (a) and (p). Yes.

t(c) and (d). His qualifications are considered sufficient for the
post.

(e) In the Traction Branch there is only one Assistavt Divisional
Transportation Superintendent on Rs. 1,950 per mensem.

ELECTRIFICATION OF THE MAIN LINE oF THE GREAT INDIAN PENINSULA
Ramway.

168. Mr.T. N. Ramakrishna Reddi : (¢) Is it a fact that Government
contemplate the extension of the electrification of the main line on the
Great Indian Peninsula Railway ¢

(») In view of the doubts expressed relative to the satisfactory
working of the section of the line electrified at present, will Government
please state what reasons have indnced them to consider a scheme for
extension ¢ Is the scheme financially and technically justifiable ?

(¢) If the answer to part (a) be in the affirmative, do Government
propose to have the project carried out by contractors or by the Rail-
way themselves ? :

Mr. P. R. Rau: (a) The question of extension of the electrification
is not under serious consideration at present.

(b) and (¢). Do not arise.

Starr oF THE CHoLA Power Housg, GrEAT INDIAN PENINSUL: RALway.

159. Mr. T. N. Ramakrishna Reddi : (¢) Will Government please
furnish a comparative statement showing the scales of pay and number
of all grades of staff in the Chola Power House, Great Indian Peninsula
Railway and of establishments belonging to other power stations of
equal capacity in other parts of India 1

(b) Have Government considered that it is impossible to reduce the
overhead costs of this power station

Mr. P. R. Raun: I have called for certain information and will lay
a reply on the table of the House in due course.

8urpLy or ErmcTrIc PowER ON THB GREAT INDIAN PENINSULA RALWAY.

160. Mr. T. N. Ramakrishna Reddi: (¢) When does the Great
Indian. Peninsula Railway’s agreement with Tatas for the supply of
power to the suburban section terminate ¢

(b) Is it proposed to take power from Chola Power House after that
!

. (¢) If the answer to part (b) be in the affirmative, what is likely to
be the costy of change-over ¢ Will this be given adequate consideration
in computing the economies derivable from Chola supplying the entire
power requirements of the Railway ? :

Mr. P. B. Rau : The agreement does not expire till the 31st Decem-
ber, 1939, and it is far too early yet for Government to consider seriously
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what should be done when it expires, but I can assure my Honourable
friend that the ecomparative cost of alternative sources of supply and

all other relevant considerations will be carefully considered in arriving
at a decision, )

CaBLk RepAIR WORK ON THE TRACTION DEPARTMENT, GREAT INDIAN
PeNINSULA RAILWAY.

161. Mr. T. N. Ramakrishna Reddi : Does the Distribution Section
of the Traction Department of the Great Indian Peninsula Railway still-
get its cable repair work done by contractors  If so, why ¢ Is it a fact
that the Senior Foreman, Overhead Equipment and Transmission Line,

Lonavla, Great Indian Peninsula Railway, is supposed to be an expert in
the line ?

Mr. P. R Rau : Government have no information but have sent a

copy of the question to the Agent, Great Indian Peninsula Railway, for
any action that he may consider necessary.

BrEARDOWNS TO THE ELEcTRICAL MULTIPLE UNIT EQUIPMENT ON THE GREAT
INDIAN PENINSULA RAILWAY.

162. Mr. T. N. Ramakrishna Reddi : (a) Is it a fact that most of the
serious breakdowns to the Electrical Multiple Unit equipment on the Great
Indian Peninsula Railway, are due to the incompetent technical direction
of the present Superintending Foreman ¢

(b) In view of these, and referring to Mr. B. Das’s question No. 730
of 13th March, 1933, will Government please state what action they propose
to take ?

Mr. P. R. Rau : Government have no information but have sent a
copy of the question to the Agent, Great Indian Peninsula Railway, for
any action that he may consider necessary.

MESSAGES FROM THE COUNCIL OF STATE.

Becretary of the Assembly : Sir, three Messages have been received
from the Council of State. The first Message runs thus :

¢¢1 am directed to inform you that the Council of State has, at its meeting
held on the 18th September, 1933, agreed, without any amendments, to the following
Bills which were passed by the Legislative Assembly at its meetings held on the
14th and 15th September, 1933, namely :—

(1) A Bill further to amend the Indian Merchant Shipping Act, 1923, for certain
purposes (Becond Amendment) ;

(2) A Bill to provide for the appointment of a Manager on bhehalf of the
Becretary of BState of the properties of the Nawab Baghadur of

Ml&rshiadabad and to define the powers and duties of the Maunger ;
an

(3) A Bill to provide for the control of the export of tea from India and for
-the control of the extension of the cultivation of tea in British India.’’

The second Message is as follows : g

T am directed to inform you that the following Members of the Comneil of
State bave, at the meeting held on the 18th September, 1983, been nominated to
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serve on_the Joint Committee to comsider and report on the Bill to constitute a
Reserve Bank of India, namely :

1.
2.

RO o

© ® N

10.
11.
12.
13.
14,

The
The
The
The
The
The
The
The
The
The
The
The
The
The

Honourable Mr. Bijay Kumar Basu,

Honourable Raja Charanjit Singh,

Honourable Nawab Malik Mubammad Hayat Khan Noon,
Honourable Rajah Sir Annamalai Chettiyar,

Honourable Diwan Bahadur G. Narayanaswami Chetti,
Honourable Saiyed Mohamed Padshah Sahib Bahadur,
Honourable 8ir Hormusji Maneckji Mehta,

Honourable Kumar Nripendra Narayan Sinha of Nashipur,
Honourable Mr. Mahmood Suhrawardy,

Honourable Mr. J. S. Henderson,

Honourable Rai Bahadur Lala Mathura Prasad Mehrotra,
Honourable Rai Bahadur Lala Ramsaran Das,

Honourable Mr. Hossain Imam, and -

Honourable Mr. J. B. Taylor.”’

The third Message is as follows :

““I1 am directed to inform you that the following Members of the Council of
State have, at the meeting held on the 18th September, 1933, been nominated to
serve on the Joint Committee to consider and report on the Bill further to amend the
Imperial Bank of India Aect, 1920, for certain purposes, namely : )

1
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The
The
The
The
The
The

Honourable Mr. Bijay Kumar Basu,

Honourable Raja Charanjit Singh,

Honourable Nawab Malik Muhammad Hayat Khan Noon,
Honourable Rajah Sir Annamalai Chettiyar,

Honourable Diwan Bahadur G. Narayanaswami Chetti,
Honourable Saiycd Mohamed Padshah Sahib Bahadur,
Honourable Sir Hormusji Maneckji Mehta,

Honourable Kumar Nripendra Narayan Sinha of Nashipaur,
Honourable Mr. Mahmood Suhrawardy, C
Honourable Mr. J. 8. Henderson,

Honourable Rai Bahadur Lala Mathura Prasad Mehrotra,
Honourable Rai Bahadur Lala Ramsaran Das,

Honourable Mr. Hoesain Imam, and

Honourable Mr. J. B. Taylor.’’

DEATH OF MR. B. N. MISRA.

The Honourable Sir Joseph Bhore (Leader of the House) : Sir, death
has again removed with tragic suddenness yet another sitting Member of
this Assembly. Mr. B. N. Misra was, I believe, a Member of the first
Assembly amd also of the third Assembly. I personally will remember
him best for his ardent advocacy of the claims of Orissa, his own home.
Unhappily he has not been spared to see what we hope will be the fruition
of his desires. It will be unnecessary for me to say much about one who
was in such recent touch with us all. I need only say that his quiet un-
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assuming presence made him liked by every one with whom he came in

contact. May I ask you, Sir, to convey to his relatives our deep sympathy
with them in their bereavement %

8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
Mr. President, on behalf of myself and my Party, I rise to associate our-
selves with the words that have fallen from the Leader of the House.
Mr. Misra was one of those quiet unassuming Members in this Honour- .
able House who had not a single enemy amongst us. His great mission
was fulfilled, namely, the separation of Orissa ; but most unfortunately
he did not live to see a Governor and Council in his own province.
Mr. Misra, I believe, was writing the history of his province which per-
haps we may be privileged to read in the future—whatever he left on
paper. Mr. Misra was attached to his province and came here to re-
present faithfully the views of his constituency, and he never missed an
occasion to do so. We regret—most of us—that we were not able to be
present yesterday at his funeral which we should certainly have done
had we been informed in time. May I also suggest that you, Sir, should
convey to the family of the deceased our sincere sympathy with them in
their bereavement ¢

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : Sir, I rise to associate myself and my Party with
all the sentiments that have fallen from the lips of the Honourable the
Leaders of the House and of the Independent Party. When Mr. Misra
came to my room in the Cecil Hotel a week ago, with the manuseript
of his new book, ‘‘ The History of Ancient Utkal ’’, which he wanted
me to revise, I little knew that I would be standing on the floor of the
House to speak out my feelings about the passing away. of a good man
and true, or that I would have been going yesterday to Sanjauli to stand
by the funeral pyre amidst pouring rain. He was one of those good men
who pleased those with whom he came in contaet. His good manners,
his sweet temper and his great sense of humour always made him very
likeable, always made him the best friend in politics in which friends are
few. He was one of the pioncers of the new Orissa movement, and, as
the Leader of the House has truly said, the great tragedy in his passing
away at this time lies in the fact that he did not have the privilege of
enjoying the fruit of his labours. Sir, we express our deep regrets here
and our deepest sympathies for the bereaved family.

Mr. Jagan Nath Aggarwal (Jullundur Division : Non-Muhammadan) :

/// Sir, on behalf of my friends in this part of the ITouse I wish to associate
myself with all that has fallen from the previous speakers. It is a matter
of great regret that Mr. Misra, whose last appearance we all remember
in this House on the non-official day when he moved the Resolution relat-
ing to the Military Academy, was suffering from blood pressure. We
all remember the painful experience we had that day. It was with great
difficulty and simply out of a sense of duty that he did not flinch from
moving that Resolution—it was with difficulty indeed that he could
manage to carry out his wish and we all felt that there was really some-
thing wrong with him ; but he stuck to his duty to the la?/and it is
with deep regret that we learnt rather late in the day yesterday that he
had passed away. In faet this last event in his life has proved what we
all knew so well during the years we had been in contact with him, that he
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cared more for his duty than for his own comfort or convenience. As
has been truly said by the Lzader of the House, he did not live long
enough to see the fruition of his endeavours in the creation of an
independent Orissa province. Ile was, as we all know, a kind and un-
assuming figure who made more friends than enemies, and there is hardly
a man in this House or outside who can say that on an, casion Mr. Misra
had spoken ill of anybody or had done harm to any one. We will all miss
him, and I would request you, Sir, to convey to his family the sentiments
of all of us that we share their loss and to express our deep sense of
sorrow and regrei at his tragic death on this occasion.

Mr. N. N. Anklesaria (Bombay Nortlern Division : Non-Muham-
madan Rural) : Mr. President, it is a great pity that at the very fag end
the even tenor of this Session saould have been marred by the tragedy
of Mr. Misra’s death. To every one of us death must come sooner or
later ; but to Mr. Misra death has conie in somewhat painful circum-
stances, removed as he was far away from his home and family and
from his community of whicii he was a very prominent and very honour-
ed menfber. To most Members oi this House, who did mnot know
Mr. Misra well, he might have appeared 2 somewhat perplexing personal-
ity ; but to those who knew Mr. Misra intimately, as I claim to have,
done, Mr. Misra was possessed of very good qualities of head and heart.
He was not a great speaker or politician ; but what is much better than
being a great politician or a greal speaker, he was a thoroughly good
natured man, simple hearted, almost like a child, pleased with everybody
and almost incapable of heing displeased with anybody. Sir, on account
of his lack of mastery of the English language, many, may have formed
an incorrect idea of Mr. Misra. Hc was, however, well versed in Hindu
philosophy and Hindu religion, and it may be of interest to know that
he was actually engaged in writing a work on the comparative History
of Religions at the time of his death. He was a barrister, and that he
was held in high esteem by his community and his provinece is shown by
the fact that he was an elected Member in the first Assembly and that
he lost the election in the second Assembly against the Swarajist candi-
date only by one vote. Nir, in spite of his conservatism in religious
matters, he had very progressive ideas, and he was the first man in his
community to eross the hlack waters. I have nothing to add 1/except to.
say that I join in the tribute of respect for our departed colleague and
in the request to you to convey our sympathy and condolence to his
bereaved family.

Bir Leslie Hudson (Bombay : European) : Sir, on behalf of myself
and my Party, I wish to add my tribute 1o the memory of our late fellow
Member, Mr. Misra, and to associate myself with the remarks which have
fallen from the Honourablc the Leader of the House and other Honour-
able Members in regard to the regret which we all feel that he has not
been spared to see the fulfilment of his life’s labours and desire in the
separation of Orissa. By his kindly disposition, he had endeared him-
self to every one of us in the House, and we shall all miss him.

Nawab, Major Malik Talib Mehdi Khan (North Punjab : Muham-
madan) : Sir, I associate myself on my own and my Party’s behalf with
what has been said by previovs speakers. T well remember the day
when T first came to this House, Mr. Misra asked me to help him in his
‘'scheme for the separation of Orisss and I promised to do so. He had a
very quiet and unassuming nature and his qualities of head and heart
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were very great. Again, Sir, after he made his last speech the other
‘day, on the Indianization of the Army, he came out of the House and told
me that he could not very well render his speech on account of illness which
was afflicting him that day. It is a pity that he has not been spared to
see his pet scheme of the separation of Orissa fructifying and to take
part in the new order of things to be brought about by it. Sir, we all
mourn the loss of a friend who was a jewel covered with slugged stone.
Sir, I also request you to convey our sympathy and condolence to his
bereaved family.

Mr. Gaya Prasad 8ingh (Muzatfarpur cum Champaran : Non-Muham-
madan) : Sir, as one coming from the province of Bihar and Orissa, I
should like to associate myself with all that has heen said by the Honour-
able the Leader of the House, and by other Honourable Members. I
remember very well the last illness of Mr. Misra, and when he was
suffering from high blood pressure I told him repeatedly to leave Simla
and to go down. 1 even asked my friend, Dr. Dalal, to give him the
advice to leave Simla, which Dr. Dalal did ; but his consciousness of
duty kept him in Simla and he has died practically in harness. Sir,
- Mr. Misra was a man of very amiable disposition and of loving nature ;
he was very regular in his attendance at the meetings, a lesson which
many of us might learn. I would request you, Sir, to convey to the
members of the bereaved family an expression of our sincere sorrow and
regret at his death under circumnstances under which it has taken place
in Simla far away from his family memnmbers.

Maulvi Muhammad Shafee Daoodi (Tirhut Division : Muhammadan) :
Sir, it is really an irreparable loss that Orissa has suffered. I know how
the people of Orissa had confidence in Mr. Misra and in his labours to
bring about the separation of Orissa. He did his very best, and it is a
pity that he has not been spared to see the fruition of his labours. I feel
viery much that I was not able to be present at the funeral pyre, for, had
I known about his death a little earlier yesterday, I would have tried to be
present in spite of my indisposition. Sir, I wish to associate myself with
every word that has fallen from the previous speakers.

Mr. Bhuput 8ing (Bihar and Orissa : Landholders) : Sir, being a
representative of Bihar and Orissa, I beg to associate myself with all
the remarks which have fallen from the previous speakers. Sir, Mr. Misra
comes from a very respectable Brahmin family of Orissa, and the people
of the new proposed Province of Orissa owe a deep debt of gratitude to
him for all that he has done for the creation of a separate Provinece.
He was a very noble soul, and a typical Brahmin with the ideals of
plain living and high thinking. I sincerely feel sorry that he could not
see the fruition of his work which he had almost completed on ancient
history and ancient culture of Orissa which dates many centuries back
and which was his life’s ambition. He was also a master of Oriya
language. Sir, I express my heartfelt condolence to Mrs. Misra and the
bereaved family. ' -

Mr. President (The Honourable Sir Shanmukham Chetty) : I wish
to assoeiate the (‘hair with the tribute that has been paid to the memory
of our late colleague, Mr. B. N. Misra, who was so well loved by all parts
of the House. His devotion to duty, of which his regular attendance in
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this House was an ample proof, may serve as an example to all of us.
1t shall be my duty to convey to the members of the bereaved family
our sense of loss and sympathy on this occasion.

MOTION RE DUES IN RESPECT OF LIGHTHOUSES AND BUOY
IN BRITISH INDIA.

The Honourable 8ir Joseph Bhore (Commerce Member) : Sir, |
move :

- ‘¢ That this Assembly do signify its opinion in pursuance of sub-section (2) of
section 670 of the Merchant Shipping Aect, 1894 (57 and 58 Viet.,, Ch. 60), that the
duey imposed by the Order in Council of His Majesty, dated the 17th December, 1931,
in respect of the Lighthouses and buoy specified in the Schedule thereto ought to be
levied in British India.’’

This is a motion, Sir, which, I think, will command the acceptance
of the House. The position is quite simple, and I think I can explain
it very shortly. All civilized maritime nations provide lights where
necessary on their coasts for the greater safety of navigation, but it is
not fair that the countries themselves should bear the entire cost of this
service. It is only fair and equitable that shipping passing by these
lights and enjoying the benefits of these aids to navigation should pay a
contribution. This is a principle which is acecepted by all nations. These
dues are collected in the shape of light dues calculated on a tonnaze
basis. But it is not always easy to collect these dues. Take the parti
cular case with which we are concerned. Ships passing the Leeward
Islands and the Bahamas, if they call at a port in the United Kingdom,
conld and would be made to pay these dues ; but if, for instanee, they
called at an Indian port and then returned to their home port, it would
not be possible to secure the collection of these dues since at the present
time we are not authorised to make such collection on behalf of the
British authorities. A bar is imposed by clause (2) of section 670 of
the Merchant Shipping Act 0f 1894. That bar, however, can be removed
by the House acquiescing in the motion which I have placed before it.
I need only add that so far as the collection is concerned we shall levy
a commission or charge for making it and the commission will he, I
understand, in the neighbourhood of 734 per cent. I hope the House
will aceept my motion. '

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢ That this Assembly do signify its opinion in pursuance of sub-section (2) of
section 670 of the Merchant Shipping Act, 1894 (57 and 58 Viet., Ch. 60), that the

dues 1mpoeed by the Order in Council of His Majesty, dated the 17th December, 1931,
in respect of the Lighthouses and buoy specified in the Schedule thereto ought to he

levied in British India.’’ .
The motion was adopted.

THE INDIAN MEDICAL COUNCIL BILL.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Tiands) : Sir, T beg to move :

¢¢ That tfe Bill to establish a2 Medieal Council in India and to provide for the
maintenance of a British Indian Medical Register, as reported by the Seleet Com-
mittee, be taken into consideration.’’
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It will be within the recollection of Honourable Members that this
Bill as introduced, was, not only - exhaustively, but, if one might be
flippant, exhaustingly discussed in the last Session of the Assembly.
Every aspect of the subject, whether it was medical ethics or medical
education, came under searching scrutiny. The three vital points which
emerged from the discussion were, first, whether licentiates should be
included or excluded from the scope of the Bill ; second, whether the
constitution of the Council needed any modification ; and third, whether
the provision made in the Bill in respeet of reciprocity was adequate.
T shall take these points in the order in which I have enumerated them.
First, the question of licentiates. It was made abundantly eclear omn
behalf of the Government during the discussion that the limitation of
the scope of the Bill to higcher medical education, that is to say, the
education of medical graduates, was due to constitutional and finanecial
reasons. Constitutionally the position was that Local Governments were
unwilling to part with their powers except in respect of higher medical
education.

The financial exigencies of extending medical relief to our vast
rural areas.made it impracticable that the standard of education of the
licentiates should be brought up to the level of the education of medical
graduates. Nevertheless, we undertook, as a sign of our goodwill towards
this important body of medical practitioners in this country, to sound
Local Governments and ascertain whether there was any way in which
we could assist them in the task of the educational reform for licentiates,
assuming that there was a consensus of desire that there should be such
a reform. In pursuance of that undertaking we consulted Local Gov-
ernments. We asked them first whether they wished the Government of
India to undertake an enquiry in order to ascertain whether the standards
of education of licentiates in the different provinces were uniform, and
secondly, if they suggested or favoured such an enquiry, to indicate
whether they thought that there was any way in which the Government
of India could assist them to establish uniformity where diversity existed.
We were anxious further that the replies of the Local Governments
should he available to the Government of India before the Select Com-
mittee met so that they should be in a position also to consider the replies
of the Local Governments and make suggestions to us whether any action
on our part was necessary. The replies fortunately were received in
time and we put them before the Select Committee to which the Bill as
introduced in this House was referred. With the exception of two Loecal
Governments none was in favour of an enquiry because they thought
that in the financial circumstances of the country it would be impossible
for them to take any action upon any recommendations which the Com-
mittee of Enquiry might make. The two Local Governments which were
in favour of the enquiry also recognised this difficulty, but on the principle
that if somebody else pays they need not deny themselves the advantace
or the credit of having had an enquiry into the question. They said
that they would be quite willing if the Government of India undertook
the enquiry.

An Honourable Member : Who were they ?

Mr. G. 8. Bajpai : The Government of Bombay was one, and T think
the Government of the Punjab was the other. Well, Sir, the Select
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Committee were in agreement with the view of the representatives of the
Government on that Committee that this kind of commitment, namely,
‘expenditure from central revenues in our financial situation upon an
investigation the results of which would lead to no practical advantage
for an indefinite period, was hardly justified. The question, Sir, then
which the Committee had to apply themselves to was, whether there were
any provisions of the Bill which needed modification or omission in order
to remove all sense of legitimate grievance from the minds of the
licentiates ¥ The view of the Government had all along been that the
fact that we proposed to maintain an all-India Register from which the
licentiates would be excluded was neither intended, nor would it have
‘the effect of imposing any hardship or disability upon them. But, Sir,
the Committee came to the conclusion that even though the objection of
the licentiates might be sentimental, if the register was not vital to the
main scheme or structure of the Bill, there was no reason why the
register should be kept. Therefore, they came, after a careful scrutiny of
the Bill, to the conclusion that all provisions in the Bill as introduced,
relating to the maintenance of a register, and provisions incidental
thereto should be deleted. The Bill which is now before the House, the
amended Bill, gives effect to the recommendations of the Committee in
this respeet. I may say on behalf of the Government that we aceept the
proposals made by the Select 'Committee in this respect, and I hope that
this will afford ample proof that we are animated by no desire to hurt
or hamper this important body of medical practitioners, namely, the

licentiates.

The second part of the Bill which reeded close examination relat-

ed to the constitution of the Council. Objéction had been taken to the
+ Bill as introduced on three grounds ; first, that it provided for a per-
petnally nominated President; secondly, that so far as medical
faculties of Universities were .concerned, instead of making each British
Indian University with such a faculty the constituency for electing to
the Council, we intended to make the province, even though there were
more than one such University, the constituency for this purpose, and
further that we intended to keep the constituency extremely official
by limiting the choice of representatives to the Council to members of
the Medical Faculties ; and thirdly, the ground on which objeetion
had been taken to the provisions for the conmstitution of the Council
was that medical graduates were not getting direct representation but
that we were, instead, resorting to indirect election and a very narrow
channel at that, namely, Provincial Committees which it was proposed
to set up from the Provincial Medical Councils. The Bill, Sir, as
12 Noox amended and now hefore the House has made import-
' ant changes in regard to each one of these points.

After the first four years the Council will elect its President. Then,
‘instead of the province being the unit, every British Indian University
which has a Medical Faculty, will elect its representatives and the
election will be made not by the Medical Faculty but by the Senate or
whatever the corresponding body of the University may be. Thivdly,
the medical graduates enrolled on the Provincial Registers, in fact all
people who hold recognised qualifications under this Act if it becomes
law, or qualifications of British Indian TUniversities, will be able to
participate in the elections to the Council. When I made my motion
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that the Bill be referred to a Select Committee, I ventured to remark
that the conmstitution of the Council should not be determined by any
pre-conceived notions of political theory but that we should try to
give it such a form that it will be able to discharge its functions of
educational supervision and educational negotiation with efficiency,
and with harmony. We think that ideal is recognised or realised even
with the constitution that the Select Committee has proposed. It
preserves the correct or the just balance between what might be called
the demands of democracy and the demands of education. The third
question with which the Select Obmmittee concerned itself was the
question of reciprocity. I do not think I can do better than refer’
Honourable Members to what the Select Committee have to say on the
subject in the body of the report. They found that the provision in
clause 9 of the Bill as introduced was not sufficiently precise. They
have made it more precise. The Indian Medical Council will imme-
diately after its constitution take up with outside bodies the question
of the recognition of Indian qualifications and we earnestly hope that
the result of its efforts will be a satisfactory solution of the unfortunate
differences and difficulties that have arisen in the course of the last
few years. Then there is one minor point which might also be men-
tioned. Honourable Members, especially ~ the representatives of the
Andhra Province and the Province of Bihar and Orissa were aggrieved
that in the original Bill no attention was paid to the medical qualifica-
tions conferred by the University of Patna and the Andhra Univer-
sity......

Mr. Gaya Prasad Bingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : And Rangoon.

¥

Mr. G. 8. Bajpai: I am confining myself to the qualifications con-
ferred by Patna and the Andhra Universities, because I see two Honour-
able Members, helonging to these provinces, are anxiously waiting to
hear what we have done in this Bill for the recognition of these qualifica-
tions. I see also my Honourable friend over there from the land
of silk and sunshine waiting to make sure that the interests
of his province are not overlooked and therefore I am glad
to say that Rangoon also has come within the purview of the Select
Committee. The position was this. We felt that on a certain date—
1930—certain qualifications were internationally .recognised. Others
were not internationally recognised. Since then no machinery has
been in existence in this country which could testify to the present
quality of these medical standards. We do not say that they are not
up to the standard. We do not say that the quality is open to objec-
tion but the fact nevertheless remains that the task can best be en-
trusted to and be most competently discharged by a scientifically
competent body and that, Sir, is the position which we have expressed
in the report, namely, that the position of these qualifications is
anomalous and that it will be one of the duties, the first duty indeed
of the Council, after it has been constituted, to take up the qu‘estion of
the.e standards of examination and studies and so on in these Univer-
gities. T?len let us hope they will include them in the first Schedule
to ithe Bill. There is very little for me to say hut I think it is right
that T should remind Honourable Members “that, in the footnote to
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paragraph 123, of the proposals for Indian Constitutional Reform there
is a reference to the Bill which we are now considering. This is how
the reference runs : -

‘¢ A question which will require separate comsideration is with regard to the
registration in India of medical practitioners registered in the United Kingdom. A
Bill whicb has an important bearing on this question is at present under the con-
sideration of the Indian Legislature.’’

Now, Sir, I wish to explain the situation vis-a-vis the Joint Select Com-
mitiee of Parliament which is seized of the proposals for Indian Constitu-
tional Reform, from which I have just now quoted. The Committee
has still to consider the position of British commercial and professional
men and they will be entirely free to consider the subject in all its
bearings. This is the constitutional position and I have mentioned it,
so that there may be no possible misunderstanding on this subject.
Before I resume my seat, Sir, I should like to express appreciation on
behalf of those who sat on the Select Committee from this side of the
House as also ‘on behalf of Government, appreciation of the very
legitimate criticism and the impartial effort made by Honourable Mem-
bers who sat on the Committee from the opposite side for the solution
of a very difficult and a very important problem and I believe that the
Council, which we are about to bring into being, if it discharges its
duties in the spirit in which the Select Committee did it, then there is
no reason to doubt that il will discharge its duties with steadfast
efficiency and with staunch loyalty to India’s honour.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘‘ That the Bill to establish a Medical Couneil in India and to provide for the
maintcnanee of a British Indian Medical Register, as reported by the Select Com-
mittee, be taken into consideration.’’

Dr. Zianddin (United Provinces Southern Divisions :
Muhammadan Rural) congratulate the members of the Select Com-
mittee for producing a unanimous report on a problem in which the
opinion not only in the country but aiso in this House was hopelessly
divided. The amendments that have now been put down are really no
}%x!iian%miafnts, but they only elucidate what is implicitly provided in the

ill itself.

) I take this opportunity to draw the attention of the House to a few
points. The first question I take is the question of hospitals which
are attached to the Medical Colleges. We now find in practice that
the hospitals attached to the Medical Colleges are of the same type as
the hospitals maintained for charitable purposes either by the Gov-
ernment,or by local authorities or individuals ; but it should be clearly
undersfood that the hospitals attached to Medical Colleges are met
hospitals in ordinary sense but they are scientific clinies. They ought
to be very different from the hospitals maintained for charitable pur-
poses. Now, we have a very good example of these scientific clipies
in two or three places. In the first instance, I mention Vienna whose
hospital is really a -scientific clinic. Then I mention Edinburgh and
a few Universities in America, especially Harvard University. These
are really Very good examples of scientific elinics and we shomld make
every effort that our hospitals should approach these imstitutioms.

The}; 321;;)‘1;11()1 not compete the ordinary charitable hospitals. The kimd
f D
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of ‘cases which ought to come in these Medical College hospitals should
be the cases, whose diagnosis and treatment may form the history of
the medieal science, and they ought to keep up a very high standard
in equipments, treatments and comforts. In this connection, I would
like to refer to a book written by Mr. Flexner who himself is a
medical man and who has compared the Universities of America with
those in the United Kingdom and Germany. He has in his book men-
‘tioned the differences between the hospitals which are charitable
institutions and the hospitals which are maintained by the Medical
Colleges. 1 hope that this Medical Council, when it is established, will
take these points into its consideration and try to maintain a very high
standard in all the hospitals attached to these Medical Colleges. In
order to do so, I would like to emphasise two facts. In the first place,
the Medical College staff should not be entitled to receive any -fee
for any service rendered to the patients. I think this is a very
important. point. Any money that might be paid by the rich patients
must go to the general fund. It should be deposited in a box and
should not be the property of individuals. When I will move my
amendment, I will cite cases to show how this privilege is misused
in, one particular University and in one particular Medical College.
At the present moment I shall confine myself to the general remark
that the staff of the Medical College should be paid sufficiently well.
They should be paid with consideration that they are not entitled to any
kind of fee or remuneration for services rendered to any patients inside
the Medical College. The only fee to which they should be entitled is
the fee which they get when they are invited by ordinary medical prae-
titioners for consultation. I press these points for two reasons. In the
first place, it is important in the interests of the efficiency of the Medical
‘Colleges, if we really want to make them scientific eclinies. In the
second place, it is unfair to make the staff of the Medical College
compete on unfair terms with private practitioners. The private prac-
titioners are already handicapped and should not be further handi-
capped by unfair competition with the staff of the Medical Colleges who
have got up-to-date expensive equipments at the expense of the Govern-
ment at their disposal. '

The next point to which I would like to draw the attention of the
House is the question of inspection. In this connection also my remarks
will be rather of a general nature and will be applicable not only to the
teaching of medicine but to the teaching of all other subjects. In the
Universities Act of 1904, there was a provision about the inspeection of
colleges by Universities. Now, this was a very whelesome provision.
These Colleges after five years were inspected by the University
Inspectors. They gave friendly advice and thus the standard of teach-
ing was maintained at fairly high level. This provision continued to
work satisfactorily, but unfortunately in the modern Universities which
we enacted on the recommendation of the Caleutta University Com-
mission this wholesome provision was entirely omitted. It was
‘omitted because the Grants Committee came into existence in the
United Kingdom in 1919, that is to say, two years after the report of
fthe Commission was published. In the United Kingdom in the year
1919 under the influence of Sir William Carmick, the Grants Com-
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mittee was established and this Committee is now doing very useful
work in connection with the British Universities. This Committee
_consists of members who have got great University experience but none
of them is directly connected with any University. Now, this Com-
mittee periodically inspects every University, gives friendly advice
and by the timely advice the defects which the Universities may have
are at once removed. The Government gives grants to various Univer-
‘sities on the recommendations of this Committee. I have reason to
Lelieve from my personal knowledge that this Committee is doing very
useful work in raising the status and general level of the University
education. In place of this periodic inspection provided in our Univer-
sities Act of 1904, we have got provision of Committees of Inquiry in
our Mordern Acts. This Committee of Inquiry is quite different from
the Inspeection Committee which visits Universities periodieally as a
matter of routine. It examines very ecarefully and gives friendly
advice to the Universities in time, and their defects are removed.
On the other hand our Committee of Inquiry is a punitive measure and
- is administered as a kind of punishment to the Universities and instead
-of doing any good to the Universities they do them positive harm. I
“do not want to go into details at this stage but if any one will challenge
me on this statement, then beginning from Calcutta University to the
"Punjab University, I will illustrate by facts the harm they have done.
‘As we are not concerned with the Universities in general in this Bill,
but we are concerned with the Medical Faculty only, I would like
‘to emphasise that the Medical Council should institute Inspection Com-
‘mittees very much on the lines of the Grants Committee. It should
consist of Inspectors who may periodically inspeet these various
Medical Colleges and submit their periodical report. It is essential
that the Inspectors should be men with plenty of University experience
‘and should not be men engaged in teaching in any University. This
‘has been found to be practical in other countries and there is no
‘reason why it should not be found practical in India. This provision
may either be made in the Act itself or perhaps it might be made in
the by-laws that may be framed under this Aect.

The third point to which I would like to draw the attention of the
House is the question of administration of these colleges. I am very
strongly of opinion that all academic matters such as the preseribing
the courses of studies, the teaching, the conduct of examinations and
the standard of education, should bhe left in the hands of the academic
amen, but the administrative matters, such as, the appointment and the
promotion of the staff, should be left in the hands of the non-academie
men who should be persons who are not themselves the taachers in the
same University. This remark applies not only to the Medical Colleges
but also to Universities in general. We have got the example of one
Medical College in India where we have tried this experiment of
handing over the administration of the college to the academic officers
which has singularly failed. I will refer to it in detail when I move
my amendment on the subject. The Lucknow University is the only
example, not only in India but probably in the whole world which is
administefed entirely by the staff of the University and the illustra-
tions which I will give to the House when I move my amendment will

show that it has singularly failed, and that the administration like
1.304LAD
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other Medical Colleges should be taken over by the Government.
I have studied University administration of practically every Univer-
sity in the world in conneetion with my book and I can find no example
where the appointment of the staff is left in the hands of the teaghers
themselves except perhaps the examples of Oxford and Cambridge
where the appointments are made by the members of the staff. But
the conditions there are entirely different. In the first place, they
Girst elect a fellow and the fellowship is very much like the scholar-
ships which are awarded to men of their own colleges, and very often
"on the result of a rigorous examination. As the fellowships are prae-
tically reserved for men of their own colleges the selection could mnot be
‘in the hands of any person except the staff of their own college. From
‘these fellows they ‘elect one or two teachers of the colleges and there
also the selection is very close but when they come to appointments
which are wide open namely professorships, they are made by the
King and not by the staff of the University except in certain cases....

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : I must correct the Honourable Member on that point. Very few
Professors at Oxford and Cambridge are appointed by the King.

Dr. Ziauddin Abmad : I do not challenge the statement of my

. Honourable friend about number. I was speaking from memory. Pro-
fessors are usually appointed by the King. I quite admit that there are
certain professorships in which the special conditions are laid down by the
Donors. The Donors have mentioned that appointments should be made in
a particular manner and these are exceptions. As regards the Chairs
created by University or endowed by Government, the case is different. I
leave the detailed discussions because the Universities of Oxford and Cam-
bridge are in a class by themselves and they have a tradition of 700 years.
The Universities, like the British Houses of Parliament, cannot be copied
by any other country. There are other Universities in the United King-
dom, such as the Midland Universities. There we find that they don’t
have in the Executive Counecil even the Viee-Chancellor if he is a paid
officer. The President of the Executive Council which controls the finances
is the person who is not engaged in actual teaching work of the
University and is often a business man of great reputation.

Coming to France and Germany you will find that all appointments
in the University are made by the Minister of Education. In France, all
the major appointments are made by the Minister of Education. Though
it is very important that all academic matters should be left in the hands
of teachers, but it is equally important that all financial matters and all
administrative matters must be left in the hands of persons who are not
actually engaged in teaching work in that partieular University. The
points to which I have drawn the attention of the House are, (1) the
standard of hospitals attached to Medical Colleges should be raised ;
(2) that inspection should be similar to the inspection by the Gmnts
Committee in the United Kingdom and it should not be a punitive measure
like the Enquiry Committee in modern Indian Universities of India ;
(3) thet financial administration should be in the hands of persons
who are not actually teachers in that particular college or University. In
conclusion, I will congratulate once more all the members of
the Select Committee for solving the vexed question of the regis-
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tration of medical graduates. In my first speech I said that it was not
desirable to register the individuals but we should try to recognise the
Universities. The Select Committee acted really in a more generous way
and the decision arrived at is really one with which I entirely agree.
Coming to the constitution of the Medical Council, since the report is
unanimous I accept its deliberation but personally I would not agree to a
copstitution whieh they have presented. But I do not raise any objec-
tion simply because the opinion of the Select Committee is unanimous.
I have full trust in the members who formed the Select Committee and
I am perhaps alone with a minority of one in not agreeing with the pro-
posed constitution of the Council. As regards inspeetion I entirely agree
with the recommendation of the Committee. 1 have got two or three
amendments which are really of a verbal nature and they only mention
explicitly what is implicitly provided for, but I will not press any of my
amendments to vote.

Dr. R. D. Dalal (Nominated Non-Official) : Sir, on the motion to
refer the Medical Council Bill to a Select Committee, I travelled so
thoroughly over most of the ground that it is unnecessary to weary the
House with any long speech. In my previous speech on the Medical Conneil
Bill at the Delhi Session I paid a just tribute to the General Medical
Couneil for the important part the Council had played in bringing
University medical education in India to its present high standard ; ard
I was then taken to task and subjected to a chorus of denunciation, and
poisoned darts were thrown at me. Sir, I have not one word to say in
derogation of those who may hold opposite views ; but I would point out
that it often happens that small minds can be most bitter in speech, and
they count it no derogation to be so. However that may be, it is a relief
to turn from this unpleasant point and to say that I rejoice that there
seems a good prospect of the formation of a self-governing and indepen-
dent organisation for the regulation of University medical education in
India, which in the past had been subjected to outside control by the
General Medical Council, and that the creation of a competent body such
as the Medical Council provided for by this Bill will remove what has
admittedly been the chief obstacle to restoring the reciprocity between
India and Great Britain, which obtained until February, 1930. Sir, in
this econnection may I be permitted to remind this Honourable House c¢f the
lesson which the Free State of Ireland teaches us. It is interesting to
study the history of the negotiations which have taken place between tle
Free State of Ireland and the General Medical Council. The Free State
of Ireland desired to be completely independent of the General Medical
Council ; but very soon the medical profession in Ireland discovered that
it was very much in their interests to retain that connection. If rash and
misguided counsels will prevail, India will undoubtedly have the sarce
éxperéence.

Sir, everyone must recognise the devoted services rendered by the
licentiates—the men who come into contact with suffering and who come
to the relief of the poor and who carry the torch of western medicine into
remote corners of rural areas. But, I must confess that I féel much re-
lieved that the Select Committee have avoided one peril. That is the peril
of inclusiop of licentiates within the scope of the Bill ; and T need hardly
point out that that peril would have proved the grave of this measure.
Section 11 of this Bill secures that there shall be no bar to the admission
of an improved lieentiates’ gualification’; so the proper line of action for
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the licentiates is to press for improvements in the standards of t]}ei:f'
course of training and examinations ; and the Medical Council provides
the best prospect for the improvement of their status.

I hope nothing will happen to mar the progress of this Bill. After
this Bill is passed and has received the assent of the Governor General,
I would suggest that - the Government of India should get the Medical
Council into operation as soon as possible with the least possible delay ;
and they should institute a minute inquiry into the existing standards of
education of licentiates in various provinces. After the report of the
Committee is considered by the Medical Council, the Counecil should lay
down a minimum standard of education of licentiates—a standard which
will be acceptable to other countries with which reciprocity is to be
claimed. The provinees will then work up to that standard ; and if any
provinece has reached that standard, it will apply to the Council for re-
cognition. Sir, at first apparently this Bill had hardly any prospect of
passing ; now suddenly and unexpectedly harmony prevails. It may be
asked, what is this singular phenomenon due to ! Let me explain. The
licentiates organised opposition and resisted to the utmost a measure
which they felt and believed constituted a deadly blow to their prestige.
Against this formidable opposition the Honourable the Education Member
employed talents of persuasion, and displayed qualities of courage,
resilience, and resouree ; and owing to substantial changes in the character
ot the Bill the probability of this Bill becoming law amounts almost to
certainty. I congratulate the Honourable Sir Fazl-i-Husain on the
prospect of securing the passage into law of this useful Bill ; and I hope
the sucecess the Honourable Member is likely to achieve in this instance
will be an encouragement to him to pursue his efforts on behalf of the
medical profession and the public. and to initiate legislation as to Drugs
Act, Pharmacy Aect, Ministry of Health Act, and so on, and to exercise
the same energy and pertinacity. Sir, every one will admit that the
Honourable the Education Member has taken a deep interest in this Bill,
and has all along striven hard to settle this difficult and long-vexed ques-
tion. I am a graduate in medicine of the University of Bombay ; and on
behalf of the medical graduates in India and on behalf of myself, how-
ever strenuously I endeavour, to express our thanks to the Honourable
Sir Fazl-i-Husain, I feel that my words must be inadequate to represent
the depth and sincerity of our feelings towards him. I can only say that
we are deeply grateful to him, and that we warmly appreciate his kind
efforts on behalf of the medical profession in India. Sir, I support this
Bill on account of the strong belief I hold that it will confer great bene-
fits upon the public generally and on the whole medical profession in
India ; and T feel confident that this Bill will prove worthy of its place
on the Statute-book.

Now, Sir, if you will permit me, I shall just say one word as regards
the allegations made by my Honourable friend, Dr. Ziauddin Ahmad, in
respect of the Medical College Hospital at Lucknow.

. Mr. President (The Honourable Sir Shanmukham Chetty) : Dr.
Ziauddin Ahmad has given an undertaking to refer to that matter when
he moves his amendment. ' ‘

Dr. R. D. Dalal : Then I will speak on the amendment, Sir,
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Mr. 8. G. Jog (Berar Representative) : Sir, I must confess at the
outset that I am not a doctor. At the same time, I must say that I have
got much to do with the medical profession as a patient, and I hope the
House will not he impatient, and will bear with me for some time.

This Medical Council Bill has for the last two years provoked much
discussion throughout the length and breadth of the country.. It has given.
a sort of convulsion to this medical profession at large and for the last
two years they have been practically flooded with so many suggestions
and so many smendments that the medical profession at large wanted
to condemn us if the House did not throw out the Bill. They all along
said that this was an aggression on the medical profession in India and,
instead of giving medical Swaraj to India, Government were practically
having their own way and setting up a body mostly at the dictation
of the General Medica! Council in England with a view to killing the
medical profession in India. How far this attitude of the medical pro-
fession is justifiable is really open to grave doubt. The real ecriticism
of the Bill came on aceount of the policy of segrezation of the licentiates
who form a great number in this country and who have rendered great
medical services to the people ; and this was considered by the people
at large as a great injustice to such a big class. It is mo doubt true
that Government had and have still got a step-motherly attitude towards
the licentiates. They have got some prejudices against this class in
general-and I think their prejudice was more or less responsible for the
views expressed in England by the General Medical Council. I find that
in this matter dictation has come not only from above, but the Govern-
ment of India, instead of asserting their wishes, are also getting pressure
from below, I mean the Provincial Governments. I find that the Gov-
ernment of India have surrendered their wishes to the Medical Couneil
and to the Provincial Governments. The Provincial Governments have
raised many difficulties and they did not take up the case of the
licentiates as they ought to have done. It is no doubt true that now,
since this Bill has emerged from the Select Committee, this bone of
contention about the licentiates has been skilfully removed by the
surgeon in charge of this Bill ; but I think it has still left some poison
behind it. You will find that the licentiates have not been given any
recognition in this Bill. Tn the provincial registers, both the provineial
graduates as well as the licentiates appear. If the medical advance-
ment of India is desired by the Movers of the Bill, is it not necessary
that these medical licentiates should have some voice in the election of
persons to the Medical Council ¥ The Member in Charge is shaking
his head and showing a sort of denial. But these licentiates have
rendered great services to the country and they have been held in very
high esteem, not only by those who do not belong to the profession, but
even by those who belong to the profession. I would like to read only
one certificate and that will convince the House. The opinion of Sir
Abdulla Subrawardy, the Vice-Chancellor of the Calcutta University
and the Chief Medical Officer of the East Indian Railway, will show
you that the licentiates of India are in no way inferior to their brethren
in the foreign countries who are being enrolled on the Indian Meédical
Council Bill, and a grave injustice is being perpetrated 6n the licentiates
of India, due to vested interests. This is what Sir Abdulla Suhrawardy
said........ '
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- Mr. @ 8. Bajpai : Sir Hasan Suhrawardy, not Sir- Abdulla Suhra-
wardy.

Mr. 8. G. Jog : Anyway he is his brother and must be airing his
views also. He said :

‘¢ There may be diversity of opinion on the point, but still, from my own ex-
perience, the opinion that I have formed about licentiates is ﬂm... .. Now, what I
have formed is that amongst what we call the sub-assistant surgeon class, there ire
men whose knowledge of medicine, surgery and midwifery is as good as that of any
product of any University. I can now clearly see that my colleagues today who are
ealled sub-assistant surgeons have gonme up more than 200 per cent. in their efficicncy
aud standard of education. I feel that they are just as good as any L. R. C. P. the
product of extra-mural institutions of British Isles...... if they are on Provincial
Council’s registers, then, for the sake of uniformity, why they should not he on the

all-India register.’’

I do not see any reason why, if these licentiates are on the pro-
vincial register, they should have no voice in the election of people.
This is one grievance which 1 want to be remedied.

Another point I would like to raise is this. Even as regards the
medical graduates, the attitude of the Government and of this Bill is
not at all satisfactory. What is the provision concerning them ¢ I find
various barriers put in the way of their election and nomination. What
i8 the result of that ! If this Bill is meant to be on democratic lines,
what is the provision for the medical practitioners ¥ I am readmg from
clause 5. You have imposed a condition that :

‘‘ No person shall be eligible for nomination or election under elause (a) or (b)
of sub-seetion (1) of section 3 unless he possesses a recognisad medical qualification
or & medical qualification granted by a Britmh Indian University and no person shall
be ehglb]e for nomination under clause (a) of sub-section (1) of section 3 unless he

resides in the province concerned, and, where a Provincial Medical Register is main-
tained in that province, unless he is enrolled on that register.’’

To this I have no objection. But, then comes (3) :

¢¢ No person shall be eligible for election under clause (b) of sub-section (1) of
gection 3 unless he has had at least four years’ experience as 2 Professor, Assistant
Professor, Lecturer or Reader in Medical Colleges or Schools.’

T say, these people, the private medical practitioners, have to put
in four or five years in a Medical College and then they have to earn
something for their existence. It is very difficult for these medical
graduates to get any professorship or lecturership in order to make
themselves eligible for this election. They have to take to private
practice as soon as they finish their course, and I need not tell you what is
the number of medical practitioners throughout India. What will
happen to them ? After four or five or six years in practice, what is
their position ¥ Will they be ever eligible for nomination or election
to this body * They will never be eligible. In four or five years do you
expect them to become professors or lecturers ? In the begmmng it is
not possible for them to get any job like that ; and, after they are settled
in praoctice, they will not take to any lecturershlp or professorship.
Therefore, so far as these practitioners are concerned, they will have
absolutely no voice in this Medical Connecil......

Mr. G. 8. Bajpai : I think my Honourable friend has not looked at
sab-clanse (¢) of clause 3 (1).

Mr. 8 @ Jog: I do not know whether (c) is to be read as subJect
to 5 (3‘ .......
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Mr. G. 8. Bajpai : No.

Mr. 8. @. Jog : Then I stand corrected. I have given a few amend-
ments, and I will take a little more time to consider whether I should
move them when the proper time comes ; but I should like to tell the
House that the purport of my amendments is, as I have said just now,
that the licentiates, although they may not be eligible for election,
even if they are on the register, should at least have the right of vote
for selecting a man in whom they have confidence. There is nothing
strange in this suggestion. In many bodies there are provisions like
this. A man may not be eligible to be elected himself ; but he should
have a voice at least in selecting a man in whom they will have con-
fidence and we will be doing a great service to the licentiates if this
could be done. If this suggestion is carried out, I think we will be
rendering some useful service and showing some recognition of these
licentiates as a whole. They should certainly have a voice in the
medical advancement of India. My friend has pointed out that section
11—Recognition of medical qualifications granted by medical institutions
in British India—-does this. But the medical licentiates do not figure
at all in this Bill and it is without doubt a grave injustice. But I for
one have got faith in the future, and I for one have got faith in the
good wishes and intentions of Government. When the matter comes to
be reviewed and revised, I hope your angle of vision and attitude
towards these licentiates will and should undergo a change and that
you will take a more friendly view and, when the time comes, you will
recognise these licentiates. So far as their eourse is concerned, I personally
know that many of them hold very good qualifications, It is difficult
nowadays to get admission into the Medical Colleges, and students who
have passed the Previous and Intermediate attend these schools : unfortu-
nately, they do find it difficult to get admission into the colleges ; but the
course is for four years and at Poona and many other places the training
is very efficient. There is no ground, therefore, for denying them
these facilities. There are many licentiates who have risen to
the post of Assistant Civil Surgeons and I can safely give this
assurance that many of these Sub-Assistant Surgeons are far superior
to these people of five or ten years’ standing who come from the Medical
Colleges. Therefore, your angle of vision must be changed so far as
the licentiates are concerned, and when the time comes, I am sure, their
merits and their qualifications will be fully recognised. With these few
remarks, I commend the Report of the Select Committee. Sir. I may
tell the House that there is great commotion in the country, there is great
commotion among medical men in this country, and I must offer my
thanks to those members of the Select Committee who laboured hard for
bringing about a unanimous Report. Sir, I strongly suppert the motion
that tke Select Committee’s Report be taken into consideration.

. Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muham-
madan Rural) : Mr. President, as a member of the Seleet Committee,
I have to thank my friend, Dr. Ziauddin Ahmad, even for the left
handed compliment he paid us, but if any compliment has to be paid
to anybodyy I think it is due to my Honourable friend, Mr. Bajpai, who
has successfully piloted this Bill, and to his able chief, the Honourable
8ir Fazl-i-Husain (Applause), not so much because of the provisions of
the Bill as recommended by -the Select Commiittee, because we claim,
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we have as much a share in their shaping as they have, but because
they have been able to carry the opposition with thgm in this mater,
and, I am sure, it must be a source of great 'gratlfgcatlon both to
Mr. Bajpai and to his able chief. Sir, nothing in this world appears
to be quite happy always. Even in this debate, my friend, Mr. Bajpai,
has introduced a disturbing element, I should say, when he referred to,
the following passage, a footnote in the White Paper proposals. It is
not necessary for me, Sir, to read again the little footnote, but this
much I have to say that this footnote says that the question which w1.]1
require separate consideration arises in regard to the registration in
India of medical qualifications. This footnote occurs after a provision
made in the White Paper proposals regarding the reciprocal treatment
to be accorded to Indians. Paragraph 123 of the White Paper pro-
posals says as follows :

‘¢ The Federal Legislature and the Provincial Legislatures will have no power to
make laws subjecting any British subject domiciled in the United Kingdom to any
disability or discrimination in the exercise of certain specified rights. If an Indian
subject of His Majesty or a company, etc., constituted by or under a federal provincial
law as the case may be would not in the exercise of his right in the United Kingdom
a corresponding right be subject to any disability or discrimination....ete.”’

Further, Sir, with regard to companies, a similar provision in
regard to reciprocity is made. Here this footnote says, when these
‘White Paper proposals were drafted, the Government in England took
note of the fact that we had before us this legislation, and they say
that the question will be separately considered. Beyond that, it does
not say anything.

Sir, Honourable Members are aware that reciprgeity, absolute
reciprocity, is the basis of this measure. We claim that we should be
trcated in the same manner by other countries as they would like us
to treat them. When these White Paper proposals were made, no
doubt His Majesty’s Government was well aware of the fact that this
legiclation provided a scheme of reciprocity. At the same time, it must be
remembered that when we referred the provisions of this Bill to the
Select Committee, we were equally well aware, as the Government were,
what the White Paper proposals were, because those proposals were
published before the motion to refer the Bill to Select Committee was
passed by the House. I do realise, Sir, our constitutional position.
I cannot deny the right of His Majesty’s Government and the British
Parliament to pass any legislation that they may think proper, but I
do say this much, that, on the question of reciprocity, we are all at one,
the whole country is behind us, in holding that we will not be prepared
to accept any scheme which does not confer on us absolute reciprocity.
We are not prepared to accept that, and I would like to inform the
Government Members, and, through them, His Majesty’s Government,
that they should take note of the fact that we in this -country are
absolutely determined to have absolute reciprocity in this matter with-
out which, Sir, this Bill is not worth the paper on which it is written.
After all, the Provincial Governments, who were consulted in this
matter, laid stress on the fact that there should be absolute reciprocity
if the provisions of the Bill were to be of any use at all, and the Madras
Government in partieular has drawn pointed attention to the fact
that if you do mot give effect to the recommendations of the Simla
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Commission, where they claim absolute reciprocity from the day omn
which the Act is to come into existence, they would rather have the Bill
dropped. What did the Select Commlttee do ? They did not go even
the length to which the Madras Government was prepared to go. The
Select Committee did realise that if tomorrow we insist upon absolute
reciprocity, there may be difficulty to people actually following the pro-
fession here now who possess European degrees and other foreign
degrces, because those men will have to be disqualified for want of
simultaneous treatment forthcoming from those countries, and, therefore,
a period of four years was given. That was the most reasonable thing
that we on the floor of this House could do, and that was done. I
need not dilate on the point raised hy my friend, Mr. Jog, about the
licentiates. Honourable Members are perfectly well aware that when
we accepted the motion to refer this Bill to the Select Committee, this
Assembly accepted one prineiple, and that principle was accepted,
whether rightly or wrongly. And what was that principle ? To pro-
vide an All-India Register and Council for higher medical education.
I am not going into the question whether the Aqsembly was right in
making it the principle, but that was the princiole of the Bill, which
was accepted, and, therefore, owing to the limitation placed upon the
members of the Select Committee, they had to follow that principle
whieh was accepted by the House, whether any in the Committee
approved of it or not. Therefore, when the question of the Register
has been dropped absolutely, I think all that could be done had been done
so far as the status and recognition of the licentiates were concerned.
More cannot be expected under the circumstances. Sir, I have done.

Mr. K. P. Thampan (West Coast and Nilgiris : Non-Muhammadan
Rural) : Sir, I wish to say a few words at this stage, and, in doing so,
I shall be as brief as possible. Honourable Members of the House might
remember that at the Second Reading of the Bill, I said that the Counecil,
as it was originally proposed to be constituted, would be a packed body
of officials. Of course, certain alterations have been made in the Select
Committee. But, Sir, I am not yet satisfied. You will find four classes
of members according to clause 3 of the Bill. The
first is : ‘‘ one member from each Governor’s Province,
to be nominated by the Local Government of the province.”” It is
obvious that members who are nominated by Local Governments would
be officials. The second class of members is dealt with in clause 3
(1) (b) which says : ‘‘ one member from each British Indian University,
to be elected by the members of the Senate of the University from
amongst the members of the Medical Faculty of the University.”’ On
the face of it, it looks all right, but, further down, if you look at sub-
clause (3) of clause 5, it is stated :

¢ No person shall be eligible for election under clause (b) of sub-section (1) of

scetion 3 unless he has had at least four years’ experience as a Professor, Assistant
Professor, Lecturer or Reader in Medical Colleges or Schools.’’

1 .M.

That means that at least, so far as the Madras Presidency is con-
cerned, no non-official member will come in. You know that in the
Presidericg from which we come there are no private medical institu-
tions.” All the Medical Schools and Colleges are owned by the Govern-
ment, and naturally it is only Government servants that are engaged
‘there for the purpose of teaching. No non-official medical practitioner,
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however efficient he may be, is allowed to do any kind of teaching in
those schools or colleges. So far as Madras is concerned, with which
I am familiar, I am certain, there are no private medical practitioners
coming under clause 3 (1) (b). The effect of that would be that men
like the late Dr. Nair, who was a distinguished medical practitioner,
would have no chance of coming into the Medical Council. There are
distinguished men like Dr. Rangachariar, Dr. Guruswami and others
who are acknowledged experts in surgery and other branches of
medical science, but so long as they have no teaching experience they
will have no place here according to these provisions. That is an aspect
of the matter against which I must enter my emphatic protest. The
third class of members of the Council is dealt with in (¢) of clause 3 (1),
and it lays down ‘‘ one member from each province where a Provincial
Medical Register is maintained ’’. Probably some people clected under
this clause may be non-official medical practitioners, but one cannot be
certain about that also. The last class is dealt with in (d) : ‘¢ three
members to be nominated by the Governor General in Council ’. They
are sure to be officials.

Dr. Ziauddin Ahmad : Why ¢

Mr. K. P. Thampan : Because Government have their own purpose
to serve and there is a brotherhood among the service. I am, therefore,
afraid that the Bill, inspite of the changes made in the Select Committee,
aims again to create a packed body of officials. It does not at all
liberalise the constitution. Further, sub-clause (2) of clause 4 says :

‘“ Where any dispute arises regarding amy election to the Council, it shall be
referred to the Loeal Government whose decision shall be final.’’

v Generally, in all elections, such disputes are referred to a special
4ribunal consisting of people who have got some kind of judicial experi-
ence. Here it is entrusted purely to the Local Government. That, again,
aims at entrusting such matters into the hands of officials, and, naturally,
as our experience tells us, the chances are, whenever there is a dispute
between an official and a non-official, the Local Government will prefer
only the official. So, on the whole, I am afraid that it is not a very
happy econstitution which is provided in this Bill. One does not feel any
enthusiasm over it. So much with regard to the constitution.

It ill beecomes one to criticise the details of a measure on which
there has been a unanimous agreement in the Select Committee. I will
not, therefore, raise any new issues at these stage, but I must say one
word with reference to the lack of any specific provision for the fund for
defraying the expenses of this Medical Council. I am told the cost of
this Medical Council would be about Rs. 60,000, and it has to be taken
for granted that the general taxpayer......... ’

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain (Member for
Education, Health and Lands) : Will the Madras Government be willing
to pay ! R

-~ Mr. K. P. Thawpan: Did the Henourable Member eonsult thé
Madras. Government or the Madras University 1 -I-want a eategorical
gn SWer. - LR . I . S .
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The Honourable Khan Bahadur Mian 8ir Fazli-Husain : No.

Mr. K. P. Thampan : Both education and medicine are Provincial
matters and if you ask, they may probably give. Apart from that, I am
very much against the taxpayer being muleted with these expenses. In
the first place, as long as the step-motherly treatment that the Government
have been giving to the Unani and Ayurvedic systems of medicine is
continued, I am against making any distinetion in favour of allopathic
system of treatment. The Unani and Ayurvedic systems are indigenous
systems and more suitable to the conditions of the country, but, on account
-of the neglect of the Government, they have very much deteriorated. As
a matter of fact, no progress has been made during the last three or four
centuries. On the other hand, the allopathic system, belonging as it does
te the ruling class here, is given every kind of patronage and encourage-
ment. That is an objectionable thing, and I am against making any con-
tribution from the general taxes for the aliopathie system of treatmment.
Further, this Bill benefits only a few students who go for higher studies
to England. The proper body to foot the bill is, therefore, the University,
and I trust that Universities and Local Governments will not be indifferent
in this matter.

Dr. Ziauddin Ahmad : University’s money is taxpayer’s money.

Mr. X. P. Thampan : Not entirely ; they have their own resources
such as examination fees, endowments, etc. There are a few other minor
matters also which have to be remedied. Sir, you will find I have given
notice of relevant amendments in connection with these aspects, but, as I
said, the matter being one on which an unanimous agreement was arrived
at in the Select Committee, I do not want to sound a discordant note.
They can be amended afterwards in the light of the experience we gain
by working the Act for some time.

(At this stage, the Honourable Khan Bahadur Mian Sir Fazl-i-Husain
rose in his seat to speak.) -

Mr, President (The Honourable Sir Shanmukham Chetty) : Will
the Honourable Member finish in five minutes, or would he prefer to speak
ufter Lunch ?

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain : I may take
about ten minutes,—not more than that.

Mr. President (The Honourable Sir Shanmukham Chetty) : Sir
Fazl-i-Husain.

The Honourable Xhan Babadur Mian Sir Fazl-i-Husain : Sir, I very
much appreciate the spirit in which today’s debate has been conducted.
The House has very successfully entered into the spirit in which the Select
Committee set to work and achieved the result—an agreed report. Various
explanations have been given of the way in which this resuit was achieved.
All the explanations given up till now are very wide of the mark, and I
should net like the House to remain under any misapprehension as to the
real cause. The real cause is this. This legislation has been in hand for
the last four years. It was opposed by provineces, by the profession and
by non-official bodies. There was no one really who stood for it except
perhaps. the Department which was responsible for it four years ago.
Then, how js it that we have arrived at an agreed report and a report
which the House bas honoured by treating as an agreed report acceptable
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'to it, and possibly without subjecting it to amendments. I must eonfess
that it has been entirely due to my weakness. Seeing the stalwarts of the
‘Opposition ranged against me in the Select Committee, there was no course
open for me but to retire all along the line and the result has been an
agreed report. That is an achievement of which one cannot be very proud,
‘but still it is much better to tell the truth rather than take credit for
something which one has not done. For instance, the Opposition were very
keen that the Council shall not have a nominated President. I had to
give way and say : ‘‘ All right, have your way ’>. They were very keen
‘that they shall have direct representation of the medical graduates to the
.Couneil. I felt that that was not the correct thing to do, but, under
.pressure, I gave way again. Again I felt that representatives of the
.Medieal Faculty should be elected by the Faculty. They again pressed
hard and said, the Senate shall elect. I again gave way.

Mr. B. Sitaramaraju : Did you give anything more than what you
gave in your last speech ?

The Honourable Khan Bahadur Mian S8ir Fazl-i-Husain : I gave
nolhing away in my speech. I never make speeches to give away anything.
In my speech I only tried to explain matters. However, Sir, this is a story
of surrender from point to point, but, when I make that confession, I
further wish to add that I am not ashamed of it. I felt that the object
1 had in mind was also the object which Honourable Members opposite
had in mind. With that identity of object, we had just to modify the
usual principle of give and take by my giving and their taking. Still T
.think the result is on the whole not unsatisfactory., The measure which
aviil be passed with the unanimous support of the non-official section of this
House stands a much better chance of making a sueccess of itself than
would have been the case, had I resisted these amendments and carried
them by a majority. It was not worth it and that was really the reason
how I justified to myself this retreat all along the line. The object of the
Bill is efficiency at home and honour abroad. (Applause.) We want our
mmedical institutions to be run efficiently, to be run in a way as to attract
scholars of medicine from abroad, if not in all subjects, at all events in
some subjects. Given that efficiency at home, is there any reason why we
should not command honour abroad ¢ I am sure, Sir, we will.

Something has been said about the vexed question of licentiates. Let
me once more give an assurance to the House that there is no one in the
House more anxious to make sure that the licentiate education is on a
sound basis than myself. And why ¢ Because, licentiates deal with a
mach larger section of the Indian population than graduates do ; and no
one would be true to his duty who did not make sure that their instruction
‘was as high as the circumstances would permit, and that those who rendered
this service to such a large section of Indian people would be placed in as
good and honourable a position as circumstances permitted. I will not
‘detain the House by reviewing the speeches made this morning. I am
sure, my friend, Dr. Ziauddin’s observations will be read with great
interest by Provinecial Governments so far as their administration of
hospitals and colleges is concerned and I have no doubt that scholars
interested in education generally will benefit by his observations. As to
the desire to improve the lot of the licentiates, I think I have made Gov-
ernment’s position clear. As regards my friend, Mr. Thampan’s ideas
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abcut finances, I may remind him that when we made an inquiry from
the Madras Government as to whether they would be prepared to tell us
what form their co-operation will take as to the inquiry to be made into
the education of licentiates, they expressed readiness to co-operate with
us fully provided it was clearly understood that if finances were involved
in the matter the Government of India would pay. That does not strike
me as very hopeful. As to Mr. Thampan’s suggestion that, in the matter
of inspections, they will be willing to contribute.....

Mr. K. P. Thampan : Both are different matters.

The Honourable Khan Bahadur Mian 8ir Fazl-i-Husain : Quite so,
and I can assure the House that under the very very vigilant financial
supervision of my Honourable friend, the Finance Member, if we can make
even a pice out of a province, we seldom fail to make an effort. So his
view point is quite safe. To conclude, I very much appreciate the observa-
tions made by Mr. Sitaramaraju as to the constitutional position and the
jurisdiction of the Joint Select Committee over it. The House has felt
that the Bill has been under consideration for a long time, that it meets
what the House considers are the just and fair requirements of the case and
would proceed with it. Let us hope that it receives the careful considera-
tion of the Joint Select Committee and the essential principles of the Bill
meet with their approval. There may be principles which the British
Parliament may feel called upon to alter and we all know they have a
right to do so and we cannot question that right. Sir, once more, expressing
my gratitude to the House for the kindly reception it has given to this
measure which, in the past, has been so very contentious, I venture to
express the hope that it may secure the object we have all in view—
efficiency at home and honourable recognition abroad.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That the Bill to establish a Medical Council in India and to provide for the
maintenance of a British Indian Medical Register, as reported by the Select Com-
mittee, be taken into consideration.’’

The motion was adopted.

The Assembly then adjourned for Lunch till Twenty-Five Minutes to
Three of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes to
Three of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

B Clauses 2, 3,4, 5,6, 7, 8,9, 10, 11, 12, 13, 14 and 15 were added to the
ill. .

‘Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 16 stand part of the Bill.

Dr. Ziauddin Ahmad : Sir, I beg to move :

'd;i :j ‘ That at the end of sub-clause (1) of clause 16 of the Bill, the following be
adaded : »

¢ inspectors appointed under this clause shall be persons having experience of
University administration but not actively engaged in teaching in any
university ’.”’
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Mr. &. 8. Bajpai : I hope my Honourable friend will see his way not
to press his amendment. If my Honourable friend will see sub-clause (k)
of clause 18, he will find that the Council is going to regulate such matters
as appointment, powers, duties and procedure of medical inspectors,
under the rules. I have no doubt that they will consider the suggestion
of my Honourable friend.

Dr. Zisuddin Ahmad : In view of the assuranee given by my
Honourable friend I beg leave of the House to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 16 stand part of the Bill.

The motion was adopted.
Clause 16 was added to the Bill

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 17 stand part of the Bill

Dr. Ziauddin Ahmad : I have got an amendment to this clause. It
is really not an amendment, but an explanation. Really speaking, the
courses of study always include hospital practice, but this question was
doubted in one University and, therefore, I thought I had better put it
explicitly. But if the Honourable Member will say explicitly that the
course of imstructions would include hospital practice, then I would not
move my amendment.

Mr. G. 8. Bajpai : I must say....

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member does not move his amendment, but he wants some
explanation from Government before he makes up his mind as to whether
he will move it or not.

Mr. G. 8. Bajpai: The course of study in the TUniversities does
include hospital work.

Dr. Ziauddin Ahmad : In view of the assurance, I do not propose to
move my amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 17 stand part of the Bill.

The motion was adopted.
Clause 17 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 18 stand part of the Bill.

8ir Lancelot Graham (Secretary, Legislative Department) : I beg
to move :

‘¢ That in sub-clause (1) of clause 18 of the Bill, item (f) be omitted and the
remaining items be re-lettered accordingly.’’

Sir, in the Bill, as it is now before the House, item (f) of sub-clause 18
runs : ‘‘ The conduct of business of Provincial Committees ’>. The Pro-
vincial Committees were provided for by clause 11 of the Bill as intro-
duced, but that clause was struck out by the Select Committee and this,
Sir; is accordingly a consequential amendment.

The motion was adopted.
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 18, as amended, stand part of the Bill.

The motion was adopted.
Clause 18, as amended, was added to the Bill.

Clauses 19, 20, and the First and Second Schedules were added to the
Bill.

Dr. Ziauddin Ahmad : I have got an amendment to the First

Schedule. Really I did not want to move the amendment, but only I want
to draw the attention to irregularities in our University.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member will have a later opportunity to make a speech.

The question is that clause 1 stand part of the Bill.
The motion was adopted.

Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

Mr. G. 8. Bajpai : Sir, I beg to move that the Bill, as amended, be
passed.

The motion was adopted.

RESOLUTION RE DRAFT CONVENTION AND RECOMMENDATION
CONCERNING THE AGE FOR ADMISSION OF CHILDKEN TO
NON-INDUSTRIAL EMPLOYMENT.

The Honourable Sir Frank Noyce (Member for Industries and
Labour) : Sir, I beg to move :

‘¢ That this Assembly having considered the Draft Convention and Recommenda-
tion concerning the age for admission of children to non-industrial employnent adopted
by the International Labour Conference at its Sixteenth Session, recommends to the

Governor General in Council that he should not ratify the Draft Convention nor aceept
the Recommendation.’’

Sir, in the course of the discussion on the Pledging of Child Labour
Bill, I put forward the proposition that, where children were concerned,
all the Members of this House were Members for Liabour. That proposi-
tion received such general support froma all sections of the House that
the House will, I am sure, sympathise with me in the position in which
I find myself today in asking it to recommend to the Governor General
in Council that it should not ratify a Convention, the underlying motive
of which is the amelioration of the lot of children. I trust I shall be able
to convince the House that there are compelling reasons why I have to
bring forward this motion.

T am pot sure whether the House remembers that. in September last,
my Department circulated to all its Members the report prepared by
Sir Bhupendra Nath Mitra and Sir Atul Chatterjee, who represented the
Government of India at the 16th Session of the International Labour
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Conference, on the proceedings of that Conference. Probably very few
Honourable Members have brought copies of the reports with them, and
I have here a few copies which I am prepared to pass on to any one in-
terested in this subject. I have also had ecirculated,—I think Homnour-
able Members will find them in their places,—copies of Article 1 and
Article 9 of the Convention with which we are primarily concerned.

Sir, I think it will facilitate the discussion of this motion if I indi-
cate very briefly how this Convenlion came to take its present form.
When the proposals first came before the Government of India, they
very naturally consulted the Local Governments about them and the
replies they got went to confirm their own provisional view that it would
probably not be possible for india to go very far in the direction sug-
gested. However, they were very anxious, if possible, to meet the Con-
ference half way and they therefore instructed their delegates to press
for certain special conditions for India. There are only two of these
with which I need trouble the House now. The first was that the age
limit contemplated for the Convention should be reduced to 10. The
Conference was contemplating an age limit of 14 years below which the
employment of children in non-industrial occupations should be prohi-
bited. We suggested that, in the special circumstances of India, it
should be reduced to 10. I wish to remind the House at this stage that
this Convention applies solely to the employment of children in non-
industrial occupations. Our second suggestion, which was a much more
important one, was that, as far as India was concerned the Convention
should only apply to certain specified occupations. Sir Bhupendra Nath
Mitra put our case very forcibly hefore the Committee preliminary to the
Conference which was considering these proposals and, as this House
will remember, he can argue a casc very forcibly. It received support
from a very valuable—I will not say unexpected,—quarter, that of
Moas. Albert Thomas, the Director of the International Labour Office.
I am sure the House will share the regret expressed in the report by
Sir Bhupendra Nath Mitra and Sir Atul Chatterjee that, shortly after
this Conference was over, Mons. Thomas died. In him, the International
Labour Office lost, as Sir Bhupendra Nath Mitra and Sir Atul Chatterjee
said, a valuable public servant, one who combined idealism with a very
practical turn of mind. TIndia also lost a good friend for, throughout his
connection with the International Labour Office, he had shown sympathetic
co-operation and a very keen understanding of our special problems. He
brought that practical turn of mind of his to bear on the proposals sab-
mitted by Sir Bhupendra Nath Mitra and Sir Atul Chatterjee and warned
the Committee that their only hope of securing India’s ratification of the
Convention was to aecept those proposals. The Committee did so, but un-
fortunately, when their recommendations came before the full Conference,
they were met with a certain amount of eriticism and different proposals
tvere put forward in regard to India by a lady from Spain. Ilow much
she knew about India I am not able to say, but it would seem that the
(onference was carried away by her eloquence, and in spite of
8ir Bhupendra Nath Mitra’s protests, her proposals were carried by a
ggxa]l majority. In the result, tke Indian Government delegates and

e Indian Employers’ delegate—you, Sir, whose support I should have
been glad to have on the floor of the House now,—naturally found them-
selves unable to support the Convention with their votes. I should add
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that, in this attitude, they were supported by a number of other Govern-

ment delegates including the Government delegates from Great Britain
and from Japan. '

Now, Sir, I turn to the text of the Convention itself. As I have al-
ready pointed out to the House, the Articles with which we are really con-
cerned are Articles 1 and 9. Article 1 merely defines the scope of the
Convention and indicates that it applies to non-industrial employment.
Article 9 is the important one. If the House will turn to Article 9, they
will find that it is proposed that in Jndia three things should be done.
In the first place and the most important, it lays down that all children
below 10 should be excluded from all non-industrial employment. It lays
down, in the second place, that older children should be exeluded from
certain street occupations and also from itinerant trading ; and it lays
down, in the third place, that children should be excluded from ocecupa-
tions involving certain dangers to life, health and morals. It is on the
first of these stipulations that I would ask the House to concentrate its
attention. If we adopl this Convention, all children under 10 will be ex-
cluded from all non-industrial occupations. Now, Sir, I would ask the
House to consider in what non-industrial occupations children below 10
can be employed. Possibly some Members of the House may be able to
throw light on the subjeet but, as far as I know, there are very few of
them and 1 can ouly think of tennis chokras and golf caddies. The only
really important oceupation in which any child below the age of ten 1s
likely to be employed is domestic service. My Honourable friend, Mr. Clow,
reminds me that agriculture is excluded;—it is regarded for this purpose
as an industrial ocecupation. As T was saying, the only really important
occupation in which children below 10 are likely to be employed is domestie
service, and I wounld ask thc House how, if we adopt this Convention, we
are going to enforce it. What sort of staff should we want ¢ How are
we going to find out whether children below 10 are employed or not, with-
out a host of inspectors and inquisitorial inspection ? I submit, Sir, that
it is absolutely out of the question to. enforce the Convention and that is
the position I place before the House. Even if it were possible to do any-
thing in this direction, I would remind the House that there are other and
much more important questions wliich demand our first econsideration.
The House will remember that the Royal Commission on Labour specially
investigated the case of children working in non-regulated factories. They
drew an extremely lurid picture of the evils to which children are sub-
jected in factories in which carpet weaving, the manufacture of bidis and
mica splitting is earried on, and they suggested that the first step to be taken
should be to exclude children under 16 from that kind of workshop and to
limit the hours of older children. The House knows that I and my de-
partment have a big task before ns in the coming months in piloting the
Faetories Bill safely through this House. As soon as we have finished
that, I hope successfully, we propose to turn our attention to the non-regu-
lated factories. They are going tc be an extremely difficult propositiom
and it will take us some time to work out a satisfactory measure for deal-
ing with them. I submit to the House therefore that they should occupy
the first place in our attention and that they should also occupy the first
place in tRe Local Governments’ attention. We are not justified in asking
the Local Governments to employ a staff to deal with abuses in regard to
children in non-industrial employment before we deal with the far more
urgent. case of children in industrial employment in non-regulated fac-
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tories. I trust, Sir, that I have convinced the House that I had no option
but to bring forward this motion today.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘¢ That this Assembly having considered the Draft Convention and Recommenda-
tion concerning the age for admission of children to non-industrial employment adopted
by the International Labour Conference at its Sixteenth Session, recommernds to the

Governor General in Council that he should not ratify the Draft Convention nor aecept
the Recommendation.’’

Mr. 8. G. Jog (Berar Represeniative) : Sir, I ecan see the mood of the

P House at just the fag end of the Session, but this is

a sort of trust which I have accepted. As you will

probably see from the amendment that stauds in the joint name of

Mr. Joshi and myself, this is the child or joint creation of the two of us,

and, in the absence of Mr. Joshi, I for one am not prepared to withdraw

it. However, the House cannot expect me to treat this child with the

same affection with which probably niy friend, Mr. Joshi, would have
done—but I must do some justice to the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : Will
the Honourable Member move his amendment ¢

Mr. 8. G. Jog : Sir, I move :
¢¢ That at the end of the Resolution, the following be added :

¢ but, at the same time, recommends that the Governor General-in-Council should
" take steps to give effect to the proposals contained in the amendment
L proposed by Sir B. N. Mitra, Government of India’s Chief Delegate at
L. the Sixteenth Session of the International Labour Conference ’.’’

Generally, the Government come before this House for ratification
of Conventions ; and, at times, they come before the House with a pro-
posal that such and such a thing should not be ratified. Government are
both consistent and inconsistent many times. In this particular case
Government say that this Convention should not be ratified by India.
Before this matter came before the Iuternational Labour Conference,
questionnaires were issued to the Government of India—I will not tire
the House by reading all the questions and answers by the Government
of India—but on the whole the attitude of the Government of India, so
far as age was concerned, was really very sympathetic ; and, as a matter
of fact, when the matter came up before the Conference, the Leader of
the Delegation, in consultation and in agreement with you, Sir, moved
an amendment which for the information of the House I will read, so
that they can understand what the amendment was and to what extent
the Government of India were prepared to go ; and now they want to
go back behind the position which their own delegates took in the Con-
ference there. As partial ratification of a Convention is not permitted
by the Treaty of Versailles, Sir B, N. Mitra, on behalf of the Govern-
ment, in agreement with Mr. R. K. Slanmukham Chetty, the Indian
Employers’ delegate, moved the following amendment at Geneva :

‘¢ The provisions of Articles 2, 3, 4, 5, 6, 7 and 8 of this Convention shall not
apply to India but in India—
(1) Childrer under ten years of age shall not be employed—
(a) in shops, offices, hotels, restaurants and places for the sale of drink,
(b) in places of public entertainment,
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(c) in street trading,

(d) in any other non-industrial employment to which the provisions of para-
graph one of this article may be extended by the eompetent authority :
Provided that in the interests of art, science or education, national laws er
regulations may, by permits in individual cases, allow exceptions to the
above provisions in order to enable children to appear on the stage, in
cinematographic films and in other public entertainments.

The minimum age prescribed under this article shall not be less than that laid
down in National Laws or Regulations as the minimum age for the ad-
mission of children into factories not using power, and which are not
subject to the provisions of the Indian Factories Act.

(2) Persons under fourteen years of age shall not be employed in* any non-
industrial employment which the competent authority after comsultation
with the prineipal organisations of employers and workers may declate
to involve danger to health or morals.

(3) National laws or regulations shall provide for the due enforcement uf the
provisions of this article and in particular shall provide penalties for
breaches of the laws or regulations by which effect is givean to the pro-
visions of this article.

(4) The competent authority shall, after a period of 5 years from the date of
passing of legislation giving effect to the provisions of this Convention,
review the whole position with a view to increase the minimum ages
prescribed in this Convention.’’ i

This amendment was lost in the plenary session of the Conference,
but at any rate it gives an idea of the attitude of the delegates of India
so far as the minimum age in non-industrial occupations is =oncerned.
‘When this matter came up before the Council of State for discussion, the
Honourable Mr. Clow said :

‘‘ The reason, which prevents the Government of India from ratifying the Con-
vention, is the adwministrative difficulty in the way of enforcing a Convention which,
in its scope as defined in Article 1, includes all employment not dealt with in the three
age-of-cmployment Conventions adopted by the 1919, 1920 and 1921 Scasions of the
International Labour Conference.’’

By way of illustration of Government’s practical difficulties, Mr. (‘low
pointed out that the Convention included children in domestic service,
and if India were to ratify the Convention in its present form, the inspee-
tion services of the Government would have to be increased to an extent,
and expenditure entailed, beyond the resources of the Government. At
the same time, he admitted—on the admission of the represeniatives of
the Government of India at the Sixteenth International Labour Confer-
ence, that there are however, no such insurmountable administrative diffi-
enlties in the way of the enforcement of the Convention, if provision is
made in it, so far as India is concerned, to specify the occupations in
which the minimum age principle should be applied, instead of laying down
that the Convention is to cover all children not covered by the minimum
age ‘Conventions of 1919-21, but, as partial ratification was not considered
practicable, this amendment was not moved.

Further, Sir, the Government have not brought forth any excuses on "
financial grounds. Whenever they do not want to do a thing or shirk
their . responsibility, they always bring up a number of difficulties, but
wheneveg they are inclined to do a thing. financial difficulties never come
in the way. This is the attitude the Government generally take.. As
regards. the partial ratification or giving effect to such Conventions, if the
Guvernment have any difficuity, I-for one think that such difficulties can
be solved. 'I am told that on previous-oceasions when any labour Conven-
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tion used to be discussed in the Assembly, the Governmeént rejected that

- Convention, but announced that they were prepared to give practical eifect

to the declarations made at Geneva by their delegates. Therefore, I sug-

“‘gest that although it might not be possible to give full effect to the Con-

vention, still, taking into consideration the special circumstances of India,
it might just be possible to give effect to the suggestions to which the
Jelegates of the Government of India were prepared to go, and include
some such suggestions in their proposals regarding the restrictions on age.
At least it is time that we made a beginning ; if we cannot include all
occupations, we ought to include such occupations where this Convention
might advantageously be used. Sir, I make these suggestions, and I hope
that the Government will give effect to their own suggestions and will
not shirk their responsibility which they have themselves accepted in the
International Conference. Sir, I commend my amendment for acceptance
by this House.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘¢ That at the end of the Resolition, the following be added :

¢ but, at the same time, recommends that the Governor General-in-Council should
take steps to give effect to the proposals contained in th: amendment
proposed by Sir B. N. Mitra, Government of India’s Chief Delegate at
the Sixteenth Bession nf the International Labour Conference ’.’’

.Mr. Abdul Matin Chaudhury (Assam : Muhammadan) : Sir, I rise

"to support this amendment. While this Convention lays down 14 years

as the age limit for admission in respect of children of other countries,
they make an exception in favour of India and fix the age limit at 10 yeavs.
‘When the question was being discussed in the International Labour Con-
ference, the Workers’ delegates were opposed to this exception being made
in favour of India. It was only to accommodate the Government of India
with a view to facilitating ratification of the Convention by India that the
Corference went out of its way and incorporated Article IX and fixed the
age limit for India at 10 years. As the Honourable Sir Frank Noyce has
pointed out, Mr. Albert Thomas took the unusual course of attending the
Committee meeting and persuaded the Committee to accept this amend-
ment, because, he said, that that was the only chance of getting India to
make the ratification. You, Sir, were the Employers’ delegate when this
question was discussed, and, with your permission, I should like to read
out from your own speech which you made on that occasion. This is
what you said, Sir :

‘‘1 made it plain in the Committee, and let me reiterate with all the emphasis
that T command in this conference, that in the consideration of this question of
ameliorating the condition of the children of my country, the Indian employers vield
to ne working class representative in this conference. Purely from the humanitarian
point of view, I should like to see the children of my country enjoying the same
measure of protection as the children of every other eivilized country in the world.
Happily for us, this is cne of those subjects in which the conflict between the emplover
‘and the worker can be reduced to an absolute minimum. When we consider the social
legislation embodied in the various Conventions that come before this Conference,
there naturally arises a great conflict between the points of view of the employer and

¢ worker. But I maintain, Mr. President, that (at least in India) in the consideration
of this problem, the Indian employer will not yield t6 the ‘worker of any eotfitry in his
flesire tp protect:and ameliorate the -eonditions. in his country.’’ S
" "My only regret is,” Sir, that You are not on the floor of the House to
espomst; fhecanse‘ of the children of ‘this country. But, .as you very
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rightly pointed out, this is one of the rare occasions on which the employers
and the workers are in agreement, and yet the Government of India refuse
to ratify this Convention. I think this Convention has been welcomed as
the Children’s Charter, and this humanitarian measure, I am surprised
to find, the Government of India are not willing to ratify. They are trying
to resile from the position they had actually taken up when the question-
naire was sent out by the International Labour Office, On that occasion,
the Government of India showed a very conciliatory and a very reasonable
attitude. .

Now, I will examine the provisions of this Article in the light of the
reply that was sent by the Government of India, and show to this House
that this Convention, in all essentials, is based on the reply of the Govern-
ment of India. The only Article that deals with India is Artiele IX, and
that Article says : :

‘¢ Clause 1. The employment of children under 10 shall be prohibited ’’. This is
what the Government of India say in their reply to the guestionnaire :—** If a general
age limit is prescribed in a Draft Convention, it should not exeeed 10 years for India.’’

It is entirely in accordance with the reply sent out by the Government
of Indija that this clause has been drafted.

Then, Sir, there is the proviso with regard to arts, science and educa-
tion making an exception, and that proviso was moved by Sir Bhupendra
Nath Mitra himself in the Committee and in the Conference. '

Then, Sir, there is another proviso which says :

¢¢ Should the age for the admission of children to factories not using power which

are not subject to the Indian Factories Act be fixed by national laws or regulations at

an age exceeding 10, the age so prescribed for admission to such factories shall be
substituted for the age of ten for the purpose of this paragraph.’’

This was the amendment that you yourself moved, Sir, in the Com-
mittee and that amendment was accepted by the Committee.

Then, there is clause 2, which is also in entire agreement with the
views expressed by the Government of India, and it was moved by Sir
Bhupendra Nath Mitra himself. This is how the clause stands :

‘¢ Persons under fourteen years of age shall not be employed in any non-industrial
employment which the competent authority, after consultation with the principal organiza-
tions of employers and workers concerned, may declare to involve danger to life, health
or morals.’”’

This is exactly what the Government of India recommended, and their
reply to the questionnaire is given at page 118, and this is what they say :

‘¢ The employment of children in occupations which are dangerous in character
or likely to be injurious to their health or morals should be entirely prohibited.
But it should be left to the competent authority in each country to determine what
occupations are dangerous in character or likely to be injurious to the health or
morals of children. A specific list of such occupations should not be incorporated
jn a ‘Draft Convention.

A epecial minimum age would appear to be desirable. If the general miunimum
for India is fixed at 10, the special minimum age should be 14, which may be
raised at the discretion of the competent authority.’’ '

These replies, Sir, and the Government of India’s reply are in agree-
ment. '

Then, Sir, there is another clause, clause 3, which .giv:es pewer to the
Government of India to raise the age from 10 to 14 if they consider if
necessary. : .
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Clause 4 deals with the question of enforcement, and it has been left
to the competent anthority in each country to deal with the matter as they
“think best, and this clause was also moved by .Sir Bhupendra Nath Mitra
and was aceepted by the Conference.

Then, Sir, there is the fifth clause which you yourself moved, and that
clause says :

‘¢ The competent authority shall, after a period of five years from the date of
passing of legislation giving effect to the provisions of this Convention, review the
whole position with a view to increasing the minimum age prescribed in this Con-
vention, such review to cover the whole of the provisions of this Article.’’

I do not find any difference in the replies given here and that given
by the Government of India, and, therefore, I do not understand why they
should resile from the position they had taken up. The only objection
raised against it is in regard to the enforcement of this Convention. Sir,
T do not minimise the difficulties of enforeing this Convention, but if any
one recognises that there is a difficulty, that should not stand in the way
of giving legislative effect to these Conventions, because I quite admit that
this Convention cannot be enforced in the sense that every violation of
this Convention shall be followed by prosecution. But, Sir, that is a
characteristic which is common to all social legislation. We have got our
Fuctories Act, and I think my friend, Mr. Clow, will agree with me that
every infringement of the Factories Act is not followed by a prosecution.
‘We have got the Workmen’s Compensation Act, and I do not think that
every victim of an accident gets the compensation to which he is legally
entitled. In many cases the claims are not preferred at all. We have
got the Sarda Act also, and there many instances, in which the provisions
of that Act are violated and such cases are not followed by a prosecution.
I maintain, Sir, that the main object of this social legislation lies in its
educative value, in the restraining influence that it exercises,—because it
operates as a check ; but it is a step forward in social progress notwith-

standing all that, the Government of India do not seem to move in this
matter.

‘With regard to the amendment of Sir Bhupendra Nath Mitra, just
as my friend, Mr. Jog, read out in the House, he enumerated certain
categories of workers who were to he specified in the Convention, and that
was agreed to in the Committee. When it came before the Conference,
just as the Honourable Sir Frank Noyce has pointed out, Mrs. Palencia, a
Spanish Workers’ Delegate, moved an amendment that, instead of specify-
ing the category of worker, there should be a general prohibition and that
amendment was accepted by the Conference. Because the Conference
accepted her amendment, there is no reason why the Government of India
should go back upon their own recommendation. If they are not going to
ratify this Convention, they should at least give us an assurance that they
are prepared to go as far as they went in their reply or as far as the
amendment moved by Sir Bhupendra Nath Mitra.

- Mr. N. R. Gunjal (Bombay Central Division : Non-Muhammadan
Rural) : (The Honourable Member spoke in the vernacular.) '

Mr. G. Morgan (Bengal : European) : Sir, after the very clear
ptatement madeé by the Member in charge, there is very little for me to
Bay with regard to the Resolution before the House. As regards the



‘DRAF'I’ COXVENTION AND RECOMMENDATION CONCERNING THE AGE FOR 1893
ADMISSION OF CHILDREN TO NON-INDUSTRIAL EMPLOYMENT.

amendment, I have every sympathy with it, and I would be prepared to
support it if the wording were slightly different.

The Mover of the amendment says : ‘‘ take steps to give effect to the
jroposals contained in the amendment proposed....’’. That :night not
be feasible after the question was thoroughly examined. Had the wording
been, ‘‘ proposals on ‘the lines contained ’’, I should have supported the
amendment The idea of the Mover is per,fectly right, but I should not
like to be a party to tying the hands, even though this is only a recom-
mendation, of the Government to the proposals actually contained in the
amendment of Sir Bhupendra Nath Mitra. If I remember rightly, this
was discussed in a Committee of which I was a member, and, in discussing
the details of Sir Bhupendra Nath Mitra’s amendment we came to the
conclusion that the administrative and financial difficulties would be
enormous and we could not possibly light-heartedly agree to the ratifica-
tion of the Convention. The department has got its hands full at the
moment with the Factories Aect, and the Honourable Member in Charge
has given an assurance that after that Bill is, T hope, successfully passed
by this Assembly, the question of this child labour in non-industrial em-
ployment will be taken up and I feel perfectly certain......

Mr. A. G. Clow (Government of India : Nominated Official) : May
I correct the Honourable Member ¢ That was not the assurance at all.
The assurance related to children in industrial employment in non-re-
gulated factories, not to children in non-industrial employment.

Mr. G. Morgan : Still I have every sympathy with the idea under-
lying this amendment. Nobody wants to see child labour exploited in any
country, nor do we want to see young children working long hours and in
industries which are unsuitable for persons of tender age. That is the last
thing anybody wants. In America, they have taken steps already to do
away with child labour on certain lines. The amelioration of the lot of
children in regulated factories is receiving our attention, and that of
‘children in non-regulated factories must receive attention as soon as the
Department has time to eonsider the subject. With regard to the amend-
ment which has been moved, I regret that I cannot support it in the
actual wording in which it is couched, but if the Honourable the Mover
would accept the words ‘‘ on the lines contained ’’, I should be very glad
to support the amendment.

Dr. Ziauddin Ahmad (United Provinees Southern Divisions : Muham-
madan Rural) : I thought, after the lucid speech and the clear and con-
vincing arguments of my Honourable friend, Sir Frank Noyee, Mr. Jog
would not come forward with his amendment. I think the greatest argu-
mengl in support of this Resolution is that even our Labour Department
which is so liberal in labour legislation opposes this pariicular reecommenda-
tion. As regards the argument brought forward by my friend, Mr. Abdul
Matin Chaudhury, I say, that I would have supported Lis suggestion whole-
heartedly if there had been compulsory education in this country. But,
-unfortunately, our children have no schools to attend. They have no
occupatiop at all, and if you legislate that they should not have any
‘occupation, I think we will be unfair to our children and we shall be really
forcing them to spend their time in unhealthy surroundings and idleness
‘and become bad eitizens of ‘our country. With these words, I support the
original motion moved by the Honourable Sir Frank Noyce.
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Mr. F. E. James (Madras : European) : Mr. President, I would
only Tlike to mention two things about this matter. The first is to rebut
the statement made by my Honourable friend, Mr. Abdul Matin Chaudhury,
that the present Government, in their labour legislation, are very slow.
As a matter of fact, I may say that the Government of India, on their
labour side, are regarded by some people in this country as perhaps the
qost revolutionary Government in the world. :

Mr. Abdul Matin Chaudhury : I said in this particular instance.
I never said, as a general proposition.

Mr. F. E. James : I do not think that it will be accepted even in
this particular instance. I may inform the House that, in certain circles
<f this Assembly, there is a well-known rhyme which describes the situation
graphically ; I am sorry that Mn. Joshi is not here to hear it. The rhyme
is :

¢¢ Joshi had a littie lamb

" Whose name was Mr. Clow ;
And everywhere that Joshi went
The lamb was sure to go.’’

I suggest, Sir, that it does not give the indication that the Govern-
ment are behind most other civilized Governments in connection with
labour legislation. But there is one point to which I should like to draw
the attention of the Honourable Mr. Jog and that is in connection with the
nature of the conventions which are passed at these International Labour
Conferences. As my Honourable friend no doubt knows, these Conventions
are International agreements under the peace treaties which must be
applied to all Governments that have ratified them. Yet a Convention does
not necessarily remain inoperative unless it is ratified. Certain countries,
for example, have not yet ratified some of the most important Conven-
tions that have been passed. 1 may mention as an illustration the 8-hour
Convention which was passed at Washington and which many countries
have not yet ratified ; and yet those very countries have been greatly
influenced in their legislation by the existence of that Convention.

Mr. 8. G. Jog : That is exactly my point.

Mr. F. E. James : [ am again in agreement with my Honourable
friend. I suggest to him that the non-ratification by this Legislature of
this Convention does necessarily mean that the underlying principles of
this Convention will remain for all time inoperative in this country.
T would have been g¢lad, like my Honourable friend, Mr. Morgan, to have
supported his amendment. if it had been worded in a somewhat different
form. I suggest to him that if Government give him an assurance that
they will examine very carefully the proposals contained in the amendment
of the High Commissioner at Geneva, he should withdraw this particular
amendment. If, however, he presses his amendment, it will have the un-
fortunate effect of driving some of us to vote against him. We do not feel
that we can tie the Govermment down to a promise of this legislation.
Hovernment will be in the position of every other Government if they are
not able to ratify this Convention ; they will have 'a free hand. So long
8s the present Member of the Industries and Labour Department holds hg
office, I am guite sure that this point will be given the most careful atten-
Yion. Therefore, I would snggest that my Hanourable friend should with-
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f;pw his amendment and allow the House to vote on the main proposi-
ion.

Mr. 8. G. Jog : Sir, I have no special fascination for any parti-
cular form of my amendment. I am quite prepared to alter it as suggested
by my friend, Mr. James, and, if the Government come forward with some
hopeful assurance, I will be inclined to withdraw my amendment.

"The Honourable Sir Frank Noyce : Sir, I must profess to &
feeling of considerable surprise that this amendment should have been
brought forward by my Honourable friend, Mr. Jog. He has charged
the Government with inconsisteney in this matter and in labour matters
generally. His memory seems to be shorter even than that of Govern-
ment. I should like to refer the House to what he said during the dis-
cussion on the Pledging of Child Labour Bill. He said :

f¢ At the time when this Bill was introduced I had an occasion to talk on this
measure and even at that time I gave a warning that they were rather going too
fast 8o far as the welfare of children is concerned.’’

Mr. 8. G. Jog : The Government are stationary ; they must move.

The Honourable 8ir Frank Noyce : We have accepted Mr. Jog’s
advice ; we are not going too fast in this matter and he is the first to
cast a stone at us for doing so. I much regret that it is not possible for
me to accept the amendment even in the modified form in which my friend,
Mr. Morgan, would like it recast. It seems to me that there may be
some misapprehension in the minds of some Members of this House as
to what it is exactly that we are dealing with. I thought I may make it
quite clear that we are dealing with non-industrial employment not
with employment in factories. The position of the Government of India
is that this question is neither urgent nor important. They were pre-
pared to co-operate in securing an international agreement, and if their
amendments had been accepted, they would have been willing to discuss
the question with Local Governments with a view to the adoption of the
Convention, if possible. Their efforts at compromise were rejected. I
submit that when we go half-way and the other side does not meet us
half-way, we are discharged from any obligation. I think the House
knows me well enough to know that I am behind no one in my desire to
ameliorate the lot of children and it is just for that reason that I object
to this amendment. I would submit that our first duty lies to the
children in non-regulated factories, children who are engaged in splitting
rice, carpet weaving and making bidis. Until we have dealt with them,
I submit that it is merely window dressing to legislate for the children
in non-industrial employment. We have quite enough to do. We have
to utilise all the emergy and resources that we and the Local Governments
have to solve the question of factory labour and of labour in non-
regulated factories. The only assurance I can give to the House and I

ive that assurance gladly is that when we have got these two major
problems out of the way, then we will examine this question further and
see what can be done. Further than that, I regret, I am unable to go,
ﬁ.ld,JI hope that will be sufficient to satisfy my Honourable friend,
r. Jog.

‘Mr. 8. G. Jog: I am satisfied with the assurance given by the
Honourabl® Member in charge which, I think, is quite enough for the
time. being. Therefore, I feel inclined to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that the following Resolution be adopted :

‘¢ That this Assembly having considered the Draft Convention and Recom-
mendation concerning the age for admission of children to non-industrial employ-
ment adopted by the International Labour Conference at its Sixteenth- Session,
recomnuiends to the Governor General in Council that he should not ratify the Draft
Convention nor accept the Recommendation.’’

The motion was adopted.

RESOLUTION RE AMENDMENT OF RULE RELATING TO THE
CONSTITUTION OF THE COMMITTEE ON PUBLIC ACCOUNTS.

Sir Lancelot Graham (Secretary, Legislative Department) Sir, I
heg to move the Resolution that stands in my names which runs as follows

‘¢ This Assembly recommends to the Governor General-in-Council that Rule 51
of the Indian Legislative Rules should be amended so as to provide that when the
duration of the Legislative Assembly is extended beyond the period of three years
fixed by gection 65-D (1) of the Government of India Aet, a rew Committee on
‘Public ‘Accounts shall be constituted at the end of the said period of thres years

and shall be subject to all the existing provisions of rule 51 relating to the consti-
tatior of the Committee on Public Acecounts.’’

Sir, Honourable Members, who are or who have been members of
the Public Accounts Committee, will be aware of the purpose of this
Resolution. Rule 51 of the Indian Legislative Rules, as it now stands,
contemplates an arrangement by which changes are effected in the per-
sonnel of the members of the Public Accounts Committee from year- to
year. But, Sir, that provision automatically comes to an end at the
conclusion of the third year of the life of the Assembly. The result is
that if the life of the Assembly is extended by the Governor General,
there is no provision for bringing new blood into the Public Accounts
Committee. Sir, Members of this House are well aware that a message
was received from His Excellencv the Governor Gencral in Delhi or the
6th March intimating that it was his intention to extend the life of the
present Assembly. That being so. the question arose as to what action
we should take in respeet of rule 51 of the Indian Legislative Rules. It
appeared to us that there were three ways of dealing with this question,
but as Honourable Members have not for the most part got conies of
the rules in their hands, I do not propose to trouble them with all these
three ways. The Public Accounts Committee were consulted and they
definitely prefer the proposal which we now put before the House which
is that in January next we should proceed as if we were a new Assembly
and should elect a new Public Accounts Committee and the result will
be that rule 51 of the Indian Legislative Rules will then apply and,
should the life of the Assembly be extended beyond the year, ithe neces-
sary proportion of elected Mcmbers will retire as ‘they do now at the

conclusion of the first year of the life of the Legislative Assemblv. Sir, T
move.

Mr. 8. C. Mitra (Chlttagong and Rajshahi Divisions : No n-Muham-
madan Rural) : This is also a recommendation of the Public Accounts

Committee unanimously passed during the last meeting. So I support
this motion.
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Mr. N. R. Gunjal (Bombay Central Division : Non-Muhammadan
Rural) : (The Honourable Member, speaking in the vernacular, supported
the Resolution.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ This Assembly recommends to the Governor General-in-Council that Rule 51
of the Indian Legislative Rules should be amended so as to provide that when the
duration of the Legislative Assembléois extended beyond the period of three years
fixed by section 63-D (1) of the vernment of India Act, a new Committee on
Public Accounts shall be constituted at the end of the said period of three years
and shall be subject to all the existing provisions of rule 51 relating to the consti-
tution of the Committee on Public Accounts.’’

The motion was adopted.

DEMAND FOR SUPPLEMENTARY GRANT.
CrviL. AvVIATION.

The Honourable 8ir George Schuster (Finance Member) : Sir, I beg
to move :

¢¢ That a supplementary sum not exceeding Rs. 2,63,200 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending 31st March, 1934, in respect of ¢ Civil Aviation ’.’’

Sir, on this matter as far as any general explanation is required by
the House, my Honourable colleague, Sir Frank Noyce, who is in charge
of the subject will speak. I only desire to make two points of purely
financial significance in support of the motion. In the first place I would
like to explain that the sum referred to does not represent anything in
the nature of an increase in the current expenditure of the Government.
It is composed of two items, an item of Rs. 95,200 which is classified for
technical purposes as a subsidy to the new air service but which in fact
only represents the remission of certain customs charges, landing charges,
etc. The charges would not be earned unless the service operated, and
we are not out of pocket in' any way on account of this arrangement.
The other part of the sum is a sum of Rs. 1,68,000 which represents the
Government investment in the new company of Trans-Continental Air-
ways. That we hope may eventually prove to be a profitable investment.
It does not represent recurrent expenditure. That is my first point.
My second point is this that we are moving this motion on the express
recommendation of the Standing Finance Committee. The Standing
Finance Committee considered the whole proposal very fully a few days
ago and approved the proposal. But they put in a special recommenda-
tion that as a payment on account of the subscription to the Trans-
Continental Airways had to be made on the 1st October the watter
should be referred to this House before any further financial payment
was made. Therefore we have followed out that recommendation in
asking the House to consider this supplementary grant specially today.
Sir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved ; v

‘¢ That a supplementary sum not exceeding Rs. 2,63,200 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year cnding 31st March, 1934, in respect of ¢ Civil Aviation ’.’’
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The Hohourablé Sir Frank Neyée (Member for Industries  and
Liabour) : Sir, I am very glad indeed that the request—a proper request xf
I may venture to say so—of the Standing Finance Committee that this
demand should be placed before this House this Session has given me this
early opportunity of explaining to the House its full significance. I do
not think it necessary for my present purpose to delvs into ancient and,
perhaps, in view of the long delays involved, I might say rather melancholy
history, especially as we are, I am convinced, at the dawn of a far brighter
era as far as civil aviation in this country is concerned. (Hear, hear.)
But I do wish to remind the House of two salient facts. The first is that,
for a short period from December, 1929, to December, 1931, there was a
chartered air service between Karachi and Delhi which cost the Government
of India over 4} lakhs a year whilst the revenue from it did not exceed
Rs. 50,000 a year. I would ask the House to bear those figures in mind in
considering the arrangements we are now discussing. The second is the
recoramendation of the Retrenchment Committee that the scheme for the
inauguration of an Indian State Air Service should be held in abeyance.

~ Unfortunately, it is not possible to keep aircraft in cold storage and
the aircraft which had been purchased for this service had to be sold at a
loss of £13,000 on an outlay of about £45,000. When the inauguration of
fhe Indian Air Service was postponed (it had not been started ; the air-
craft for it had merely been purchased), the best that could be done for
the time being was to contract with the Delhi Flying Club for the carriage
of mails from Karachi to Delhi. Whilst India was practically standing
still, other countries were not idle. The Dutch and the French Air Ser-
vices were operating across India and, in the circumstances, it was not un-
natiral that important interests in places east of Delhi, Cawnpore,
Allahabad and especially Calcutta, began to get restless and to ask why
they were denied facilities which were being given to Western India, not
very complete facilities it is true, but still facilities.

I should perhaps remind the House that under the Air Convention,
a country has the right to give or to refuse permission to the operation of
au air service aeross its territorial limits but that most countries, certainly
all the prominent civilised countries, have given this permission. It was
in acecordanee with this practice that permission was given to the Dutch
and the French services to operate across India. The question was raised
why use could not be made of these services. Apart from other econ-
siderations, it should be obvious, Sir, that if this had been allowed, all
hope of India having an air service of its own would have receded to the
dim and distant future. That sums up the position as it stood about
eighteen months ago. A proposal was being worked out for the extension
of the Karachi-Delhi mail service to Moghalserai, when the question became
of urgent importance owing-to the fact that Imperial Airways found them-
selves ready to expand their service to Singapore and on to Australia,
the Australian Government having agreed to bear their part in the ex-
tension of that service to that country. As permission to operate across
India had been granted to the Dutch and the French services, it would
have been impossible to discriminate against Imperial Airways ; and once
the Imperial Airways service was in operation, there would have been
nothing for an Indain air service when it started, but the internal mails.
This being the case, it became a question of great importance to, séeure
to India, as large as possible, a share of the air service on this importan%
link. It was very fortunate for India that my Honourable Colleague, the
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Leader of the House, was in England last year and that he was willing
to devote no small part of his very short leave to negotiations with the
authorities in England to that end. I am sure thé House will agree
that the interests of India could not have been in better hands. (Applause.)
The result of his efforts—I hope I shall convince the House, it will be my
fault if T do not—that they were very successful efforts, are embodied in
the somewhat colourless terms of the Press Communiqué which was
issued on the 9th May, 1933. The House may wish to refresh its memory
and I will, therefore, read to it the greater part of that Communiqué :

‘¢ Arrangements have been made for the inauguration of an air service hetweed
Karachi and Singapore as a joint enterprise to be worked by an Indian Company
(Indian Trans-Continental Airways, Limited), to be formed as explained helow,
together with Imperial Airways, Limited, and simultaneously for the formation of a
second Indian Company, Indian National Airways, Limited, for the operation of
feeder and other services in  Northern India. The capital of Indian Trans-
Continental Airways, Lirited, will be rupee eapital and will be subscribed jointly
by the Government of India, Indian National Airways, Limited and Imperial Airways,
Limitcd. The directors will be selected by the shareholders and the majority will be
Indians. Indian Trans-Continental Airways and Imperial Airways will each provide
one-half of the fleet required for the service. Indian Trans-Continental Airways will
employ the largest percentage reasonably possible of Indian personnel as soon as
individusls of the requisite standard are available, and Imperial Airways will arrange
for the training of a limited number of Indians in their commercial and engineering
departments, while the fleet and equipment for Indian National Airways and Indian
Trzns-Continental Airways are being procured. The arrangement for the joinut
working of the Karachi-Singapore Service will continue till the 31st Mareh, 1939,
the date on which the existing agreement between His Majesty’s Government and
Inperial Airways for the England-India Air Service expires. By imeans of this
agrcement, the participation of an Indian company employing Indian personnel, not
merely in a service operating within India, but on an important section outside India
(viz, from Rangoon to Singapore) of the Imperial route to Ausiralia will lie secured.

"Indian National Airways, Limited, will be formed with rupee capital, and plans
for operating certain branch services are already in preparation.’’

That, Sir, represents the outecome of the negotiations. As I explained
in reply to a question asked by my Honourable friend, Mr. Gaya Prasad
Singh, in this House a few weeks ago, the authorised capital of Indian
Trans-Continental Airways is Rs. 10 lakhs of which Imperial Airways hold
Rs. 5,10,000, Indian National Airways Rs. 2,50,000 and the Government
of India Rs. 2,40,000. It is to meet the first call on the Government of
India of Rs. 96,000 and the further call of Rs. 72,000 which will be re-
quired dnring the current-year and also the cost of certain enstoms and
other concessions which they have agreed to grant to Trans-Continental
Airways and to Indian National Airways that this demand has been
brought forward.

Now, Sir, I wish to dwell for a few minutes on the reasons which led
the Government of India to adopt this scheme and to subscribe capital in
association with Imperial Airways and Indian. Trans-Continental Air-
ways. It is perfectly clear that the air service as at present organised
could not he operated without a subsidy. The House knows the financial
position. of the Government of India as well as I do and they know that
the Government of India are quite unable in present conditions to subsi-
dise such a sgrvice. The Government of the United Kingdom on the other
hand, are able and willing to provide annually for a period of about six
years terminating on the 31st March, 1939, a subsidy divisible between
tke two companies operating the services. As was stated in the note sup-
plied to the Standing Finance Committee, the maximum subsidy in respect
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of the Karachi-Singapore service, if a regular weekly service is maintained, -
is £40,000 for the first year of through service to Australia, £30,000 for
the 2nd and 3rd year of through service and £20,000 a year for the re-
maining period. These maxima are, it should be noted, allocated in defi-
nite proportions for the various sections of the route. In these cir-
cumstances, I trust the House will agree that the Government of India
would not have been justified in withholding consent to the establish-
ment of a service which they themselves were not in a position to provide.
The extension was, in fact, long overdue and the effect of the delay in
establishing it was being increasingly felt in the form of pressure not
only, as I have said, from interests in this country but also from the
foreign services operating over India, in which India had no part and no
opportunity of taking part. But, even if the Government of India had
been in a position to revive the project of a State Air Service over the
Indian portion of the route, there can be no doubt that such a service,
lacking as it would have done the close co-ordination provided by unified
technical management, would have fallen so far short of the cfficiency
which will be provided by the present arrangement that it would not
have offered an acceptable alternative. The fact that the present Trans-
India service makes it possible to employ a unified fleet from Karachi
to Singapore, instead of there being an Indian section and an extra Indian
section within those limits, is a factor of the utmost importance.

I trust that the House will also agree regarding the desirability of the
Government of India themselves taking a share in this most important
scheme. By so doing, they have secured a more effective control of the
development of air services across India. I should perhaps inform the
House—I do not know whether the Standing Finance Committee elicited
the facts in the course of their close cross-examination of the representa-
tives of my Department—that the shares held by Indian National Air-
ways may not be disposed of without the consent of the Government of
India and further that the interests of the Government of India are safe-
guarded by an undertaking that the shares held by Imperial Airways
will not be disposed of in any manner which would materially change the
character of the present arrangement.

Those, Sir, are the financial considerations. I now furn for a mo-
ment to other considerations and, from that point of view, the arrange-
ments we are now discussing provide benefits to India of very great
value. Instead of an Indian service growing up independently, in ad-
vance of technical development in this country, and learning by its own
mistakes to solve the problems which have already been overcome in other
countries, the Indian participation in Indian Trans-Continental Airways
provides for development under the guidance of one of the most experi-
enced air transport companies in the world which has an unsurpassed
record of efficient and economic operation. Throughout the negotiations
the Government of India have attached the utmost importance to.the em-
ployment and training of Indian personnel and, as the House will have
observed from the terms of the communiqué, I read out just now, the
arrangements we have made provide for these. Again, the adviee and
experience of Imperial Airways in the development of internal. services
will be at the disposal of Indian National Airways, and that is an addi-
tional factor of much significance in the development of Indian, a.yiat_l(gp. .
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To sum up, Sir, the position is that India is getting a first-class air
service already workmg, and I think working satlsfactoruy though the
Indian climate has been very far from kind to it in the last few weeks ; it
is getting that service for a capital expenditure of Rs. 2,40,000 on which,
as my Honourable colleague the Finance Member said just -now, we hope
to get a dividend in due course. In addition to that Rs. 2,40,000, there are
the concessions that he mentioned in the way of remlssmn of customs and
excise duties and exemption from certain charges for landing, lousing,
wireless and meteorological facilities which are estimated to cost about
Rs. 1,40,000 per annum. As Sir George Schuster said, we should not be
getting the money in any case if the service were not there but there is a
{urther reason why this concession is far more apparent than real. In
fact, it is set off by a very substantial benefit. As a result of granting
these concessions in the form of a subsidy to the Indian Trans-Continental
Airways, India is regarded by the authorities in England as contributing
to the England-India-Australia service and is, therefore, permitted to
settle the charges for the conveyance of Indian air mails on the main ser-
vice in sterling. It has hitherto had to settle these charges in gold. The
financial effect of this change in the basis of settlement depends of course
on the gold value of the rupee. The payments on the gold basis have in the
past involved additional payments amounting to more than 1} lakhs of
rupees per annum over what we should have had to pay if the payments
had been made in sterling. The House will observe that the figire of
Rs. 13 lakhs per annum, that we have saved as a result of this change, is
considerably more than the estimated value of the concessions with regard
to customs and excise duties and the provision of other facilities. As a
result of the elimination of this extra payment, we have been abhle to reduce
the rate of surcharge on air mail correspondence from TIndia.

Now, Sir, so far as I am aware, there have been only two
criticisms which have been brought against this
arrangement. One is the fact that 51 per cent. of
the capital in the Indian Trans-Continental Airways is held hy Imperial
Airwavs snd only 49 per cent. by the Government of India and Tndian
Nationa! Airways together. It has been contended that it should have been
the other way round. The answer to this contention is that the holding
of 51 per cent. by Imperial Airways was a fundamental condition of the
whole arrangement, specially of the grant of the subsidy, and, if it had
not been accepted, it would not have been possible to start the service. I
would remind the House that Indian interests should be sufficiently safe-
euarded in this matter by the fact that the majority of the Directors of
Indian Trans-Continental Airways are Indian gentlemen of high stand-
ing who are perfectly competent to look after Indian interests. Let me
mention their names once again. I mentioned them in reply to my
Honourable friend, Mr. Gaya Prasad Singh, the other day, but it is possible
the House may have forgotten them. They are Lala Ramsaran Das,
Chaudbri Zafarullah Khan, Lala Badridas Goenka and Sir Hormusy
Mehta.

The second ecriticism is that Indian capital ought to be given an
opportunity of investing in this industry. So far as I am aware, Sir,
with the exdeption of the inauguration of the very successfu! Tata ser-
vice from Karachi to Madras, there has been no indication of any spe-
cial readiness on the part of Indian ecapitalists to come forward and in-
vent in eivil aviation enterprises. It was met until the arrangements we
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are. discussing today had been concluded that such readiness became appa-;
rent. Indian Natlona.l Airways has attracted capital from \Vldespread'g
Indian sources. It is now actively in consultation with Government - -in
the organisation of feeder air services and other air services 1o serve in-.
tgerna] needs Plans are being worked out for the establishinent of three
services ; one from Karachi to Lahore for mails, another from Caleita
to Rangoon to supplement the weekly service, and the third from (al-
cutta to Daeca. It is hoped that these will be established in ihe early.
future and I understand that Indian National Airways propose to invite
applications from the public for, at any rate, parf of the capital re-"
quired. It will thus be clear to the House that so far from limiting the
opportunities for investment of Indian capital in Indian e¢ivil aviatian,
the present arrangement has already done much to stimulate them.

There is one other point with regard to which I should like to resnind
the Houvse before I conclude. It is a very important peint and that:is that
these arrangements are subject to the provision that, in 1939, tho- Gev-
ernment of the day will be at perfeet liberty to reconsider the whole
position.

I trust, Sir, that T have given the House all the information necessary
to enable it to judge of the merits of this proposition. I have dedlt with
the matter almost entirely from the business aspeet, that is, fromn the
point of view of the benefits which India will receive. But there are I
thizk other considerations of a more intangible nature on which other
speakers, more eloquent than T am, may care to enlarge. It is no wmall
matter that India should now be in a position to play a worthy part in an
Imperial enterprise of the first magnitude.

Mr. €. 8. Ranga Iyer (Rohitkund and Kumaon Divisions : Non-
Muhammadan Rural) : Sir, I believe my Honourable friend, Mr. Gaya
Prasad Singh, will contribute very much to this debate as he has been
making a special study of this problem. A1l that I wanted to say
was this that we are very grateful to Government for having taken the
step that they have taken in the promotion of ecivil aviation. We want
them to go further and if any support for monetary contribution by
Government is necessary from this side of the House, I am perfectly
certain that such support will not be lacking. We want our -eountry
to be as forward in the matter of civil aviation as any other .ecountry
in the world and as the Honourable the previous speaker has pointed
out, the Leader of the House while in England took every opportunmity
that came in his way to push forward the scheme the beginnings of
which we are seeing in this demand for supplementary grant. Ne
country in the world, at any rate few countries in the world, present
the same facilities for civil aviation as India does. In a land of long
distances the promotion of inter-provineial aviation is very necessary,
so that our President may sometimes be able to fly to Coimbatore for
a week end dinner and come back to preside here in good time. And
the Leader of the European Group Sir Leslie Hudson who has heavy
work in Bombay will not constantly complain of :delaying tactics om
this side of the House as he can descend down to Bombay and come back
to take part in the proceedings of this House. Sir, we ‘want that the
distapce between the north and south of India should shrink as the
distance between India and Great Britain has shrunk ; -and I hope and
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trust that the 10 lakhs of rupees of which the Honourable Sir Frank
Nowce spoke will be multiplied many times so that India will be bebind
mo country in the world in the matter of civil aviation. (Applause.)

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
wiadan): Sir, I welcome the inauguration of the Indian Trans-Conti-
nental Airways operating from Karachi to Calcutta, and, further on, to
Singapore, in the near future ; and I am obliged to the Honourable
Member in charge for the very full information which he has given on
this subject to the House. The General Purposes Retrenchment Com-
mittee has done very valuable work in the matter of finding out avenues
for retrenchment in the public expenditure of India ; but there were
two recommendations of that Committee with which I never agreed, and
I gave expression to my views on the floor of the House on a former
occasion—one was their proposal to stop the State Broadcasting
Service in India—that proposal was after all not given effect to, and
we are having the broadcasting system in this country which, I hope,
in course of time will flourish and will produce a very wholesome
effect, which the system is intended to produce. The other recommenda-
tion with which I disagreed was the proposed ecurtailment in civil
aviation in this country.

As my Honourable friend, Mr. Ranga Iyer, has pointed out, India
is a country which is peculiarly appropriate for the purpose of eivil
aviation. It is a country of long distances where it is very diffieult to
travel from one place to another for busy men execept by means of the
aeroplane, which I hope will become a common feature in the daily life
of this country in course of time. I find from the paper which has been
circulated to us that the authorised capital of the Company agreed to
by the Government of India is Rs. 10 lakhs of which Rs. four lakhs has
been called up, and Rs. three lakhs will be called up on the extension of
the air service beyond Calcutta about the 1st October, 1933. I do not
know whether this authorised capital of Rs. 10 lakhs is quite sufficient
for the purposes which we have in view, and, as suggested by my
Honourable friend on my right, if necessary the share of Government
in this Company should be increased in the near future if required ; and
we in this part of the House will not grudge any legitimate. expendi-
ture which may be incurred in connection with the development of
eivil aviation in this country. There is only one point to which I should
like to draw attention and that is with regard to the employment of
Indian personnel. That is a point which has been kept in view by the
Government and my Honourable friend, Sir Frank Noyece, has also just
now repeated the promise of the Government that the sub,]ect of the
employment of Indians as officers will be steadlly kept in view. There
are many other Departments of Government in which Indians have been
kept behihd, and the excuse which has been pleaded is that we have not
got the necessary training or experience to take charge of those Depart-
ments. Here, fortunately for us, civil aviation is a branch of national
actlvlty whmh is still in its mfancv, and it is quite up to the Government
to train Indians so that they may be able to oceupy almost all positions
as officers from the very beginning of this service. I musi here alse put
on record my afppreclatlon of the way in which the Delhi Flying Club has
been carrying on the work of - conveymg mails between Karachi and’
Dethi during the period théy havé been in charge of that branch of the
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work. During this period they have been doing their work with the
utmost efficiency and with remarkable regularity of service.

There is one point on which I should like to have some information
from the Honourable Member. I remember, while in the Standing
Finance Committee, we were told that there were four aeroplanes
which had been purchased by the Government of India before there was
any talk of curtailment in the scope of civil aviation. There were four
aeroplanes of the ‘“ Avro Ten '’ type—I remember one was presented
to His Excellency the Viceroy...........

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : There were five in all.

Mr. Gaya Prasad Singh : Two were sold off at a considerable loss :
I should like to know what has become of the others...........

The Honourable 8ir Frank Noyce : I cannot tell the Honourable
Member off-hand. I am not quite sure how many there were altogether :
my Honourable friend, Sir Joseph Bhore, knows the facts better than
I do. But if there were four, one was transferred to His Excellency the
Viceroy, and the other three were sold : the total loss, as I mentioned
in my speech, was about £13,000.

Mr. Gaya Prasad Singh : So, as I was saying, with regard to the.
development of civil aviation, the scheme which has been presented to
this House is a satisfactory one, and I think the House should accept the
proposal before us. I should also express our sense of appreciation that
we have got a majority of Indian Directors on the Company, and also
that the Company has been floated with rupee capital. With these few
words, I heartily support the motion. (Cheers.)

Dr. Ziauddin Abhmad : Sir, this question was carefully examined by
the Standing Finance Committee. I myself went into all the details and
I was very unhappy about the distribution of shares 49 and 51 : I very
much wanted that our share should have been 51 or at least half and
half, but, considering the enormous advantages that we get otherwise in
the number of Indian Directors as also in the promises about the training
of Indians and in the saving of expenditure that we were incurring, I
thought that it was' the best possible arrangement that could be made,
and I could not think of anythinge<better. But there were two things
which really troubled our minds, and T do not mind mentioning them on
the floor of the House. One was that I thought the Finance Committee
could not take the responsibility of giving their final consent to it and
this for two reasons : in the first place this is a question of new policy
and I thought the Assembly should have a chance of expressing its
opinion : the second reason was that the opinion of the Retrenchment
Committee was very definite ahout it, and I thought that the only body
which could go against that opinion was this House and not the Standing
Finance Committee. For these two reasons I myself insisted that the
Assembly should have an opportunity to discuss this matter before the
amount was actually paid and not merely as a post mortem examina-
tion. I am very glad that the Finance Member gave an opportunity to
this House to express an opinion. The second thing about which I was
very unhappy was, what would happen in the year 1939, that is, when
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the contract ceases'? I insisted in-the Committee and I insist now that
the Assembly and the Finance Committee, whatever it . may be then,
should have a full opportunity to express their opinion, and no transaec-
tion should be made behind their backs, and there should be no extension
of time without the explicit permission of the Assembly that may be in
existence at the time. I know very well that most of the money would
be spent on the ground, ete., which nobody can take away from India.
That will all be permanent in this country, but the only things which
can be taken away are the aeroplanes which, being in a dilapidated condi-
tion, may not fetch a good price. Therefore, the major portion of the
value of those things will remain in our possession. We will be in & very
fortunate position to dictate our own terms, but I do insist that in 1939,
when we come to consider the whole position, the then Assembly should
be given an opportunity to express an opinion before any final action is
taken by the Government. With these few words, Sir, I support the
motion.

Mr N. R. Gunjal (Bombay Central Division : Non-Muhammadan
Rural) : (The Honourable Member spoke in the vernacular.)

Mr. Muhammad Muazzam Sahib Bahadur (North Madras : Muham-
madan) : Sir, I have only got one or two observations to make. The
Honourable the Finance Member has just now said that this arrange-
ment of the remission of the customs duties would not cause any loss
-to this country, but I could not exactly follow his line of argument.
Would he be prepared, I ask, to extend the same concession to any other
enterprise which is positively beneficial to this country if such an
enterprise is set up in India * Would he go the length of remitting
the customs duties which that enterprise would have to pay but for the
express remission in the shape of a subsidy ? As a matter of fact, when
I endorsed my approval to the demand as a member of the Standing
Finance Committee, I really thought that I was right in taking that step
well knowing that we were going to be a party to something like ninety
thousand to a lakh of rupees being forgone in the next five or six years,
and I thought that, after six years, some other arrangement would be
come to which would go a great way in reducing this remission of
-oustoms duty.

Then, Sir, the next point to which I would invite the attention of
the Honourable the Finance Member is that, although the Government
of India are contributing 24 per cent. towards the capital of the Indian
‘I'rans-Continental Airways, and although the right has been given to the
Indian National Airways to nominate two members on the Board of
Directors, how is it that the Government of India have nominated only
~one member to represent the Government . of India on the Board ¢
That is my objection so far as the composition of the Board is concerned.
There are four members nominated on the Board of Directors by the
Imperial Airways, two- by the Indian National Airways, and only one
"by the Government of India, although the difference in the matter of
“‘eontribution of shares is only one per cent. between the Government of
India and-tht Indian: National Airways. The Indian National Airways
“gontribute 25 pér eent. and’ the Government of India contribute 24 per
“'eenit., ‘but 'is that any reason, Sir, that"the-difference of.ome -per -cent.
ahould bring about such a la.rge difference in the right of the Govera-
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ment of India that it can nominate only one member and hot two mem-
bers on the Board of Direetors ¢ These are the only two points thét
struck me.

Then, as regards the point raised by my friend, Mr. Gaya Prasad
Singh, I should like to draw his attention to paragraph 3 of the com-
muniqué where it expressly states that the Indian Trans-Continental
Airways will employ the largest percentage reasonably possible of
Indian personnel as soon as individuals of the requisite standard are
" dvailable......

Mr. Gaya Prasad Singh : I have already said so in my speech.

Mr. Muhammad Muazzam Sahib Bahadur : But I thought my friend
bad some doubts as regards the Indianization of the personnel.

There is one other matter, Sir, to which I should like to invite the
attention of the House, and that is about the procedure. Sir, I have
found in some cases, and, particularly, in the present case, the procedure
adopted by some of the Departments of the Government of India im
placing their proposals before the Standing Finance Committee embodied
in the shape of demands is not what one would in fairness desire. As
a matter of fact, in the present case, negotiations have been going om
between the Government of India and the Imperial Airways for a very
long time, and decisions were reached a few months ago. Sir, we knew
nothing about the negotiations, and we knew nothing about the deci-
sion, and then the Government of India, to implement the deeisioh
which they had arrived at, made an actual payment without our
knowledge of about a lakh of rupees, or probably more. Even at that
stage we were not informed of what had taken place. Then an agree-
ment was reached between the Government of India and the Indiam
Trans-Continental Airways that the Government of India should grant
a subsidy to the concern in the shape of a remission of customs dutiés
on petrol, on aeroplanes and spares. We knew nothing about this
agreement either. As a matter of fact, the remission was given and the
subsidy was granted on their own responsibility. Then the first time
we were apprised of the steps that had been taken was when thefe was
a call on the Covernment of India after the allotment of shares was
mdde. T believe even that call has been paid, and, now, when the second
eall has to be paid, they come to us. I think that in matters which
involve payments of this type, the proper procedure would be that
the proposals should be placed before the Standing Finance Committee
in the initial staces and the Government of India should not delay doing
so for such a long time until the whole thing had almost developed fully.
I think if the Standing Finance Committee is to carry out its functions
as indicated at the time it was first set up, the Finance Member will
kindly see to it that the procedure which they have adopted in the
present case is once for all given up.

The Honoursble 8ir George Schuster : Sir, I only wish to deal with
Wb or three points which the last spedker has raised ; otherwise this
has been a satisfactory debate, a debate of almost complete agreevhent.
My Honourable friend raised three: points. Pirst of dll, as repards the
-oxemrption From customs duties; I do hot want: my Honbirdble
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friend to draw any implications from what I said. Adl that I ssid was,
in order to explain the financial significance of this particular proposal
t6¢ the House, that as far as the so-called subsidy was concerned it did
mot represent a real outgoing in cash, it merely represented a foregoing
of receipts which we would not otherwise have had. But I would
remind my Honourable friend that the point made by Sir Frank Noyee
was that by giving this nominal subsidy the Government of India do
secure a much better arrangement as regards charges paid for the
carrying of mails, an arrangement which on the present gold value of
the rupee actually means a saving,—a real saving—to us of about

Rs. 13 lakhs a year, so that we get something very substantial irf
return.

Then, my Honourable friend raised the point as to why there was
only one Government Director. We do not feel that the actual number
of Directors matters very much. We have one Government Director
who can represent the Government point of view and who can keep
us informed of what is going on. The point which impressed us most
was that the majority of the Directors from whatever side they came
were to be Indians. I would also remind the House that in addition to
the Government Director we have made arrangements aeecording te
which the Director of Civil Aviation will be entitled to attend the
meetings of the Board. Therefore, I think the House may rest assured
that the Government will be well represented in all discussions.

Lastly, my Honourable friend voiced a complaint as to the delay in
putting this proposal before the Standing Finance Committee.. As
regards that, strictly interpreting our duties and our position my
Honourable friend is perfectly right, and I sheuld be the last person
to desire to defend any delay in placing matters before the Standing
Finance Committee. My Honourable friend will realise why I should
be the last person to do that because we so frequently, acting as a Com-
mittee, have to whip up the departments of the Government of India
info putting forward their proposals in good time. But one has to take
into account the praetical situation, the praectical difficulties. This
arrangement. I think I am correct in saying, was not actually redueced
to a form in which we could put it before the Standing Finance Com-
mittee until sfter the Standing Finance Committee coneluded its sittings
during the Delhi Session. It came up between the two Sessions, and
we did really take the first possible oppertunity after this proposal had
been worked out for putting it before the Standing Finance Committee.
But I quite agree that some sort of preliminary notice might have been
given to the Standing Finance Committee in the course of the Delhi
NSession. 1 am snre that my Honourable colleague, Sir Frank Noyece, will
agree and take note of the point as regards future proposals of this
kind. We are only too anxious to give the Standing Finance Committee
an opportunity to consider all proposals of this kind before actual
decisions- are. taken. .

The only other point to which I may refer is that my Honourable
ériend, Dr.»Zisuddin Ahmad, told us that he insisted on certain things
being done in 1939. There, again, speaking on behalf of my colleague
ip, the, Industries and Labour. Departinent, I feel sure he will agree to
WAvE & RS A8:Seoord which will bé brought to the attention of the
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Prime Minister of India in 1939 (Laughter), and I have little doubt.
that, if he is not my Honourable friend himself, the Prime Minister will
give due weight to those considerations on which my Honourable friend
has insisted. (l.aughter.)

Mr. President (The Honourable Sir bhanmukham Chetty) : The
question is :
‘“ That a supplementa.ry sum not exceedmg Rs. 2,63,200 be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending 31st March, 1934, in respeet of ¢ Civil Aviation ’.’’

The motion was adopted.

‘REPORT OF THE PUBLIC ACCOUNTS COMMITTEE.

The Honourable 8ir George Schuster (Finance Member) : Sir, I
beg to move :

‘¢ That the Report of the Public Accounts Committee on the Accounts of 1930-
81, Parts I and II, be taken into consideration and that the Assembly do approve the
axpendxture of Rs. 25,388 incurred in 1930-31 representing the share of the Govern-
ment of India on behalf of the Centrally Administered Areas of the cost of matcriais
purchased for locust operations, in that year.’’

In the ordinary course this motion would have simply consisted
of the first one and a half lines, but for particular reasons it has been
necessary to add the second part of the motion. If any Honourable
Member is interested in the technical reasons for doing this he will
find them explained in paragraphs 30, 31 and 32 of Volume I of the
Publiec Accounts Committee’s Report on the Acecounts of 1930-31, and
in paragraph 29 of Part IT of that Report. It is a quite simple point.
According to the rules of procedure that exist at present there is somé
difficulty in dealing with an excess grant where that relates to what s
technically a new service. The formula which we have adopted was™
settled after consultation with you, Sir, and I trust that Honourable
Members will be satisfied with the procedure which we are adopting.
Otherwise I have nothing to say on this motion except to express an
apology that it has come before the House so late. But Honourable
Members who have sat through the number of days occupied in
legislative business during the last two Sessions will realise how little
time there has been and how muech urgent business there has been,
which has meant a delay in bringing forward this- matter. This
particular Resolution for the consideration of the Public Accounts
Committee was one in which the House took very considerable interest
before we adopted this procedure but I regret to say that since we
adopted it, the Resolution has become what I might deseribe as the
Cinderella of Government business, which has always been crowded
out by her ugly sisters. If any Honourable Member has any point te
raise on the Report of the Public Accounts Committee, I should-be very
pleased to deal with those points in reply. :

ehgr President (The Honourable Sir- Shanmukham Chetty) Motmn
mov et ‘u

‘¢ That. the Report of the Public Accounts Commiittee on thé Aeéonn&} of “305%.
81, Parts T and II, be taken into consideration and that the Assenibly ‘%6’ dpprow! tMe
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expenditure of Rs. 25,388 incurred in 1930-31 representing the share of the Govern-
ment of India on behalf of the Centrally Administered Areas of the cost of materials
purchased for locust operations, in that year.’’

Dr. Ziauddin Ahmad (United Provinces Southern Divisions :
Muhammadan Rural) : May I suggest that the consideration of this
be postponed till the November Session. My reason is, if the Honour-
able the Leader of the House agrees that the report on the Reserve
Bank Bill will be laid before the House on the 13th November, dis-
cussion cannot take place before the 20th. We will, therefore, have
a week, and some time may be found for discussing this report. I,
therefore, suggest that the discussion on this report may be postponed
till the November Session.

.The Honourable 8ir George 8chuster : We on the Government side
would have been very glad to take account of the suggestion of my
Honourable friend, but it is more than probable that there will be other
business of an urgent nature to occupy the House during those few
days which will be available at the beginning of the special Session.
We also think, and, I believe, you, Sir, will support me in this, that it
is desirable that in the first week the sittings of this House should be
Iimited in order that Honourable Members may have time to study
the report of the Select Committee on the Reserve Bank Bill. I would
also remind my Honourable friend that this particular motion has been
already delayed and, before we know where we are, we shall be faced
with the necessity of considering the report of the Public Accounts
Committee on the Accounts for 1931-32. I would suggest to my Honour-
able friend that we take advantage of such time as is available now
and that we dispose of this verv much delayed Resolution once for
all.

Mr. Abdul Matin Chaudhury (Assam : Muhammadan) : We are
now discussing the accounts of the year 1930-31 and most of the Honour-
#bhle Members must have forgotten what was -said in the report
presented some time ago, but in the proceedings of the year we are
now discussing, there was a very important departure from the
proceedings of the previous years. In that year, for the first time,
three non-official Members were elected to serve on the Military Accounts
Committee to examine them in detail, and I understand that in the
beginning the military authorities were a little bit suspicious of the
arrangement, but I hope they found afterwards that the Members of
the Assembly were not such villains as they are painted to be. We, on
our part, were impressed with the straightforwardness with which the
military witnesses gave evidence before us and the readiness with which
they acknowledged their mistakes and agreed to rectify them. Speak-
ing from- the point of view of accuracy of accounts and control of ex-
penditure, I think we can say that the military accounts are on a par
with the civil accounts.

‘There is, however, one item of expenditure in the. accounts of the .
year- under reh’view .in. which.-the House might . feel interested... I, am
referring  to. the expenditure ‘'on.the Indian.:Territorial Foree. - Tn that
year, -the Finance Department’ sanetioned. 15:Jakhs .of rupees for the
exgansion of:the Indian- Territorial'.Foree: The . :Army ..Department
eould not find it possible to spend the full -amount 1and. they surrendered

\
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five lakhs to the Iinance Departmest. 'fhis raises a very importanmt
issue, namely, the attitude of the Army authorities with regard to the
expansion of the Indian Territorial Feree. ¥ was started with a very
ambitious objeet—of giving oppertunmities for military training to what
‘ate known as the non-martial races. It was said that they woyld
form the neucleus of the citizen army of India, so that a self-governing
Tndia may be in a position to undertake the responsibility for defenee,
but this original objective seems to have receded into the baekground
and the army authorities are now giving it step-motherly treatment.
Tnstead of spending the momey on the expansion of the Territorial
Forces. they have surrendered the money to the Finance Department,
while there is a growing demand in India for the expansion of the
Territorial Force. While attending a meeting of the Aligarh Univer-
sity Convocation, the Vice-Chancellor Mr. Ramsbotham, I heard
complain that they could not raise the Aligarh detachment of the
University Training Corps to a Company on account of lack of funds,
though there was plenty of keenness and plenty of material available.
If the Indian Territorial Force has not been as popular as was anti-
cipated, and if there are difficulties in the way, the military authorities
should look into the matter and try to remove those defects.

I now come to the question of the Posts and Telegraphs Depart-
"ment. In regard to the recommendations made by the Committee over
which my friend, Sir Cowasji Jehangir. presided, the Government
decision was communicated to us this year and we found that the Govern-
ment only accepted some minor and subsidiary recommendations and
the most important recommendation about the constitution of the
Capital Account and the Depreciation Fund was rejected by the Gov-
ernment of India. Honourable Members might remember that, in the
year 1924-25,.the aceounts of the Postal Department were ecommer-
cialised. It was decided that the capital at charge of the department
should represent the depreciated value of the assets and that the
depreciation fund should be started with nil balance, and arrears of
depreciation should bhe met from ecapital advances. Sir Cowas#
Jehangir’s Committee recommended that they should start a Depreecia-
tion Fund with 875 lakhs as balance, that being the amount of accrued
depreciation in 1925. They also recommended that ecapital at charge
should represent the original value and not the depreciated value of the
assets. If this recommendation had been acecepted, the result would
have been that the Postal Department would be paying interests at 3.3
per cent. up to the year 1917 and at the current rate for the other years
for their eapital borrowing, and would have earned interest at the
current rate for their Depreciation Fund balances. ' . '

Now, Sir, the difference between the interest they would have paid
and the interest that they would have earned would have been'a gain teo
this Department. - Qovernment rejected it on the groumd: that its position
{s‘anomatous but 1 have ot been -able to understand where: the! anomaly
lisd; However ! the ' Govertiment have' made thbib decision s and it 8 10
o8é dideussing " ifi arry Mrfher] I ioaky bring g to tires mibtice: lof «shy
mﬁ‘bfhe'v:prm@f the Postdbiidef ent: Dbdlanding . itw ‘bndges
fecmnB o be: ag @l myrewor [Tyt o7 brisqe of sldivaey 31 bt ton blucs
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I want to say a few words about the Railway Department also. The
Honourable the Commerce Member said in his budget speeehi that he was
going to appoint & Committee to inriire aboat the rate of contribution
tu tire Depreciation Fund and the question of assumed life of the existing
#ssets. We of the Public Aecounts Committee have been agitating on this
point for a long time. We now find that adversity has forced upon the
Railway authorities the wisdom of accepting our recormendation whieh,
in their spendthrift days, they used to ignore. There is one aspect of
Railway finance to which I wish to draw the attention of the llonourable
the Commerée Member. There is a tendency on the part of the Agents
‘of some of the Railways to throw more of the expenditute on the capital
than on revenue. Under the rule of aHocation, capital bears the cost of
new work, additional rolling stock, etec., while ordinary vrenewals and
replacements are met from revenue. The Railway Agents take advantage
of the interpretation of this rule to throw on capital what should be met
from revenue. This is what the Auditor General remarked in this
eonnection :

‘¢ There is a justification for believing that the present rules lead to ~ounsiderable
.inflation of the Capital Account and if the financial position of the Railways ar: not
to be prejudiced it is necessary to ascertain the truth in conmection with this matter
and to take necessary measures for the future.’’

1 should like to give a few instances to show how e¢apital expenditure
has been increased out of all proportion to gross earnings. Take the
Great Indian Peninsula Railway. In the year 1918-19, the total eapital
outlay was 67 crores. Ten years later, that is, in the year 1928-29, it was
116 crores. The capital outlay was iticreased by 71 per cent. whereas
the ¢ross earnings were increased only by about 30 per cent. Again, take
the Bombay, Baroda and Central India Railway. In the year 1918-19,
the total capital outlay was 25 crores and, in the year 1928-29, it was 50
crores. The capital outlay was increased by 100 per cent. while the gross
earnings were increased by about 28 per cent. only. Now, let ns contrast
this with the Nizam’s Guaranteed Railway. During these 10 years, the
capital outlay increased by 12 per cent. and the gross earninys by 44
per cent. This, I think, corroborates the remark of the Auditor General
that there has not been a disproportionate growth of the capital outlay
which ix not reflected in increased earnming capacity and this is a matter
which requires careful consideration.

Mr. 8. C. Mitra (Chittngzong and Rajshahi Divisions : Non-Muham-
mud_an Rural) : Sir, at this time of the day and at the fag end of the
Session, I do not like to take much time, yet, I think, it is my duty to draw
the attention of the House to some of the remarks made by the Public
‘Accounts Committee. I shall be glad to hear from Government what they
Lave to say on these matters. It is admitted that the accounts in other
erartments have mueh improved during the eourse of theee years. But,
in the_ report on page 3, the Committee had made it clear that they eculd
not speak so highly of the Postal Department. This is what they have
gaid :

‘¢ Our view in regard to the Posts and Telegraphs Depa.rtmen't is nat, hewever,
so favourable as the detailed appropriation accounts indieate that there is still
“great room fi “im‘nroveme'nt in the methods and pracetice of financiil control - Wo sfe
informed by the Director General of Post~ and Teleg‘raphs:ﬁab&%pﬁal’hi\(ﬁi&‘lmﬁﬂj
been taken .to remove. tl}e defects in the existing procedure of financial control. The
‘Accountunt Benerfl. Posts ahid Telagtaphs. has undertaken at 'bur:'thstiffce ‘6 bring
to notier ifi bie- submbiuétit refePts wWhéther the Miebs now  tuken ~haw LR
-inprovements hoped for:!’ S T Lne caRabeon b etidhow
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Smce then, Sir, we had the occasion to pass through another appro-
priation report.of this Committee and unfortunately we find therein that
the position is not far  better. Even as early as 1923, the Inchcape
Com:nittee said that the system of accounts in the Postal Depanment was
far Irom satlsfacmry and they recommended that there should be a special
financial adviser attached to this Department. So far as I remember, the
present Director General, Sir Thomas Ryan, was the first Financial
Adviser. But when he appeared before the Public Accounts Committee
thiy year, he said that during the period he acted as the Financial Adviser
he had ic do more secretariat work and very little financiai work. And
the present incumbent of the post, Mr. Varma, who is also a very competent
officer, had to complain before the Committee that he had no staff. Perhaps
he had only his chaprast and none else to help him. The House will desire
to koow from the Department what steps they have taken since this report
to see that the system of accounts in the Postal Department may improve
in the future.

Then I pass on to another question that deals with the large
stock of quinine in the Department of Kducation, Health and Lands.
This matter also had been coming before the Committee for consideration
from year to year since 1926 when we dealt with a large stock c¢f quinine
valued at more than 50 lakhs of rupees. The Public Accounts (‘ommittee
repeatcdly drew the attention of the Government to the fact that, even in
the shape of interest, we were losing between two to three lakhs of rupees
every vear. The Committee said that as public health was a provinecial
transferved subject, Government should take steps to see how to dispose of
this very big stock of quinine. So far as we know, the Central Govera-
w:ent approached the Local Governments as late as 12th March, 1932.
. Although it is now a year and half, we do not still know whether they
have been able to dispose of the large stock of quinine or not. In the
current year’s report also, the Public Accounts Committee drew particular
attention to this fact and the Department as usual said that they were
taking the necessary steps and might be able to dispose of this large stock
in the near future. I should like to know from the Government as to
what is the exact position with regard to this large surplus stock of quinine
valued at more than 50 lakhs. Another question that was particularly
noted was with regard to the stores balance. I quote from page 9 of the
report which says :

¢ We observe from the appendix for the year 1930-31 that the balances of stocks
of storcs held by the various commercial concerns on the 31st March, 1931, were still
unduly high. We were assured by the departmental witnesses that the stores balances
werc being clesely watched and reduced wherever possible. For example in the
mathemutical instrument office, Calcutta, bome. indents have been entirely suspeuded
anl manufacturc is being reduced by short time employment of workmen. The
‘maintenance of excessive stocks involves thé taxpayer 'in a two-fold loss : There is
the loss of interest on capital unnecessarily locked up-and thers is the further loss
arising from the danger of the stores buwmmg obsolete and having bo be dlsposed
of at a sacrifice later.”’

I shenld like to hear from - Govemment what steps-they: have taken
45 regards these large stores balance and hw far the\ condmon has
»mmto\red bv this time. oo T e s

”', r "on, at page 11, the Comm‘ftt e aga;m dea!s v&ith the ﬁe lﬂ't-
:éent of Osts ahd’ Pl‘eleér’aphs Tt was fﬁ‘dnd ‘that the' 'Bephrtment Was
workmg at a deficit and the Director General suggested that in the near
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future there was a chance for this Department balancing its assets and
liabilities. I should like to quote from the report. It says :

+¢ But we obtained from the Director General, Posts and Telegraphs, a memo-
randum giving an up-to-date survey of the general position and prospects of the
department. The commercial loss which amounted to Rs. 91 lakhs in 1Y30-31 is
expected to come down to about Rs. 52 lakhs in the eurrent year and the Director
General is eonvineed that with the rcturr to reasonably nmormal conditions tne Depart-
ment would very soon be working again at a profit. The latest information now
availuble i, as observed by the Auditor Gemeral, not such as to justify optimism or
to warrant relaxation of effort on the part of Government. We do not agree with the
Accountant General that the year 1930-31 might be taken as closing an important
chupter in the history of the department and ‘ve cunnot agree to be satisficd except
by the test of actual results.’’

The actual results proved that our anticipations were correct and not
the anticipations of the Director General. It is really a deficit budget
and perhaps it will eontinue for a long time to be a deficit budget, I mean
the postal hudget. We should like to hear from the Honourable Member
in charge how he thinks he would realise his expectations that the postal
budget will be a balanced budget. I do not want to weary the louse any
further, but my Honourable friend, Dr. Ziauddin Ahmad, will speak on the
raithvay budget.

Mr. T. N. Ramakrishna Reddi (Madras ceded Distriets and Chittoor:
Non-Muhammadan Rural) : Sir, at this stage, I should
like to raise a point of order whether this Resolution is
in order or not, because, in one and the same Resolution, two things are
combined and put up for the consideration of this House. The first part
of the Resolution is with regard to the consideration of the report of the
Public Accounts Committee of 1930-31, and the second part is a demand
for grant for a certain expenditure. Sir, it looks to me that it is some-
thing like what we call in law, ‘‘ misjoinder of causes of action ’’. That
is how it appears to me. The object of any motion, as I understand it,
is to concentrate the attention of the House or to concentrate the atten-
tion of the Member to a certain particular question involved in it. But,
in this Resolution, there are two separate and independent things that
are being coupled in one and the same Resolution. So, I should like to
draw the attention of the Chair so that we may have a ruling on the
matter. In this Resolution, with regard to the first part, we may accept
the repori of the Public Accounts Committee, but with regard to the
second part, we may reject the grant. We can’t aceept one
part of the Resolution and reject the other part. My diffi-
culty is that two distinet matters are involved in one and the same Re-
solution and so I want a ruling from the Chain whether this is correct.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair quite realises the difficulty with which the Honourable Members
might be faced at the time when the question is put. But they should realise
that when the motion is put to the vote, it is open to the Chair to split
up the motion into two or three parts and put each part separately so
that Honourable Members will have the opportunity of voting on each
part separately. But, in this particular case, the Chair might explain
to the Honourable Members that the usual parliamentary practice, when
a motion tq take into consideration the Public Accounts Committee re-
port is e, is that no question is put after diseussion. The motion,
t!mt the report of the Public Accounts Committee be taken into con-
sideration, is simply made with a view to giving an opportunity to the

5 P.M.
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House to have a full and thorough dmcuqsxon on the points arising
within the  report of the ,Pubhc Accounts Committee and no
* question is put. Following that practice, what the Chair proposes te
do is this. The question rela.txng to excess grant has been coupled with
the first part, because it arises out of the report with which the first
part deals. So no question will be put relating to the first part. The
only question that will be put will be that the Assembly do approve the
excess expenditure.

Dr. Ziauddin Ahmad : Sir, I just have in my hand a copy of part II.
of Volume I of the report and I find that it deals with the entire ad-
ministration of Indian railways and, therefore, a review of the entire ad-
wministration from ‘‘ A’ to ‘“Z ’’ will be within the purview of this
Resolution.

Sir, the first question which I will take up here is the capitalised
value of the Indian mailways. I remember a story. Once a persom
asked the value of the shoe which he was wearing and at what price he
eould sell it. The latter said that he would calculate. He said :
‘“1 paid 10 shillings for it when I purchased it and I had to resole it
tem times and paid half a crown each time. Therefore, it cost me
35 shillings. Now, I am quite willing to sell it at half the . price, that
is, 17 shillings . This is_just the point with regard to capitalisation
of our Indian lewanys We have been spending money from time to
time and this is all added to the Capital at charge. This is rather an
important point and I hope before the new Rallway authority copres
into existence—] hope it will come into existence in the near future,—
the assets of the Indian railways will be revalued. The whole thing
should be revalued by some expert committee so that the railways in
fyture will not be saddled with the interest charges with which they are
saddled at the present moment. We are in a very unsatisfactory posi-
tion just now as regards the Indian Railways. Now, I will just give a
simple question of arithmetic and I hope my Honourable friend, the
Leader of the House, will be able to give me an answer. My question
i this that there is a business, called the Indian Railway -Administra-
tion. The income of this business is about 87 crores. Out of these
87 crores..........

Mr. President (The Honourable Sir Shanmukham Chetty) :
Grder, order. If there is a general desire to continue this discussion,
the Chair would have no objection to direet that the House should sit to-

orrow till Lunch time. But if it is desired that we should sit late
today and finish it off, the Chair would be agreeable to that course also.
Some Honourable Members : ‘¢ Tomorrow morning will be better ’.)
(I:E at all it is the desire to continue the diseussion, the Chair will direct
that tomorrow we shall sit only for half the day and finish it by Lunch
t;,me

. 'Dr. Zianddin Ahmad : I. will finish before Lunch time.
(L&ughter.)

*- The Homourable 8ir Gebrge Bchuster : Sir, on' a point of order..
Is my Honourable friend in erder im- reviewing the Ra‘xlway -administra-:
tion from ““ A’’ to ‘‘ Z’’, a8 hea himself dédertbed: it, in: the ‘course of
this discussion, or should ‘he properly limit himself: to ‘points whick: ape’
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actually raised in the report of the Public Accounts Committee which ‘is
before this Assembly ?

Dr. Ziauddin Ahmad : I will confine myself strictly to the points
raised here and this was one of the points raised im this report. If
1 review the entire system, I cannot finish even in a week, but I will
take about three hours only by confining myself to the points raised in
the report.

Mr. President (The Honourable Sir Shanmukham Chetty) : On the
whole, it will perhaps be better if the Chair directs that tomorrow the
House will sit till Lunch time, and the Chair directs accordingly.

The Assembly then adjonrned till Eleven of the Clock on Thursday,
the 21st September, 1933.
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